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Wednesday, August 22, 1962/Sravana
31, 1884 (Saka),

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpeAker in the Chair.]

ORAL ANSWERS TO QUESTINONS
Situation in Nagaland

_f_
518/ Shri Harish Chandra Mathur:
. Shri D, C. Sharma:

Will the Prime Minister be pleased
to state:

({a) whether Shri Shilu Ao, Chief
Executive Councillor, Nagaland had
met the Prime Minister in June last;
and

(b) what is his assessment of the
situation and suggestions for further
improvement?

The Parliamentary Secretary to the
Minister of External Affairs (Shri S. C.
Jamir): (a) Yes.

(b) Shri Shilu Ao's assessment was
that the morale of the hostiles was
low and central direction of their ac-
tivities had been non-existent for
some time. The small bands inw
which the hostiles had been split up
were short of men, money and equip-
ment. Shri Shilu Aec's broad view
with regard to the future course of
action which agreed with ours, was
that the present pace of development
work should be maintained and, if
necessary, increased and that the
degree of pressure exerted by the

1575 (Ail) LSD—I1.

2328

Security Forces against the hostiles
should continue.

Shri Harish Chandra Mathar: May
I know what administrative deficien=
cies in particular, in respect of the
strength of staff and personnel, were
referred to by him and what is the
nature of these deficiencies and Gov-
ernment’s reaction to it?

Shri §. C. Jamir: Actually, he came

here to attend the Community Deve-
looment Conference, and he had some
administrative matters regarding the
organisation of the Nagaland Secre-
tariat as well as the formation of
directorates for various departments.
These matters were discussed and
analysed

Shri Harish Chandra Mathaor: May
I know to what extent the position
of the rebel Nagas has been weaken-
ed and what positive actions are be-
ing taken by way of development and
national integration?

Shri §. C. Jamir: The Security
Forces are giving continuous pressure
on the hostiles and that has reduced
hostile activities. The positive action
is that not only they defeat the hos-
tiles but they apprehend and arrest
those people who are helping the
hostiles. In fact the Security regula-
tlons enable the Nagaland Government
t» apprehend and arrest those persons
wino are indulging in this kind of
activity,

Shri Harish Chandra Mathur: I am
afraid the hon. Parliamentary Secre-
tary did not answer my guestion
about pational integration and also
the extent to which the rebel position
has been weakened.

The Prime Minister and Minister of
External Affairs and Minister of
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Atomic Energy (Shri Jawaharlal
MNehrn): There are two Bills introduc-
«d which aim at that—the two Naga-
&nd Bills.

Shri D. C. Sharma: May 1 know if
the latest move of Phizo going to
Pakistan and going abroad to U.S.A.
10 extend his activities has had any
repercussions in Nagaland?

Shri §. C. Jamir: Definitely, there
are some repercussions on the hostiles.
rot on th masses, because people, as
s whole, know that independence is
not possible and it is out of question.
Moreover, Phizo, as 1 have stated, is
a British citizen; and so he cannot
iake up the Naga case anywhere.

Shri Hem Barua: May 1 know if it
s a fact that the astonishing revela-
tion made by a London News
Magazine called Topic that Govern-
ment has, in its possession, certain
cocuments to show that big business
interests in Calcutta, jointly owned
by British and Indians, were helping
the Naga hostiles through finances?
If so, may 1 know whether that
matter was discussed between Shri
Shilu Ao and our Prime Minister?

Shri §. C. Jamir: Except the ad-
ministrative matters no such discus-
sion was held with Shri Shilu Ao.

Shri Jaipal Singh: Since, in the two
Bills which the Prime Minister has
presented Jo us—or rather introduced
m the House—no particular mention
is 'made about a Public Service Com-
mission for this would-be. State of
Nagaland, may I know whether in
the talks last June there was any
specific mention made of personnel
for this new State being, as far as
possible, of local people? Was there
any specific demand or even sugges-
tior towards that?

Shri Jawaharlal Nehru: What was
the suggestion about, as far as possi-
ble_ local peaple?

Shri Jaipal Singh: Whether any in-
dication was given in the talks, last
June, that for some time, for some
Years at least, the Secretariat, the
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services and so forth, should, as far
as possible be of Nagas only?

Shri Jawaharlal Nehru: It is pre-
sumed that it will be in charge of
the Naga leaders there and it is up
to them. And, I suppose they require
some specialised knowledge, fully, of
the Naga people

Barter Deal for Smgar

+
( Shri Subodh Hansda:
N ! Dr. P, N. Ehan:
519"{, Shri Basumatari:

[ Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased 1o state:

(a) whether it is a fact that the
State Trading Corporation has enter-
ed mto some barter deal for sugar;

(b) if so, what are the articles or
goods to be imported in exchange of
sugar; and

(¢) with which countries this bar-
ter has been arranged?

The Minisier of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manuobhai Shah): (a)
Yes, Sir.

(b) Fertilizers and to some extent
wood pulp, newsprint and Staple
Fibre. Generally 50 per cent of the
barter for sugar is for cash.

(c) Countries in West Europe, West
Asia, East Africa, Malaya, Singapore
and Canada.

Shri Subodh Hansda: What is the
total quantity of sugar that is export-
ed under the barter?

Shri Manubhai Shah: We have ex-
ported in the first seven months of
1862 2.10,000 tons and we have con-
tracted on a firm basis for another
2,20,000 tons. That is, for the year
1962, it will come to 430,000 tons.

Shri Subedh Hansda: May 1 know
if there is any time schedule f(_:r P‘ne
export of sugar to these countries’
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Shri Manubbai Shah: Generally
they are spot contracts. But the
recent contract we have entered into
for 100.000 tons in the Canadiax
market is advance contract for 1963;
it will take place in 1963.

Skri D. D. Puri: What would be the
‘met gain or loss to the Corporation
tn respect of this barter deal?

Shri Manubhai Shah: In public in-
terest it will not be right to disclose
the losses. But the hon. Members
who are connected with this know
that this deal is a much better bargain
than in the pasi.

Shri A. C. Guha: Even if it is a
barter deal. it must have been arrang-
ed nn the basis of some price for the
sugar. What is the price fixed for
the sugar and what is the market
price?

Skri Manubhai Shah: The general
price fixed is the London daily price
on an average basis, that is the inter-
national standard, plus certain premia
which the parties indenting our sugar
reiurn bask to us.

Shri P. Venkatasubbaiah: Hon.
Minister stated that one of the im-
ported articles is fertilisers. What
is the quaniity imported and what is
the price as compared to other ferti-
lisers we get from Japan, etc?

Shri Manubhai Shah: Mainly the
fertilicers are urea. It comes to
about 83 000 of urea along with some-
thing else. The prices of fertilisers
are based on international prices.

Shri Bhagwat Jha Azad: Is it a fact
that in this deal there is a definite
loss to the Government and it is there-
fore that the Government wants to
take shelter under ‘public interest'?

Shri Manubhai Shah: That is not so.
This is within the purview of the Bill
passed into Act and deliberated upon
by this House, and approved and
stamped by it
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Export Promotion

4=
s520. J Shri Rameshwar Tantia:
* | Sbri M. L. Dwivedi: ¢

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether a decision has been
reached by Government on export
promotion in the light of the Mudaliar
Committee Report; and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manobbai Shah): (a) and (b).
Government have generally accepted
the recommendations of the Mudaliar
Committee and have taken several
measures to promote exports from the
rouniry. The export promotion
schemes have been reviewed. the
scheme for drawback of import and
excise duties simpliﬁed' income-tax
relief on export has been granted to
some extent, close liaison with mer-
cantile community established and
administrative machinery for export
promotion strengthened. Some other
measures are also under consideration,

Shri Rameshwar Tantia: May I
know whether the Mudaliar Commit-
tee recommended income-tax relief
and reduction in railway freight and
if so what is the reaction of the Gov-
ernment?

Shri Manubhai Shah: The House is
aware, and particularly the hon. Mem-
ber, that we have given a five per cent
rebate in the last Finance Bill as a
first step towards income-tax relief
on export sales, The method of cal-
culation also has been so much sim-
plified that the rebate will be given
on the ratio of what the export sales
are compared to the annual sales
turnover and every exporter knows
what the relief will be. About re-
duction of railway freight, several
commaodities including the manganese
ore have been given relief and conti-
nuous discussion is going on with the
Railway Ministry to have a larger
number of commodities admitted for
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this rebate formula and also to make
the payment of rebate almost like a
straight line method, instead of rebate
being claimed by the exporter after
the export is made.

Shri Rameshwar Tantia: May I
know whether the Government are
creating a stabilisation fund for im-
port and export and if so what are
the details thereof?

Shri Manubhai Shah: This does not
arise out of this question but T am
certainly prepared to say that, as 1
said in the other House, when this
Committee's report was debated in
the other House, we are thinking of
creating an export-import stabilisation
fund. It starts with 20 million
dollars, that is, Rs. 10 crores.

2wt wo WMo fraer: & AN
g £ f5 saifeae 3w fawr-
fait & aaifama & wamaeq &
wFE & dg4 Y v faard ¥ R
WX Mt % §|T qg a9 g AT ;A
T fam ¥ 9 oS g, A
wrf I & oo wWr

W Sqq AR : AgT ¥ A OF
& A H FE &1 Ffarw A F )

o wAWTE g WAT 9§
fa=n & | mfgmn wifeer 3= ofom
qr ot WE ) FTa 2EET AT g IEE
S FIA F FT90 3¢ A | I8 I
gar ot ey & fF W FEa g&EmEr
s F QT fFad o mar ) Aw
AR FG ATAETE a9 1 937 X
qrer e TepEde oft €1 7@ & ) wa
TF T H@AT FAEAT ARG FToAT
Fr geq g, &7 w3 gweE fRu d
fF Fq7 07 Sfew @1 @ § A At
FqT Afdd Z0 T W F )

Shri Tyagi: Is it a fact that with a
view to earn about Rs. 12 crores
worth of foreign exchange on sugar,

about Rs, 13} crores will be given
away as bonus, etc?
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Shri Manubhai Shah: That is not so.
Actually, during the current year we
expect the earnings to be about
Rs. 18 crores or Rs. 19 crores, which
are almost twice the value in the last
year, much more than the previous
year. The entire formula as to what
amount the subsidy comes to has been
embodied in the Bill approved by the
House. It would be different for
different markets. There is what is
called a preferential market and thena
there is what is called the traditional
market. In the traditional market, it
may be anything from Rs 300 to
Rs. 325. In the preferential market,
where we get good barter deals, it
may be between Rs. 200 and Rs. 300

Shri Tyagi: My question has not
been replied to.

Mr. Speaker: Then I will give him
another chance later.

Shri Sham Lal Saraf: May I know
if the Mudaliar Committee recom-
mended some basic changes being
brought about in the import and ex-
port policy and, if so, may I know
what those recommendations are?

Shri Manubhai Shah: I had the pri-
vilege to lay the whole statement be-
fore the House as to what recom-
mendations on the import side we
have accepted in destail, and what on
the export side we have accepted.
Subsequently, in answer to several
questions, I have elaborated the steps
that we are contemplating.

Shri Paji: Has the Government
taken any steps to set up quality
control to boost up our exports?

Shri Manubhai Shah: I am bring-
ing a Bill before the House. We are
making quality control statutory, but
the method in which the commodities
are to be included, in what manner
we wanl to cover the entire gamut of
commodities in the country over a
period of a decade, ete. will be beforz
the House very soon,

Shri S. M. Banerjee: May I know
whether, as a result of some of the
incentives which have been given te
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promote exports, there has been any
increase in the matter of exports of
medium and coarse cloth?

Shri Manubhai Shah: As far as the
textile industry is concerned, as the
House is aware, we are struggling
even with the European Common
Market in respect of the common ex-
ternal tariff which 1is likely to
threaten our cloth trade very much
Again, several countries in the African
and Asian continents to whom we were
selling our textiles have set up their
own textile mills, as this House is
aware. But, in spite of that I do
believe that we will be able to retain
the old market in the same quantity
and perhaps we will exceed it also.

Shri Tyagi: May I know whether
there are cases where the amount of
bonus and other incentives given for
export of the particular commodity
come to a total of more than what
that commeodity earns as foreign ex-
change?

Shri Manubhai Shah: I do not know
of any such commodity.

Shri Tyagi: Sugar,

Shri Manubhai Shah: It does not
come under that class,

Mica Mines Welfare Fund

+
( Shri P. Kunhan:
s521. J Shri P. R, Chakraverti:
"7 Shri A, K. Gopalan:
| Shri Umanath;

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that there
has been persistent demand from
Mica Labour Welfare Unions and the
mine owners that the benefits of the
Mica Mines Labour Welfare Fund be
extended to the factory labourers;

(b) whether the Bihar State Gov-
ernment and the Labour Advisory
Board have also endorsed the demand:
and

SRAVANA 31, 1884 (SAKA)
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(e) if so, whether Government have
taken any steps to amend the Mica
Mines Labour Welfare Fund Act?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) There have been
some representations in this matter.

(b) Yes.
(e) No.

Shri Eunhan: May I know whether
the Government has received any re-
guest to raise the mica export from
24 per cent to 4} per cent to meet the
growing expenditure on the expand-
ing developmental activities of this
Fund and, if s0, what is the reaction
of the Government?

Shri Hathi: It is not the inteniion
of the Governmtnt to raise this at
present.

Shri Kunhan: Is it a fact that the
welfare activities under the Welfare
Fund do not cover the employees
working for mica export and, if so,
will the Government consider the
question of extending it to these em=-
ployees?

Shri Hathi: It does not cover the
mica workers.

t FGAW: TUF HATGL FedATT
fafar 3 faraet @ &1 ¥ 5T @ AR
3% frg fegae & wagdl & sam ¥
fae @« fear wmar &7

st grat Y T TIAT AT
2 A& == AT I¥ AT wE F @9
F gmE & | afFa wft aFw §
Q0% WTE TME@T & |

Implementation of Textile Wage
Board Recommendations

+522. Shri S. M. Banerjee: Will the
Minister of Labonr and Employment
be pleased to state:

(a) whether it is a fact that some
of the Textile Mills have not yet im-
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plemented the Wage Board recommen-
dations;

(b) if so, what concrete steps Gov-
ernment propose to take to get this
implemented; and

(c) whether Government contemp-
late to bring any legislation?

-
The Minister of Labour in (he
Ministry of Labour and Employment
(Shri Hathi): (a) Out of 410 Milis
only 15 Mills, of which four are either
closed or in liquidation, have not im-
plemented the recommendations.

(b) and (c). An enquiry is being
conducted to ascertain the reasons for
non-implementation by the defaultiug
mills. Further action in the matter
will be considered when the enquiry
is completed.

Shri S, M Banerjee: May I know
whether the wage board award has
been implemented in the case of the
two mills in Kanpur, namely, Elgin
Mill No. 2 and Atherton West Mills?

Shri Hathi: They are covered under
para 7 of the wage board recommen-
dations. They are not required to im-
plement it.

Shri S. M. Banerjee: May I know
whether any legislation is being con-
templated if the enquiry results re-
veal that some of the employers do
not want to implement the award?

Shri Hathi: That would be con-
gidered after the report is received.

Shri Daji: The wage board award
is now 24 years old and the commit-
tee set up to enquire into the imple-
mentation of the award has been
working for more than 8 months.
May I know how much more time
will be taken for getting the report
of the committee?

Shri Hathi; The committee has
covered Andhra Pradesh, Maharask-
tra, Bihar, Madhya Pradesh and
Punjab. The remaining four States
are yet to be covered and I do not
think i} should take a very long time.
But looking to the number of mills,
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there are only 15 mills which have
not implemented; the remaining have
implemented.

Shri Sham Lal Saraf: May I know
how long it will take to see that all
these mills implement the wage board
recommendations?

Shri Hathi: I have just said that
only 15 mills have not implemented.

Shri Venkatasubbaiah: May I know
whether it is a fact the Rayalaseama
Textiles of Andhra Pradesh have
failed to implement the wage bnard
recommendations, with the result that
there has been labour unrest tiere
and whether that fact has been
brought to the notice of the Minister?

Shri Hathi: The Adoni Mills have
not implemented the award; that i3
true.

Shri Warior: May I know whether
it is a fact that the mills which have
not implemented the award are the

bigger wunits rather than smaller
units?
Shri Hathi: I do not know if they

are bigger or smaller; if the hon.
Member wants, [ can give the names
of the mills which have not imple-
mented it

Mr. Speaker: That is not necessary.

International Commission for
Supervision ang Control in Vietnam

*523. Shri Shree Narayan Das: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that both
regimes in Vietnam are not extending
cooperation to the International Com-
mission for Supervision and Control
of which India is the Chairman;

(b) if so, whether this has boen
reported to the Co-chairman of 1954
Geneva Conference; and

{c) what steps have. been takeq by
the Co-chairman to create conditicns
for the continuation of the operations
of the Commission?
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The Minister of State jn the Minisiry
of External Affairs (Shrimati Lakshmi
Menon): (a) and (b). The Inter-
national Commission has had occasion
to complain very freguently in past
years that the local autihorities in
Vietnam, namely, the Administrations
in North ang South Vietnam, have not
extended full facilities atd coopera-
tion to the International Commission
in the discharge of its duties. This
fact has been brought out in the Com-
mission's Report to the Co-Chairmen
which are submitted from time to
Hme,

(c) No joint directive has been
received from the Co-Chairmen re-
garding the question of adequnte
facilities from local autlorities to en-
able the Commission to funetion In
the meantime, the Commission conti-
nues to operate to the hest f its
ability, allowing for tha difficulties
arising from the lack of cooperation
from both the local Parties.

Shri Shree Narayan Das: In view
of the reply given by the Minister, I
would like to know whether the ques-
tion of the necessity or desirability of
continuing this Commission in Viet-
nam has been considered by the Gov-
ernment and if so, what is the reaction
of the Government?

Shrimati Lakshmi Menon: It is not
necessary to consider it; in the latter
part of my answer, T have said that
the Commission continues to operate,
in spite of the difficulties,

Shri Shree Narayan Das: In view
of the fact that the Commission is not
functioning fully and has not been
able to establish peace there, may 1
know whether the necessity or desi-
rability of the continuance of this
Commission has been considered by
the Government?

The Prime Minister and Minister of
External Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): It has been considered in
the sense that it is always before uc.
But we feel that it is an international
responsibility that we have under-
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taken and we should continue to dis-
charge it so long as it is possible for
us to do so. We feel that the pre-
sence of the Commission has done a
great deal of good. It has prevented
the situation from  worsening, and
definitely improved it occasionally.
Therefore, we propose to carry on our
work there,

Sh; D. C. Sharma: It has stated
that the local governments are not co-
operating with the Commission. May
I know what are those ways in which
they are non-co-operating with the
Commission and making the work of
the Commission very very difficult?

Shrimati Lakshmi Menon: From the
nature of the work allotted to the
Commission, the Commission cannot
function in any way unless the local
authorities co-operate actively. For
instance, the parties refuse to accept
and implement the Commission's re-
commendations and decisions and they
go on maintaining their own stand in
certain cases. Then there are other
difficulties. The Commission’s Fixed
Team experienced difficulties with re-
gard to the performance of mandatory
tasks of control and inspection in
terms of their responsibility according
to the agreement.

Shri Hem Barua: Is it a fact that
Britain has suggested to Soviet Russia
that the International Control Com-
mission be allowed to maintain troops
on the Vietnam borders in order to
prevent the intrusion of personnel
and arms amd ammunitions; if so, may
I know what is the reaction of our
Government to this proposal?

Shrimati Lakshmi Menon: We
know nothing about it.

Mr. Speaker: Next Question.

Shri Hem Barua: May I put one
more supplementary?

Mr. Speaker: Even if the answer is
“we know nothing about it", does he
want to put a supplementary?
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Shri Hem Barua: It is a different
question,

Mr. Speaker: No; I can allow only
one, Let us go to the next question.
ATA-meE wrges  (sidleEy)
I s sfew =, graw

Y. sitwo wre frESt:  #m
afosa @1 e WA 4F @4@rA &Y
w1 4T fF -
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w14 F feat wfa @ 99T 2 ;
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(7) afz g, @ fead i
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F 14553 7 gfmmw 31 @E &1
fearmar 1

() = (%), g O¢
W A FA @=  (FATae T Aradf)
T /AN .Y FIIT Fo SATAT AT
27 ¥ #0 v wradEt @, e afa
M WA T FAT T4T AT
fadresti & fod @ o7 99 9@
ot e &, g FER T W g
S T GG A AT A &N
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adf= famr g5 ge7 fog & & 1 o
FTHR T 3 AT To FT FA FAS
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uRE AR A T F o o fad
£ 1| 57 &t m=t & afafaa oo 3
R 39 &vg &1 AW 9 A @R
EFT THH ¥ FH AT @9 AE M

(a) to (e). A statement is laid onm
the Table of the House.

STATEMENT

(a) The construction work of all
the Factory buildings is expected to
be completed by the end of Septem-
ber, 1962. The main workshop build-
ing was completed in November, 1961.
Plant and machinery are being ins-
talled in completed shops.

(b) Yes, Sir. It commenced on 17th
Novemnber, 1961.

(c) The first bath of 18 trainees
completed their training on 14th June
1962. ‘The training of second batch
of 30 trainees commenced on 15th
June, 1962,

(d) and (e). The tota] estimated ex-
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penditure on the Project is as
follows:—

Non-recurring

Rs. in lakhs.
(Land, building, 75
machinery, custom
duty ete.)
Recurring

(Staff, maintenance 27.83
of machines sti-
pends for trainees
& raw materials
etc.) per annum.

Out of the above, the Government
of Japan have supplied free of cost to
the Government of India machinery
and equipment worth Rs. 35:35 lakhs.
They have also placed at the disposal
of Government of India the services
of 20 Japanese experts for a period of
3 years at a total cost of Rs. 23 lakhs.]

ot Ro wre f5ddY 1 # 33 s
g g fr ot & am & g @
feard % fa=fas & 71 a<me & 15
SR AT 2, W a9 g A m?
T & ¢ 24T mi fAEe § |y oIy
s foaar &7

=t T A A S N 8
It #1 @ o ¥ ifm & fan fem
qET 2

st Ho Ao REF : FT aﬁ*réfarr
¥ fou o & IR "l F6 F1 Fm
i g A 5 778 ¥ 9 fomeede
gar g’

ot w0 § wWoAT geETE 3y
2, @ gl ¥ @ § 9@ a9y 8
o f&w s 3 e S SRy &
g JadE 8, WX FHEY TEET o
FT &

Shrimati Savitri Nigam: May I
know whether any assessment has
been made to find out the usefulness

of this training; if so if the answer
is in the affirmative, whether any fur-
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ther programme to extend this scheme
has been chalked out?

Shri Kanungo: The institute has not
started working fully yet.

Shri Bhagwat Jha Azad: May [
know whether the cost of Rs. 23 lakhs
for the services of 20 Japanese ex-
perts is to be met by our Govern-
ment or it will be met by the Govern-
ment of Japan and their services will
be lent free 1o us?

shri Kanungo: The cost is to be
borne by the Government of Japan.

Shri S. C, Samanta: From the state-
ment I find that the Japanese trainers
shall remain in this country for three
years to give training. May I know
whether in the meantime the train-
ing of indigenous trainers has been
arranged?

Shri Kanungo: Yes, Sir.
Premium on Purchase of Copra

_]_
[ Shri Warior:
Shri M. K, Kumaran:
*525. 4 Shri Vasudevan Nair:
Shri A. K. Gopalan:
L Shri Imbichibava:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 3176 on the 15th June, 1962 and
state:

(a) whether any decision regarding
the reduction of premium which mil-
lers have to pay to the State Trading
Corporation on purchase of copra has
been taken; and

(b) if so, the nature of the decision?

The Minister of international Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). Government does not propose to
reduce the margin,

Shri Warior; May I know how far
this premium paid by the millers to
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the State Trading Corporation has
gone to increase the price of copra?

Shri Mamubhai Shah: It has only
mopped up the difference between the
imported price and the ruling price
of copra.

Shri Warior: Is it not a fact that
‘because of this the milling trade has
gone down and many of the mills
have closed down?

Siori Manubhai Shah: No, Sir; not
..at all. As a matter of fact there is a
persistent demand for it, but under
the present foreign exchange situation
we cannot afford to import more.

Shri Sreekantan Nair: May I know
whether this copra sold by the STC
at a premium is sold only to the actual
import licence holders or it is sold to
outsiders who do not have any import
licence; and, if so, whether it is being
given to those people who have been
denied licences last year?

Shri Manubhaji Shah: No, Sir. It is
actually given, as the House is aware,
‘to the actual users through their re-
gular associations—one for Kerala,
-another for non-power soap associa-
tion and the third for the All India
Soap Association.

Shri Sreekantan Nair: I want to
know whether it is given to actual
licence holders or whether it is given
as an additional queota. That is my
-guestion,

Shri Manubhai Shah: This is given
to actual users in replacement of their
entitlement.

Voluntary code of discipline

( Shri Bhtgwu Jha Asad:
+52¢. ) Shri Bhakt Darshan:
"7 Shri Yashpal Singh:
{_ Shri Priya Gupta:

Will the Minister of Labour amd
Employment be pleased to state:

(a) whether, since the adoption of
ihe Voluntary Code of Discipline in
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1958, industriaj disputes have decreas-
ed; and

(b) whether the Voluntary Code of
Discipline has been accepted by all
managements and the employees?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) In 1961 the number
of industrial disputes was less than in
1858,

(b) Yes, by all Central organisa-
tions of employers and workers, and
all managements in the public sector
except Indian and Eastern Newspaper
Society and Press Trust of India in
the private sector and Railways and
Defence undertakings in the public
sector.

Shri Bhagwat Jha Azad: The hon.
Minister has stated that the Code of
Discipline has been acvepted mainly
in the public sector. What is the pro-
gress in this direction so far as the
private sector is concernes®

Shri Hathi: I said that it has been
accepted by all Central Organisations
of Employees and Workers in the pri-
vate sector except the Indian and
Eastern Newspaper Society and PTIL

Shri Bhagwat Jha Azad: In the
light of the successful implementation
of the Code of Discipline, do Govern-
ment propose to bring about any
change in the Code of Discipline so
that those who are left outside can
also be brought under the purview
of the Code?

Shri Hathi: Discussions are going on
and we are thinking of bringing them
also under the Code,

oY wwa A ¢ A, T A
wfr ot I AN o7 gFE IEa A
f¥ za 7% Mam F walivdag w0 F
ar gu &7 wuig wffafa # fra
TETC ZHT &, FT 3F 9 F FabTa ST ¢

Shri Hathi: Well, if we want to
judge the results, we can judge it
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from one important angle, and that is
the man-days lost in 1958 and 1961.
Whereas the man days lost in 1958
was 78 lakhs it was only 48 lakhs in
1961. .

oY aoa™ fag : fagia @ afz
#1 g0 AT @ I9% AU AT #n
e

o grat : IAF Ao A fand
AmferaE & @ &

Shri S. M. Banerjee: It appears
dfrom the reply of the hon. Minister
that railways and defence industries
in the public sector have no! accepted
or implemented the Cod2 of Disci-
pline. I want to know the reasons
which have been advancej by them
for non-implementation. What steps
have been taken by Government to
see that they also implement it?

Shri Hathi: It is not as if the de-
fence industries have not accepted it.
They have only stated that it requires
certain modifications, having regard to
the special circumstances prevailing
there. Similarly railways have also
accepted it. They have proposed a
Code which is not very much differ-
ent, with some changes.

Shri Sham Lal Saraf: Has the adop-
tion of this Voluntary Code of Dis-
cipline any effect upon the produc-
tivity of these units, either quantita-
tively or qualitatively?

Shri Hathi: In so far as the loss of
man days has decreased, naturally it
has resulted in increase in production.

st EAW : F1 @R F AT
oar & fF ew dF wogy Hvew el
TARTAT A & 7

ot grdt : TEIH T A1 wIE AT
fefafear s forar @ 1 feT @ =g
t feem gar @ wgr S 3 S W
%39z F1 AT fFar g a1 % faars
% FTATE FIAE
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Shri Tridib Kumar Chaudhari: The
hon. Minister has stated that the rail-
ways and the defence indusfries have
suggested some modifications. May
I know whether the workers' unions
in these establishments have accepted
the Code or they have also on their
part suggested same corresponding
modifications? What is the state of
the Code of Discipline in these indus-
tries?

Shri Hathi: Actually, what we have
suggested for the defence organisations
is that these changes will have to be
in consultation with the workers. For
example, in Hindustan Aircraft the
draft Code of Discipline is being con-
siderei by the management in consul-
tation with the union,

Y farfer forst @ & Sy e
fF adzdr O mw fefafea &
£t frdl ¥ a0 AR S faei &
af R T AT AET qRT &7 9w H §
FEAw AT Y w1 FE FI FA gAT
g7

st grdt : IW OF FAEOF AR

e N dmda & s g & =&
HET BET ¥ |
ot vafa fsr 0 & el ol &

ark ¥ gg <@ § | T o fF afciaw
FHiIfedt 8, WX 39 ¥ gEaw g1 9
a7 At w6 g g A 399 ¥ el
ff T AT ¢ W g w1 Of
TR 11 ] 1 § 37 1 Afafes ga=
e g

WA AERA ;3§ A 9T
I F 91 9 I 2 fmm g

oft farefer fet : & mw o AF
=t fasl & a7 ¥ 9@ @ g I
Fars faar s

ot A ‘amﬂﬁ!eﬁ’r
g T@aER .
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1

WA WEAW ;G A% WG A
faelt 1 fos 7Y &40, Arax aeg TE

&

90% | .

o gl F IEE g § g AR
H g A g o

Shri Sonavane: How many breaches
were committed, what are the names
of those trade unions and what action
has been taken against them?

Shri Hathi: About the breach of the
Code of Discipline we have got a Divi-
sion which deals with this and which
tries to see whether the breach was
on the part of the employers or was
on the part of the Unions. In the
Central sphere, if he wants the figures
Unionwise, the number of cases re-
quiring action. . . .

Mr, Speaker: If it is a long answer,
it might be laid on the Table.

Shri Hathi: All right, Sir.

Shri A. P, Sharma: The hon. Minis-
ter has stated that the Railways have
proposed certain changes. Is he in a
position to tell us the exact nature
of the changes that are proposed?

Shri Hathi: They are still in the pro-
posal stage. But they have made cer-
tain suggestions so far as the griev-
ance procedure is concerned, and they
will I hope discuss that with the re-
presentatives of the Unions.

Raid by Nepali border patrol Police

+
( Shri Yallamanda Reddy:
Shri K. N. Tiwary:
#527. < Shri Bibhuti Mishra:
Shri Raghunath Singh:
| Shri Yogendra Jha:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that two
persons were shot dead by a Nepalese
border patrol police in village Jharo-
khar in the Ghorasahan police circle
of the Champaran District in Bihar;
and
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(b) if so,
regard?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) Yes, Sir. On the night
of June 28, 1962, five persons were
sleeping in the room of a house be-
longing to one Shri Ram Lochan
Chowdhury in the village of Jharo-
khar, Police Station Ghorasahan, Dis-
trict Champaran, Bihar. At about
mid night five Nepali policemen enter-
ed the house, went into the room where
these persons were sleeping and open-
ed fire. They killed two persons and
inflicted grievous injuries on a tkird.
The remaining two persons managed
to escape unhurt. No Indian national
was killed or injured,

action taken in this

(b) A note of protest over this in-
cident was handed over to the Royal
Nepalese Embassy in New Delhi on
July 11, 1962.

&t o Ao faard : e sk
ifegs am8T 9x wid fa Ot weATd
AT &, a1 91 g8 F AW 1 A
¥ & fad w1 |m eI R omay
g7
Shrimati Lakshmi Menon: Ii has al-
ready been pointed out in this House

that adequate measures are taken for
the protection of our border.

Shri Ansar Harvani: May [ know
if the Government are aware that
often the Nepalese policemen enter
Indian villages and kidnap the Nepa-
lese Congressmen from there? If so,
what action is being taken to protect
those Nepalese Congressmen who have
taken refuge in this country?

Shrimati Lakshmi Menon: When-
ever any such incident takes place,
according to the procedure laid down
in the communiqgue issued when His
Majesty was here, we appoint a com-
mission of inguiry to find out whether
the thing has really happened. Three
such inquiries have taken place and
in everyone of them it was said that
we have not given shelter to the
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Nepalese Congressmen and have not
allowed them to use our territory for
any kind of political activity.

ot o Ar0 faart @ &t wB=
T TEAHE F1 faEm w491 3w av
T AN TR T FE qa9 famr 2 7,
o fegm wEAHT T A1 T A ¥
fag &1 sy fomres framm & o
& ?

Shrimati Lakshmi Menon: If the
hon, Member had listened to the ans-
wer he would have poticed that no
Indian national was injured or killed.
Regarding the protest in the protest
note we have pointed out that though
the Government of India were satisfiad
about the facts of the incident, if the
Government of Nepal so desire, a
joint informal infuiry, as provided
for by the communique issued afier
the wvisit of the King of Nepal, would
be instituted for wverification of facts.
This committee was appointed and the
facts were verified. Only on one point
there was disagreement, that is, re-
garding the forces. They refused to
accept the fact that the uniformed
men who entered the building were
part of the Nepalese armed forces, But
later on they had to agree that these
people were in uniform and might be
men of the Nepalese armed forces.

Shri Bade: The question was on a
point of clarification whether there
was any reply from the Nepal Gov-
ernment. No answer has been given.

Shrimati Lakshmi Menon: I have
pointed out that as a result of the
protest and according to the commu-
nigque, an enquiry committee was ap-
pointed ang I have stated the result
of the enguiry.

R =t <o Forg : & @ s ST

g fF ot of<l st Y g @ A 9A R

art ¥ FE F= 7 0 o fF FAE

frdt TeIfa® SoIT ¥ oATEeT 9T v
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FT 9T "rFRe FFar my ?
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ST /AT aqr 3w wy S am
wop o At (ot wEET Agw) ¢
afgr & foe & At Amifer & 1 39
T &8 FTOET LT N

Shri Hem Barua: May I know if the
attention of the Prime Minister has
been drawn to a statement made by
the spokesman of the Nepalese foreign
office contradicting our Prime Minis-
ter's statement to the House that there
is no intrusion from the Indian side
and whether these incidents or reprai-
sals are on account of the confusion
that there is instrusion from this side®

Shrimati Lakshmi Menon: As far as
this incident is n::u’:nr'lmar‘net‘l1 it was alleg-
ed that one Majid, a Nepalese national,
had fallen out with Bhagwat, another
Nepalese national over the proceeds
of a dacoity in village Inarwari Jeotani
and the reason for this attack was
the differences between these two
persons.

ot Wwd TEA A, § A7 S
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¥ gAT & | & e *vgan g fF o
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¢ o aw @ R



3353 Oral Answers

TR ARV T F AW A Al
AL AT AT | AT TEAT AT §AA
2 IHT 9T WIA &Y qHAT B | W9 FAL
HeATHT H AW W} 9T w7 @E,
F gart AAA T8 & |

st feafa fowr: wem wErm,
§ OF S g IR o1, W AE
qerar T ?

R wERE : A ¥ 9 a9
7 TE Tan, e wy @€ 4g go )

ot fafer fost @ & @ &1 g,
fFT =T Y AT gAY T R )
ST gATX EHA €, I9 AT ATH =AW AT
FAT T &

qeqer WEAd ¢ A B R A o
FErET ¥ Farean f5 7 e ¥ wgdr
o@ F AWrEAT FAEM | IW faA F
F &0 faan 81 | @A TW W A
¥ o g T A W T e |

st fag ;o ST Ww
HEC | A B AYA FAMTm S
g

st faefar foe ¢ el w0

st goaw fag 0 oz, fadsh
#fed |
ot gft fawy sma: azr 18
fodt @1 T T 2
gar w=t ® fagw aen
+
o7 WETTE et
Y3z, g ot T feg
‘[_sit Ce) o4
] FEW WAl qE I £ oFW
4 fw:
(%) @ @ 99 § f& srmwft o
i famam R E; EiiEe

AUGUST 22, 1962

Oral Answers 3354

(&) afz &, 4t fFa-fem 21 &
fersram 3 =T w5 faa &7

Fifw w0 wxTAw o SwEA
(st feqm Tog) @ (%) oft 20

(9) &9 & g1 T gHET
s wfy-aeiem § mfae e % a9
WTH TN W19 g7 T A Y AT
B Argsifzar aw &1 g

(a) Yes.

(b) Prime Minister intends wisiting
Ghana and Nigeria on hiz way hoine
after attending the Commonwealth
Prime Ministers’
Lendon.]

Conference in
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& I 5T wEe  awEr g 6
ST g § @ #ur aewesy 9T
Hr @EREA § gnrd w9 §A W 99
agl %1 0t fasmw =7 7 grfema win !

WA WEWRY: S 92 q9 4
F AT (F TR T AT AT FO7 A
FAT FEA AL ATT F7 g1 AFATE 7
Shri Daji: Is there any fixed agenda
or only a loose agenda?

&1 FATETA™ AE : Torel ar zA
aEt # g@ar Ag 8 | I IF FU AT
# T T %S USRI AET BT £ 1 4B
s &m d6% gAfmd sma A9
% faefoy g1 @ § ) g Aaasft
o1 A4 § A 77 | FATA JoAT TEH
2 Faffs FxAIT & AT F AT ATEH A
%% =gl 72 g 1 afz SRFE STm
@t zn ¥ % 6 B S FE
saaT AR 20

Shri Hari Vishnu EKamath: Is it a
$act that the Prime Minister has
received so many invitations from
other countries that he is unable to
accept them all, and his medical
advisers, his doctors, have advised
him not to undertake too many tours
abroad, in the interests of his hezlteh
which is a national asset?

Shri Jawaharlal Nehru: My medical
advisers have not advised me any
thing, nor have I asked them for
their advice in this matter,

s 9T : TS g9 g
META § F-F10 (A0 g3 o418 7

WU WG T2 di @A I &l
FF | T FEHAT i THE |

Shri Hem Barua: Frankly speak-

ing, we do not want the Prime Minis-
ter to subject himself to any strain at
this stage of his health, Therefore,
may ! know whether the Prime
Minister is going to cut out his wvisits
to Ghana 'and Nigeria, as not being
necessary?
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Shri Jawaharlal Nehru: I have just
said that I am going there. The hon,
Member suggests that I should not go
there . . . .

Shri S. M. Banerjee:
go there.

Shri Jawaharial Nehra: 1
t¢ go there, all the same.

Shri Hem Barua: That was because:
of the strain that would be involved.

Mr. Speaker: Next question. Shri
Morarka.

Shri Rameshwar Tantia: May 1
request that Q. No, 543 which is on
the same subject may also be taken.
up alongwith this?

You should

propose:

Mr. Speaker: If it is convenient for
the hon. Minister to answer both of
them together, 1 have no objection.

Shri Kanungo: Question No. 543 is
entirely different from Question No.
529.

Issue of Indmstrial Licences

*529, Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) what changes, if any, Govern-
ment have introduced in the system.
of issuing industrial licences to avoid
concentration of wealth and power;

(b) whether Government have
realised that the system of industrial
licensing has in fact aggravated the
concentration of economic power; and

(c) if so, the steps taken or pro-
posed to be taken to prevent this
phenomenon?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A ctate-
ment is laid on the Table of the
House.

STATEMENT

The Licensing Committee, which
considers  applications under the
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Industries (Development & Regula-
tion) Act, 1951 keeps in mind the
need to avoid concentration. A num-
ber of working rules have been adopt-
ed to further this objective Licensing
of new units in certain established
industries is, as a rule, confined to
new parties, Diversification of a
company’s activities to cover unrelat-
ed fields is discouraged. The general
expansion of industrial activity, the
growth of the public sector in indus-
try and the expansion of the small-
scale sector provides valuable safe-
guards against concentration of econo-
mic power.

Shri Morarka: The hon. Minister
has said in reply to parts (a) to (c¢)
that a statement is laid on the Table
of the House. In the statement I do
not find any answer to part (b) of the
question at all. Could the hon. Minis-

ter kindly point that out in the state-
ment?

Shri Kanungo: By inference, the
answer is ‘No",

Shri Morarka: In view of the fact
that this concentration is on the
increase, what positive steps do Gov-
ernment propose to take to improve
the system of licensing of industries?

Shri Kanango: I do not know about
the hon. Member's conclusion about
concentration of economic power. But
all that I can say is that that can be
controlled by wvarious means, such as
fisca] measures, taxation, corporation
law and various other factors.

As far as the licensing procedure
is concerned, definite procedures are
observed so that at least in certain
industries, new entrants are preferred
to old entrants,

Shri Morarka: May I know the
maximum number of licences given to
a single industrial house or a group
of industrialists ever since this Act
came into existence about a decade
‘ago?

Shri Eanungo: The Act came into
existence in 1953. I have not got the
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figures with me here. The licences
that are issued are published every
month, and it would take a lot of
time to correlate the whole thing.

Shri Morarka: On a point of order.
The hon. Minister has not got the
information in regard to the number
of licences issued, and still he says
that there is no concentration of eco-
nomic power. May I know on what
basis he is saying that?

Mr. Speaker: That is not a point of
order. The hon. Member is only ask-
ing another supplementary question.

Shri Morarka: 1 am not asking any
supplementary question. I do not
want to ask any further supplement-
aries, because the answers have been
given, My point of order is this.
When the hon. Minister has not got
the information, on what basis cam
he make this statement here that
there is no concentration of economic
power?

Mr. Speaker: When the question
was tabled he might have collected
that information as to whether there
has been concentration or not.

_ Shri Morarka: My question is put
there.

Mr. Speaker: Therefore, he has
said that there is no concentration.
As to in how many cases licences
have been issued since the coming
into operation of the Act in 1953, that

number might not be available with
him.

Shri Kanungo: The information is
there; it is published month to month.

Shri Sonavane: How many cases
are there where industrial licencea
have been issued and such units have
not come up within the optimum time
allowed? Also, what action has
been taken in such cases?

Shri Kanungo: It is written down im
the law itself that wunder certain
circumstances if effective steps are
not iaken, then the licence will be
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<ancelled. A review is made from
time to time .

Shri Sonavane: How many cases
are there?

Mr. Speaker: Order, order. He
should listen,

Shri Kanungo: In the ‘last  two
wears the number of revocation of

licences is about 222,

Shri Sonmavane: What
‘been taken in such cases?

action has

Mr. Speaker: Order, order. Shri
Rameshwar Tantia.

Shri Rameshwar Tantia: May 1
know whether the process of granting
industrial incences is -at present
haphazard and dilatory? 1f so, do
Government propose to simplify the
procedure so that middle class indus-
trialist= can get licences without
delay?

Mr. Speaker: It is a suggestion for
action.

Shri Kanungo: The procedure is
published ¢very time. It is in the
rules It is not haphazard. No one
has, 1 talieve, found any difficulty
in applying for licence.

Shri Ramanathan Chettiar: Apart
from the Mahalanobis Committee go-
ing into the gquestion of concentra-
tion of cconomic power, has any study
been made in the Commerce and
Industry Ministry to find out whether
there is any concentration of economic
power? If nol do thev propose to
have a study -made now?

Shri Kanungo: We alwavs see to
it that there is no concentration of
industrial production in any particular
Eroup or groups.

Shri P. C. Borooah: May I know
whether a time-limit for setting up
industries is provided in the licence?
1f not, why not?

Shri Kanungo: Yes,
ander the law,

Shri Thirumala Rao: Can Govern-
ment supply information to the Mem-
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bers of the House as to the number
of licences issued throughout to
particular individuals or houses so
that we may be in a position to judge
whether there is  concentration of
wealth  in this case?

Shri Kanungo: I have said that the
information is published every month.

Shri Thirumala Rao: No, Sir. Gov-
ernment has got the machinery to
collect information. Can they not
supply it?

Mr. Speaker: Can the hon. Minister
collect the information and supply it
to the House now that it is being
persisted in?

Shri Kanungo: I will certainly give
the reference.

Shri Harish Chandra Mathur: They
have gaot a consolidated machinery for
collecting  information, Still  they
expect every Member to collect the
information simply because there is
a monthly bulletin published.

Mr. Speaker: 1 have asked the hon.
Minister to collect it for hon. Mem-
bers,

Shri Tyagi: What steps have Gov-
crnment laken to prevent the con-
centration of industry and wealth in
the hands of a few people since the
adoption of a socialist pattern of
scciety as the goal of the State? Does
the Minister say that there has been
no concentration of wealth and indus-
try?

Shri Daji: That is what he said.

Shri Kanungo: 1 have answered
the question. This is done with a
viegy to see that productive capacity
is not monopolised by a few indivi-
auuls o groups.

o

Shri Daji: Is there any direction or
rule limiting the total number of
licences held by an individual or
company?

Shri Kanungo: Every industry has
got to be taken separately.
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Shri Warior: May 1 know whether
the attention of Government has been
drawn to press statements that the
majority of licences were issued for
a particular State for a particular
area, thus discriminating against all
other States?

Shri Kanungo: I do not know. If
any press story has been published
to that effect, it is not correct.

Mr. Speaker: Shri Banerjee.

Shri Tyagi: One thing might be
cleared.

Mmr Speaker: I am on another ques-
tion.

Shri S. M. Banerjee: I want to
know from the hon. Minister how
many licences were issued in 1961,
and what number was issued to the
Birla group. It is a specific question.

Mr. Speaker: Has the hon, Minis-
ter got the information?

Shri Kanungo: I have not got that
information.

Shri Tyagi: Will you kindly inter-
pret his answer? Does he mean to
say that there is no concentration?
Shall we take it that the Gowvern-
ment view is that there has been no
concentration during these days? Is
that the claim of the Government?

Mr. Speaker: Order, order.

Shri Tyagi: He has not given a
clear reply to this,

Mr. Speaker: The
given.

answer he has

Shri Tyagi: What is it, Sir?

Mr. Speaker: That there has been
no concentration.

Shri Tyagi: Well, it is wrong,

Mr. Speaker: Order, order, Shri
Alva.

Shri Tyagi: We know for a fact
that there has been concentration.
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Shri Joachim Alva: Is it not a fact
that half a dozen leading business
houses dealing with more than 40 to
50 types of business under various
licences including even sanitary ware
are permitted to get more and more
licences?

Mr, Speaker: Order, order. The
question is being repeated in one
form or other,

Shri Joachim Alva: I want to ask..
Shri Kanungo rose—

Shri Joachim Alva: I have no#
finished my question,

Shri S. M. Banerjee: On a point of
order, Sir.

Shri Xanungo: You have directed
me to preparc an analysis of the
licences as issued and as published in
the bulletins,

Mr. Speaker: That would be laid on
the Table of the House, and the
Members may go through it.

Shri Danerjee wanted to raise a
point of ordor.

Shri S. M. Banerjee: My point of
order is this. The reply of the hon.
Minister is that there is no concen-
tration, and we take it as correct.
But in this very House it has been
stated that a committee, the Mahala-
nobis Committee, has been appointed
to see whether there is concentratiom
or not. Is the Minister entitled to
have this definite opinion—either his
personzl opinion or on behalf of the
Government?

Mr. Speaker: Certainly he can give
his opinion. They will point out
what their point of view is.

Next question,

Shri Daji: On a point of clarifica-
tion, Sir.

Mr. Speaker: No.

Shri Daji: From you I want a clari-
fication only, not a point of order.

Mr. Speaker: From me he can ask
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Shri Daji: My difficulty is this:
when a senior Minister like Shri
Nanda takes one view and the Deputy
Minister takes another view, which
is the authoritative view on behalf
of the Government?

Mr. Speaker: This he can bring to
my notice, write to me. and I will
ask the Ministers to clarify as to why
a certain contradiction is there.

sRStEt aAwel & fag guTm

+
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Shri D. C. Sharma: Originally this
legislation was undertaken by the
Ministry after consulting the news-
paper men and the working journa-
lists and the Government people.
May I know if the same procedure
has been adopted in bringing forward
this Bill, and whether there will be
no controversy from the side of the
emplovers in putting it into execu-
tion?

Shri Hathi: We have had two meet-
ings with the representatives of the
ncwspapers and the representatives of
the working journalists. We have dis-
cussed the provisions of the Bill that
we want to introduce.

Shri §S. M. Banerjee: The hon.
Minister stated that he had two
consultations with the working
journalists and their representatives.
I want to know  whether the Bill
which has been brought before the
House is in conformity with the
wishes of the working journalists?
Do they agree to the provisions?

Shri Hathi: There was no unanimity

. between the working journalists and

the representatives of the employers,
but we have taken the views of both
the sides, especially the views of
the working journalists, and we are
trying to see that these provisions are
incorporated. The main items were...

Mr. Speaker: All the items need
not be given here.

Shri Bhagwat Jha Azad: May I
know whether, while discussing this
question of gratuity, Government con-
sider or will Government consider that
the fabulously vast income that these
newspaper houses have got in recent
vears is not reflected in the wage
structure of the Working Journalists?

Shri Hathi: We are, at present,
amending the Working Journalists
Service Conditions ctc. There, the
main question was of giving gratuity
after what period of time.

Shri Warior: Which are the main
points of difference between the
newspaper owners and the journalists?
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Mr. Speaker: All these cannot be
dealt with here, N

Next question.,

Foreign Technicians in India

*531. Shri R. Barua: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether Government have taken
note of the increasing employment of
exchange position becoming worse,
tries having technical collaboration;

(b) whether in view of the foreign
exchaage position becoming worse,
Government propose to restrict the
number of foreign technicians; and

(c) if so, steps proposed to be taken
in this regard?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo); (a) Foreign techni-
cal personnel are permitted to be
engaged only where they are needed.
An increase in the number of foreign
technicians employed is a coroilary
to our increasing requirements of tech-
nical knowhow resulting from a large
scale programme of industrialisation.

(b) The prevailing foreign exchange
position is always kept in mind while
agreeing to the employment of foreign
technicians and no change in the pre-
sent pelizy is considered necessary.

{¢) Does not arise.

Shri R. Barua: Taking advantage
of the provision in the collaboration
agreements, do foreign collaborators
generally bring in more than suffi-
cient number of fitters and mechanics,
apart from the expuris. when such
peuple can be had in India also; and
that adds very heavuv to the cost?

Shri Kanungo: Nc Sir. Fach case
is examined; and whon it is absolutely
necessary, in the interests of the pro-
ject, it is permitted.

Shri R. Barua: Will the hon. Minis-
ter give the figures of such fitters and
mechanics so far available, in the
public sector as well as the private
sector?
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Shri Kanungo: I do not believe
fitters and mechanics are brought.
Mechanic is a very wide term. But,
fitters, certainly are not brought.

Shri R. Barua: What is the total
fgure?

Shri Kanungo: During the last year,
it was 712

Shri Radhelal Vyas: What is the
tota]l number of foreign technicians in
our country and what is the foreign
exchange involved on keeping them?

Shri Kanungo: I have not got the
information. It wil] take a long time
to collect that. All that I have said
is that the case of 712 has been cleared
by the Ministry.

Shri Hari Vishnu Kamath: Has the
Minister got accurate or near-accurate
statistics to show whether the quantum
of foreign technical personnel in
Indian industries having foreign colla-
boration is much higher today than
what it was in 19577 If so, what is
the percentage of increase?

Shri Kanungo: No, Sir. The num-
ber iz severely restricted to what is
absolutely necessarv. And we cannot
compare with 1957 because in this pe-
riod of time the tempo has increased
considerably.

Shri A. N. Vidyalankar: Is the
Miaister in a position to give an assu-
rance to the House that the foreign
technicians are and will be imported
only when Indian technicians of egual
qualification are not available?

Shri Kanungo: That is the principle,
exactly. And, we give privileges for
that because the foreign technicians are
exempt from income-tax.

Shri Narendra Singh Mahida: May I
know whether these foreign technicians
train our Indian personnel?

Shri Kanungo: Of course. .

Shri Narendre Singh Mahida: May 1
know the order of priority of the in-
dustries for having technicians from
abroad?
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Shri Eanunge: It depends upon the
particular type of industry where tech-
nical knowledge and technical colla-
boration is found necessary because
technical knowledge is not available in
the country.

Shri Sonavane: May I know how
many foreign technicians who came to
India from the period of the First Five
Year Plan till today have left India
and how many are still here?

Shri Kanungo: It will take a long
time to collect the figures. But, I can
tell the hon. Member that no foreign
technician sp employed is anxious to
stay for a long time.

Shri K. N. Tiwary: What arrange-
ments have been made to give training
“to Indians to place them in positions?

Shri Kanungo: Apart from it, we
have got technica] institutions of a
very high order where people are
coming up.

Shri Bhagwat Jha Azad: Could we
know what is the percentage of in-
crease in the foreign technicians bet-
ween the end of the Second Five Year
Plan and now?

Shri Kanungo: 1 have answered
that question. Comparison will be
difficult because it will depend upon
the industrial production or installa-
tions at a given time and at another
given time,

Shri Bhakwat Jha Azad: In the re-
plies that we get from the Minister,
no figures are given. How can we
arrive at proper conclusions?

Shri P. Venkatasubbaiah: In view of
our foreign exchange difficulties is
there a proposal to put a ceiling on
emoluments that are being paid to the
foreign technicians in terms of rupees?

Shri Kanungo: No, Sir;
they are not available.

because
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SHORT NOTICE QUESTION
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‘The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(e). Yes, Sir. A cut of 5% and 7i% in
the case of newspapers and periodi-
cals whose annual entitlement works
out between 100 and 1000 tonnes and
above respectively, has been imposed
and the cut applies unformally to all
newspapers and periodicals in the
country. No cut has been effected for
smaller newspapers consuming  less
than 100 tonnes of newsprint per year.
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The cut is imposed on the basis of
their entitlements in terms of quan-
tities for the year 1961. In imposing
the quts the newspapers have been
given the choice to reduce their size
or the number of pages or their cir-
culation according to their choice.

(d} to (f). Representations have
been received from LEN.S. and the
Indian Language Newspapers Confe-
rence and these are being considered.
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Shri Inder J. Malhotra, Have the
newstpapers been given absolute free-
dom to reduce the size and the num-
ber of pages, etc., or, is there a mini-
mum size, ete. prescribed?

Shri Manubhai Shah: This being
a very sensitive and complicated prob-
lem of great importance, we do not
want to interfere with the discretion of
the newspapers, in order that either
they may adjust their size or they may
adjust the number of pages or they
may adjust their circulation, so that
within the inescapable cut that the
country had to undergo in several
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directions, one of the latest of which
is the cut imposed on newspapers,
they were given full freedom.

Shri Kajrolkar: What is the
policy of the Government in regard to
the encouragement of the daily langu-
age newspapers in different parts of
the country?

Shri Manubhai Shah: The obvious
inference is there. While we always
welcome greater and greater circula-
tion and a greater reading public, un-
der the present circumstances, we will
be well-advised to conserve our re-
S0ouUrces.

Mr. Speaker: Shri P. C. Borooah:
Shri Bhagwat Jha Azad: What is

the short-ze of newsprint at present?

Mr. Speaker: Order, order. 1
‘have called Shri P. C. Borooah.

Shri . C. Borooah: May I know if
the order alsu puts a restriction on
the transfer of newsprint from one
paper to another?

Shri Manubhai Shah: That is not
allowed under the law. Even under
the new notification, undzr the same
management, if there are three four
or five publications, it is not transfer-
able even with respect to the publica-
tions.

Mr. Speaker: I would not call Shri
Joachim Alva again. 1 called him
but he did not stand up. Shri Bhag-
wat Jha Azad.

Shri Bhagwat Jha Azad: What is
present shortage which has led the
hon. Minister tn impose this cut on

"

the newspri "

Shri Manubhai Shah: Shrortage of
foreign exchange and not shortage of
newsprint

Shri Bhagwat Jha Azad: What is
the demand for newsprint and what
is the percentage of shortage compar-
ed to the demand, and which has led
the Government to impose this cut
now?

Shri Manubhai Shah: The cut has
mot been imposed due to shortage of
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nowsprint, ‘The cut has been imposed
due to the shortage of foreign ex-
change. If we had no foreign ex-
change difficulty, perhaps we would
have liberalised it as we did in the
earlier stages. But it iz true that the
total availability, either after this cut
or the other cut, of foreign exchange
is such that it has put a great amount
of restriction and restraint on various
industries including the newsprint in-
dustry. Maybe if we can give more
they could always have a greater cir-
culation.

Shri Joachim Alva: Sir, I beg your
pardon. I did not hear my name be-
ing called.

Mr. Speaker: That opportunity has
gone. He cannot take advantage of it
now.

—

WRITTEN ANSWERS TO QUES-
TIONS

Export of Raw Jute

*517. Shri Indrajit Gupta: Will the
Minister of Commerce ang Induostry
be pleased to state:

(a) the total gquantity of raw jute
exported since May, 1962;

(b) the importing countries and the
price of sale contracted with them;

(c) how much raw jute from the
new crop is expected to reach the mar-
ket by September this year; and

(d) when buffer-stock operations for
the raw jute crop will commence?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhal Shah): (a)
17,360 bales.

(b) The importing countries are
Poland, Czechoslovakia and West Ger-
many. In public interest, it would not
be advisable to disclose the prices.
The prices were generally competitive,

{c) About 9 to 10 lakh bales.
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(d) The operations will continue as
and when necessary io preveni prices
from sagging.

Trespass by PakRistuni. Forces in.
Karimganj Area

[ Shri C. K. Bhattacharyya:
*532 ) Shri Tridib Kumar Chaudhuri:
*’| Shri Sarjoo Pandey:
| Shri P. C. Borooah:

Will the Prime Minister. be pleased
to state:

(a) whether it is a fact that. Pakis- -

tani armed forces trespassed across the
Indian border at Lati Tilla area, abou:
31 miles from Karimganj (Assam);
during the first week of July, 1962;

fb) whether they asked the local
villagers to approach the Pakistan
Government for jobs;

(c) whether they warned tine Indian
border security force posied at Lati
Tilla not to visit the area’inbabited by
the villagers; and.

(d) whether they have. laid claim
tg certain villages as belonging to
Pakistan?

The Minister of State in the Minis-
try of External Affairg (Shrimati
Lakshmi Menon): (a) to (d). Gn
5th July, 1962; en effort was made by
the East Pakistan Rifles to alter the
status quo in the Latitilla area by
questicning the right of our border
forces to patrol a little strip of land
west of Putninala. The Indian border
forces did not accept the: Paxistam
contention, and insisted on their right
to patrol the short strip of land acros:
Putninala.

The dispute was discusseq at the

Sector Commanders’ level on. 9th July-

but no agreement could be re:ched.
Thereafter, the Brigade Commanders

of the two sides met on 23rd July and,.

in the interest of avoiding armed
clash, agreeq that patrolling-on  that
iittle strip of land should be suspend-
ed by both India and Pakistan.

AUGUST 22, 1962

Written. Answers 3374

The matter was raised at the Chief
Secretaries’ conference held in Dacca
on lst August and it was pointed out
to East Pakistan that Indian control
over the little strip of land, west of
Putninala, had existed all along, and
that the position had been accepted by
Pakistan at a meeting which took
place in November 1959, between the
then Brigade Commanders of the two
sides. It was proposed by the Chief
Secretary, Assam, that the Brigade
Commanders who in 1959 had worked
out an arrangement acceptable to both
India and Pakistan should be brought
together again to help solve the dis-
pute., The Chief Secretary, East Pak-
istan, agreed to pursue this suggestion.

(b) Government hag no information
on this.

Earnings of Agricultural] Workers

*533. Shri Yashpal Singh: Will the
Minister of Labour and Emrployment
be pleaseq to state:

(a) whether it is a fact that where-
as there has been overall increase in
the real earnings of all sections of
population, the real earnings of agri-
cultural workers have declimed by
above 12 per cent during the last two
Plan. periods;

(b) whether Governmemn have-
studied the reasons which led to such
a decline;

(c) if so, 'the details thereof; and

(d) what steps Government propose:
to take in the matter so that this sec-
tion of population may also have a
better standard of living?

The Minister of Labour in the Minis-
try of Labour and Employment (Shrd
Hathi): (a) to (c). While it may be
true that there has been an overall
increase. in the rea] earnings of all
sections of population, there is no basis
for the conclusion that the real earm-
ings of agricultural workers have dec-
lined. The findin~s of the first and the
second Agrieultural Labour Enguiries
conducted during 1950-51 and 1956-5T
cannot be-strictly compared to showr
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that the real earnings of agricultural
workers have gone down whereas
those of others have gone up.
Secondly, because of limitationg of
comparability involved in the two
Agricultural Enquiries it is difficult to
offer any firm conclusions as to the
trend in the real earnings of agricul-
tural workers. A Technical Com-
mittee set up by the Planning Com-
mission have examined the question
and have come to the conclusion that
there is no reason to believe that there
has been a marked deterioration or im-
provement in the economic condition
of the agricultural labourers in 1956-
57 compared to 1950-51. It has been
decided tp conduct a comprehensive
Third Agricultural Labour Enquiry
(called Rural Labour Enquiry) during
the Third Five Year Plan with a view
to having a comparative picture of the
conditions of the Agricultural Labour
as between 1956-57 and 1962-63.

(d) A Central Advisory Board has
been set up in the Planning Commis-
sion in order to take comprehensive
view of the problems of agricultural
workers and for suggesting measures
for the amelioration of their economic
and .social conditions. Several mea-
sures have already been taken by the
Central and State Governments in this
direction.

Production of Terramycin

[ Shri Mohammad Elias:
in | Shri P. K. Deo:
J Shri Yashpal Singh-
*534. { Shri Eswara Reddy:
Shri Ravindra Varma:
Shri P. R. Chakraverti:
LShri Mohan Swarup:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
production of terramycin has been
stopped at the Pimpri Hindustan
Anti-biotics Factory;

(b) whether it is a fact that Ameri-
can firm “PFIZER” claimed the
Terramycin formuia as their patent;
and

(c) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanuongo): (a) Yes, Sir.

(b) and (c). Eearly this year the:
Hindustan Antibiotics Limited, Pim-
pri, commenced production of Oxytet-
racvcline Hydrochloride by a process
evolved by them. They filed also an
application for securing a patent for
their process. Messrs Pfizer and Co.,
U.S.A, disputed the patent; the mat-
ter is under consideration of the-
Controller of Patents and Designs,
Calcutta. Pending the decision of the
Controller, the Hindustan Antibiotics
have suspended production of Oxy-
tetracycline Hydrochloride at Pimpri,

as a temporary measure,

Pension for Employees in Public
Undertakings

*535. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are con=
sidering a scheme for introducing a-
system of providing pensions to em-
ployees in the public sector under--
takings; and

(b) if so, the details thereof?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.

Rajghat Samadhi

*536. Maharajkumar Vijaya Ananda:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the construction of Ehe
Rajghat Samadhi is going according
to schedule; and

(b) if so, the amount spent so far?

The Minister of Works, Housing and

' Supply (Shri Mehr Chand Khanna):

(a) The work on Phase I is in pro-
gress. Phase II has not been sanction-
ed as yet
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ib) Payments made upto the cnd of
June, 1962, total Rs. 18,33,830]-.

Exports to France

+537. Shri Tridib Kumar Chaudhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
French Government have allowed
special quotag for import of Indian
goods into France during 1962;

(b) if so, what are the Hems for
which such quotas have been allowed
and the date upto which these quotas
will be wvalid;

(c) whether the export of the:‘;e
gonds to France would have any tariff
advantages as well;

¢¢3 whether there are any possibili-
tiez of extending these quotas for the
vear 1963; as well; and z

(e) whether there is any further
hope of any increase in the total
amount of quota for any particular
year being allowed?

The Minister of Imternational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) A statement is laid on the
Table of the House. [See Appendix II,
annexure 33].

(¢) No, Sir.

{4) and (e). These are matters for
actual negotiations which will take
place towards the end of 1962, It is
not possible to give any indication at
this stage.

Indians in Portuguese Colonies

vs3g, J Shri Sham Lal Saral:

53 ‘7 Sri D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) what has been the result of the

effort on the part of Government to
get Portuguese Government Decree
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No. 44416 dated the 25th July, 1962
rescinded in favour of such of the
Indian nationals as are to leave the
Portuguese territories @d return
back to India; and

{b) the steps Government propose
to take to rehabilitate them?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The representative of
the Government of the UAR. who is
at present in Mozambique has repor-
ted that the Portuguese authorities
have postponed indefinitely the de-
portation of Indian nationals and
liquidation of their properties. The
U.A.R. Government are continuing
their efforts to persuade the Govern-
ment of Portugal to reseind their
Decree No. 44416,

(b) In accordance with the Agree-
ment reached between the Govern-
ments of India and Portugal, those
Indian nationals who leave Portuguese
territories will be allowed to repatri-
ate their assets. The Government of
India thope that the Portuguese
authorities will implement the Agree-
ment.  There is, therefore, no
question at present of any special
steps being taken by the Govern-
ment of India to rehabilitate "the
Indian nati.onals returning to India.

Marine Products Export Promotion
Council

*539. Shri Ravindra Varma: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact tHat the
Marine Products Export Promotion
Council have drawn the attention ‘of
Government to the difficulties they
are experiencing in increasing the
export of marine products as a result
of the high cost and scarcity of tin
containers;

(b). whether the Council have re-
quested Government to allow the
import of the required quantity of
cans and to permit the establishment
of new can manufacturing plants in
‘Kerala; and
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(¢) if so, what action Government
propose to take to see that this
industry that earns valuable foreign
exchange is enabled to make its full
contribution to our economy?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes. Sir.

(c) There was a temporary scarcity
of tin cointainers on account of a
sudden increase in demand and trans-
port bottleneck. This has now been
rectified.

Government have had discussions
with the suppliers of cans about the
prices charged by them. As a re-
sult of this. the supplies are expected
to improve and prices will also be
reduced. Question of establishing a
new factory is a long term one and
will be considered on merits,

‘Water Supply in Asansol Coal Field

*540. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

{a) whether Government's attention
has been drawn to the statement of
the Chief Sanitary Officer, Mines
Board of Health, that drinking water
supply in the Asansol coalfield and
even at the mines hospital has been
found to be poluted;

(b) reasons for total absence of
filtration or purification arrangements:

(c) whether two schemes for water
supply have been dropped; and

(d) the time by which the miners
can reasonably expect potable water
supply?

The Minister of Labour in the Mim-
istry of Labour "and Employment
(Shri Hathi): (a) Yes. But the Chief
Sanitary Officer has stated that his
speech has been mis-reported in the
press.

(b) Filtration or purification ar-
rangements are available at some
collieries.

(c) No.
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(d) Some arrangements already
exist for supply of potable water.
Efforts are being contihued to improve
the water supply position.

Land Revenue

*541. Shri Harish Chandra Mathur:
Will the Minister of Planning be
pleased to state:

(a) whether Government have con-
sidered and discussed with the State
Governments the need and desirabi-
lity of abolition of land revenue par-
ticularly on holdings of below 10
acres in area;

(b) what is the total income (i)
from land revenue apd (ii) from land-
holdings below 10 acres unirrigated
and 5 acres irrigated; and

(¢) what percentage of cultivable
land is under holdings of more than
50 acres?

The Minister of Planning and
I‘..abo_nr and Employment (Shri
Nanmda): (a) No Sir. This matter has
not been discussed with the States in
recent years.

(b) Receipts from land revenue in
1960-61 amounted to Rs. 97 crores.
The breakdown of this figure by size
of holdings is not available.

(¢) According to the National
Sample Survey (8th Round), in 1953-
54 rural families with holdings of
more than 50 acres accounted for
about 16 per cent. of the total land
owned by rural households.

Rubber Cultivation

" Shri Warior:

e5g9. ) Shri M. K. Kumaran:
7 Shri Vasudevan Nair:
| Shri P. Eonhan:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 3205 on the 15th June, 1962 and
state:

(a) whether the ecountry-wide sur-
vey to determine the suitability of
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land for rubber cultivation had since
been undertaken;

(b) if so, with what result; and

(c) whether the proposed delega-
tion to Malaya and Ceylon for a
comperative study of rubber planta-
tion industry has since been sent?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): ,(a) and
(b). The Rubber Board is collecting
information about the availability of
suitable land for cultivation of rubber
from all the States before undertaking
a physical survey.

(e) Neo, Sir.

Licence Holders for Induostries

( Shri Rameshwar Tantia:
Shri Ragunath Singh:
"543..4 Shri Ram Ratan Gupta:
| Shri P. C. Borooah:
| Shri A. N. Vidyalankar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that some
people are holding licences of warious
industries for a considerable time
without implementation; and

(b) if so, what action Government
propose to take against them?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (2) and (b). Industrial

licences are issued subject to the.

condition that the licencees should
take effective steps to establish the
industrial undertaking within a pres-
cribed time. The progress made in
this respect is reviewed from time to
time and in cases where, without rea-
sonable cause, the licenees have failed
to take effective steps, action is taken
to revoke the licences.

Joint Management Councils
J Dr. L. M. Singhvi:
* 1 Shri A. N. Vidyalankar:
Will the Minister of Labour and
Employment be pleased to state:
(a) the number of industrial units

*544
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in which the joint management coun-
cils are functioning successfully and
the number of units in which they
have failed with year-wise break-up
of figures for each since the introduc-
tion of the scheme;

(b) whether there has been any
evaluation of the working of these
Councils; and

(c) if so, the results thereof ?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) A statement is placed on:
the Table of the House.

STATEMENT

At present, Joint Management
Councils are functioning in 34 units.
Their year-wise break-up and the
units in which they have ceased "to
function since the introduction of the
scheme is as folows:—

No. of Units No. of Units

Year in which where  joint
councils councils
were foae-  gvmesd func-
tion ng tivening
1958 23
1959 22 L
1960 28 2
1961 29 8
1962 . 34

(b) and (c). So far the functioning
of the Scheme has been evaluated in
26 units. These evaluations have
revealed better industrial relations, a
more stable labour force, increased
productivity, reduction in waste, better
profits and above all a closer under-
standing between the management ang
the workers in varying degrees in some
of the units in which joint manage-
ment CoBuncils have worked success-
fully,
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Accident in Dighwadih Colliery,
Dhanbad

f shri P. R, Chakraverti:
"L Shri P. C. Borooah:

Wwill the Minister of Labour and
Employment be pleased to state:

(a) whether some miners have been
killed by the collapse of a roof of the
Dighwadih Colliery, Dhanbad on the
B8th August, 1962;

(b) if so, the number of casualties
including deaths;

(¢) the steps taken to give Im-
mediate relief to the affected families;

*545.

(d) the steps taken to hold enquiry
intn the nature of the incident and
the causes that were accountable for
it;

(e) whether it is a fact that similaz
accident had occurred in July, 1962,
in another colliery in Dhanbad result-
ing in the death of six miners; and

(f) whether Government propose to
set up a Special Committee to enguire
into the causessof recurrences of such
tragic incidents in the coalfields of
Jharia and cdopt rigid  measures to
prevent them ?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) and (b). There was an
accident on the Tth August, 1962 in
Digwadih Colliery in which a shot-
firer and a machine fitter were killed,
and a mining sirdar and a coal-cutting
machine driver, seriously injured.

(c) No recommendation for any
special relief has been received so
‘far.

(d) A Deputy Chief Inspector of
Mines inquired into the accident soon
after its occurrence.

(¢) An accident ecurred on the 19th
July, 1962 in Sitanala Colliery in
which =six persons were killed, and
‘one, injured,

(f) No. The circumstances do not
warrant the setting up of such’'a Com-

mittee. Both the accidents might have
been averted had the safety provisions
contained in the Regulations, been
fully observed.

Out-of-Turn Allotment of Quarters

*546. Dr. L. M. Singhvi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether there has been a change
in the policy regarding cut-of-turn
alloiment of residential quarters to
Centra] Government employees;

(b) it so, the details thereof; and

(r) the number of such allotments
made since the introduction of the
new policy and the grounds thereof?

The Minister of Works, Housing and
Suply (Shri Mehr Chand Khanna): ()
Yes.

(b) Previously allotment of resi-
dential accommodation on out-of-turn
basis was made on wvarious grounds.
On 1st April, 1962, about 1400 such
cases were awaiting allotment. Some
of these cases were pending for 2
years or more. The whole question
was, therefore, reviewed and it, was
decided that out-of-turn allotments
should in ‘uture be made only on
health grounds, such as the serious
illness of the Government servant o
his wife (or husband as the case may
be) or the dependent child.

(c) 42

Total Production of Copper, Zinc, etc.

1427. Shri Sham Lal Saraf: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present total production of
Copper, Zine, Nickel and aluminium
within the country;

(b) its proportion to the entire
requirements in the country; and

(¢) by what time it is planned to
attain self-sufficiency in these non-
ferrous metals?
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The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanuhgo): (aj and (b). Figures
of present production and its approxi-
mate proportion” to the estimated
requirements in TIe country in respect
of Copper, Zinec, Nickel and Alumi-
nium are given below:—

Liimared Productivn
production as a perecn-
Marne of Meotal 10 1961-62 tage of
(inm tons) present  re-
guirement
T —
Copnor 9,200 10 per cent
Zinc eoneinm-
rates refined in
Japan; - 4020 5 per cent
Micksl . Wil dues  not
’ arise
Aluminium 20,000 35 per cent

(c) On account of the paucity of ore
deposits of these metals in the country,
there is no possibility of attaining seif-
sufficiency in the near future except
in the case of ATuminium. It is likely
that self-sufficiency in Aluminium may
be attained by 1965-66.

External Publicity

1428. Dr. L. M. Singhvi: Will the
Prime Minister be pleased to state:

(a) what was the total exenditure
incurred on foreign publicity during
the last year,

(b) how many officers are employ~d
for India’a foreign publicity; and

(c) whether there is any machinery
to assess the performance of those
responsible for India's publicity abroad
from time to time?

The Prime Minister and Minister of
Extermal Affairs and Minister of Ato-
mic Energy (Shri Jawharlal Nehru):

(a) Rs. 1,06,37,900/- (Rupees One
crore six lakh thirty-seven thousand
and nine hundred).

(b) Sewventy-nine.
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(c) These officers are under the dir-
ection and supervision of Heads of
Indian Missions abroad. Each Hecad
of the Mission is responsible for the
assessment of the performance of
officers under him. The Ministry of
External Affairs also assesses the per-
fomance of each officer in various
other ways.

Visas for Representatives of Indian
Firms proceeding to Ceylon
1430, Shri E, Madhusudan Ran: Will
the Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 14 on the
6th August, 1962 an state:

(a) the number of applications for
visiting Ceylon still pending with
Government (to whom the Passport
has been issued agd the foreign ex-
change allowed by the Reserve Bank
of India) for the issue of certificates;
and

(b) what steps Government propose
te take 1o expedite the issue of certi-
ficates?

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Nil. .

{b) Certificates are issued expedi-
tously to bona “fide exporters who fur-
nish requisite information in the
prescribed proforma.

Loans tq Industrial Co-operatives

1431. Shri Bishanchander Seth: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government are con-
s'dering to formulate any scheme for
advancing loans to industrial ce-
operatives; and

(b) if so, the broad out-lines of the
scheme?-

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
State Governments are being persuad-
ed to advance working capital loans to

a larger extent to industrial co-
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operativez and share capital loans to
their members, to guarantee advances
of the Central Cooperative Banks and
Industria! Cooperative Banks to indus-
trial cooperatives, to subsidise the
cost of managerial and supervisory
staff appointed by these Banks sepcial-
ly to look after the industrial Co-
operatives and wherever these Banks
are unable to finance the industrial
cooperatives, to use the agency of the
State Bank of India for financing the
cooperatives.

Future of Goodls Traffic in India

[ Shri Subodh Hansda:

! Shri S. C. Samanta:
335 “{ Shri B. K. Das:

| Skei M. L. Dwivedi:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that a Bri-
tish economic expert warned tihe
Indian Railways for its bad future in
transport of goods due to heavy
increase of road transport;

(b) if so, what steps Government
propose to take to face this bad con-
sequence;

(c) whether the British expert has
made any suggestion to improve and
maintain its goods traffic in future;
and

(d) if so. what are those sugges-
tions?

The Minister of Planning and Lab-
our and Employment (Shri Nanda):
(a) No, Sir.

(b) to (d). The questions do not
arise. .

Hotels in Goa

1433. Shri Bishanchander Seth: Will
the Prime Minister be leased to state:

(a) whether it is a fact that Union
Gavernment have agreed to assist the
Goans in starting three hotels n
their territory; and
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(b) if so, the nature of assistance
accorded?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) No, Sir.

(b) Does not arise.

Export of Iron Ore

1424. Shri P. R. Chakraverfi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
State Trading Corporation has been
exploring chances for increasirg
exports of Indian iron ore to foreign
countries;

(b) if so, the amount of increase
that has been obtained in the year
1961 country-wise;

(e) the profit earned by the Sta'e
Trading Corporation; and

(d) what steps have been taken by
the State Governments to remove the
paucity of transport and the handling
capacity at the ports?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Mamubhai Shah): ()
and (b). The S. T.C. is taking several
steps to increase exports of iron ore.
In 1961 exports increased by 62.000
tons (value Rs. 56 lakhs) over figuras
for 1960. A statement showing in-
crease in export of iron ore country-
wise for years 1958 to 1961 is laid on
the Table of the Housc. [See Appendix
II Annexure No. 34].

(¢) It is not in public interest to
disclose profits earned on any indi-
vidual item. Annual reports and
statement of accounts of S.T.C. are,
however, regularly laid on the Tabie
of the House.

(d) State Governmenis have under-
taken improvement of roads and prt
facilities and are co-operating with the
wrntral Government in  dovelopme-nt
and modernisation of mining opera-
tions.
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Slum Clearance in Kanpur

1435. Shri S. M. Banerjee: Will the
Minister of Works, Housing and Sup-
-ply be pleased to state:

(a) whether some more amount has
been sanctioned for Kanpur under
.slum clearance scheme;

(b) if so, the amount sanctioned for'
1961 and 1962; and

(c) total amount sanctioned under
this scheme?

The Minister of Works, Housing and
‘Supp'y (Shri Mehr Chand Khanna):
(a) and (c). Two slum clearance pro-
jects involving the construction of
4716 rouses at a cast of Rs. 174.39 lakhs
and one slum improvement project of
ihe estimated cost of Rs. 5 lakhs were
sanctioned by the Uttar Pradesh Gov-
ernment at Kanpur during the Secand
Plan period.

(b) A further loan of Rs. 5 lakhs

was sanctioned by the Uttar Pradesh
Government during the wear 1961-62
for improvement of private houses in
slum areas.

Uranium Deposits in Kangra District
of Punjab

[ Shri G. K. Singha:
1436 ) Shri Subodh Hansda:
" Shri Basumatari:
| Shri 8. C. Samanta:

Will the Prime Minister be pleased
‘to state:

{a) whether ii is a fact that large
dennecits of Uranium have been locat-
ed in Kangra District of Punjab;

{b) if s, whether extensive survey
has been made; and

(c) what is the result of the survey?

The Prime Minister and Minister of
‘External Affairs and Minister of
Atomic Energy (Shri Jawsaharlal
Nehru): (a) to (c). In the course of
surveys, the Atomic Minerals Division
.of the Department of Atomic Energy
has located fairly extensive radio-
active zones in the Parbati valley of
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Kangra District in Punjab. The work
of surveying has been intensified and
also extended to adjacent localities.
Detailed investigations are in pro-
gress, If the investigations show pro-
mising deposits, the deposits will be
developed with a view to assessing
their extent and datermining whether
their commercial- exploitation would
be justified or not.

Travancore Minerals Lid.

1437. Shri A. K. Gopalan: Wil| the
Prime Minister be pleascd to refer to
the reply given to Unstarred Ques-
tion No. 3186 on the 15tan Juns, 1962
and state:

(a) whethar it is g foct that the
Britizh Titanium Products Co.  Ltd.
was breaking off [rom iis sale: szree-
ment with Travancora Minerals Limit-
ed; and

(L) if =0, the reasons thevsion?

The Prime Minister and Ministes of
External Affairs and Miniscer o Ato-
mic Energy {(Shri Jawaharlal Nehru):
(a) No. T! +is no indieation that
British itan  Producis
Lim.ted will not konour th
agreemaznt witiy Travaneore

Limitcd.

o

{b) Does not arise.

Export of Potaioes

{ Shri Suhodh Hansda:
1133, Shri 8 ©. Samanta:
] Shri L. 3G Das:

| Shri M. L. Dwivedi:

Will the M: eor of Commerce and
Industry be pleased to state:

(a) whether it is a foel taat India
potatoes could not ba  oxported  to
Britain and France though a very
high price was offered during Lhe
current year;

(b) if so, what.is the reason for this;

{e) whether exports to other coun-
tries were also cut; and
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(d) if so, by what percentage?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). An enquiry to import Indian
potatoes open upto 30th June, 1962
was received from the UK. only at
the end of the potato crop season on
the condition that the consignments
must be accompanied by phyto-sani-
tary certificates. The offer could not
be accepted as fresh potatoes for
which such certificates could be
arranged were not available for ex-
port and the price offered was also
not attractive.

(¢) and (d). There has been a gene-
ral decline in our exports of potatoes
other than sweet and seed potatoes
in 1961-62.

Export of Tea

[ Shri Subodh Hansda:
J Shri §. C. Samanta:

7 Shri B. K. Das:

[ Shri M. L. Dwivedi:

Wil]l the Minister of Commerce and
Industry be pleased tp state:

(a) whether it is a fact that the ex-
port of Indiap tea is decreasing for
it quality;

1439,

(b) whether it is also a fact that the
tea industry wants to improve its
quality by importing new machines;

(e) whether it is a fact that the cost
ot production of Indian tea is the
highest in the world;

(d) whether it is a fact tea industry
has requested Government to allow it
to utilise certain portion of its foreign
exchange earnings to purchase machi-
neries; and

(e) if so the reaction of Govern-
ment?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): (a)
No, Sir.

1575 (Ai) LSD—3.

Writien Answers 3392

(b) to (e). As quality teas bring
remunerative prices, the industry re-
quires importation of uptodate machi-
nery ete. which are not locally avai-
lable. Government have assureq the
industry that every effort will be
made to meet the requirements of the
industry in this behalf.

(¢) Yes, Sir.

Registration and Licensing of Indus-
trial Undertakings Rules

1440. Shri Bishanchander Seth:
Will the Minister of Commerce and
Industry be pleased tp refer to the
reply given to Unstarred Question
No. 2663 on the 6th June, 1962 and
state:

(a) whether the proposal to amend
the Registration and Licensing of In-
dustrial Undertakings Rules, 1952 has
been considered;

(b} if so, when it is likely to be
amended;

(c) whether the comments of
Federation of Indian Chambers of
Commerce and Industry and other as-
sociations ang organisations have been
considered;

(d) if so, how far their suggestions
have been agreed upon; and

(e) when rules will be placed be-
fore Parliament?

(Shri Kanungo): (a) to (d). The pro-
posaly to amend the Registration and
Licensing of Industrial Undertakings
Rules, 1952 are still under considera-
tion. In finalising the Rules the com-
ments received from the Federation of
Indian Chambers of Commerce and
Industry and other organisations are
being taken into account and until
fhe matter is finalised, it is not pos-
sible to say, to what extent the sug-
gestions made by the various organi-
sations will be agreed to.

(e) In accordance with sub-section
(4) of Section 30 of the Act, these
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rules will be laid before the Parlia-
ment as soon as possible after they
are made.

Mica Mines Labour Welfare Organisa-
tion

1441, Shri P. R. Chakraverti: Will
the Minister of Labour and Employ-
ment be pleased to state: '

(a) whether there has been a prets-
ing demanq for the appointment of a
separate Commissioner for Mica Mines
Labour Welfare Organisation;

(b) whether the post of a Secre-
tary to the Mica Mines Labour Wel-
fare Fund has been created with head-
quarters at Kodarma; and

(c) if so, whether the Secretary
functions at Kodarma?

The Minister of Labour in the
Ministrv of Labour and Employment
(Shri Hathi): (a) No.

(b) and (c). The Welfare Officer is
posted at Kodarma while the Secre-
tary has his headquarters at Dhanbad.

Inspectorate of Mines

1442, Shri P, R. Chakraverti: Will
the Minister of Labour anqg Employ-
ment be pleased to state:

(a) whether it is a fact that an Ins-
pectorate of Mines has been function-
ing at Kodarma,;

(b) the names of the present incum-
bents with their official designations
and the tenure of service at Kodar-
ma:

(c) ‘whether Government had re-
ceived any complaint against any of
them; and

(d) it so, the nature of such com-
plaints and action taken?

The Minister of Labour in the Min-
fstry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) Shri M. S. Kahlon, Regional
Inspector of Mines from 8th April,
1860,

Shri V. P. Parti, Inspector of Mines
from 12th January, 1961.
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(c) No.
(d) Does not arise.

Counstruction of Foreign Office Build-
ing
1443. Shri Shree Narayan Das: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it has been decided to
organise a competition for selecting
the best design for a building for the
foreign office to be constructed on the
south of South Block;

(b) if so, whether
been invited; and

designs have

{c) the programme of constructing
the buildinig?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) No.

(b) Does not arise.

(c) The proposal is still under cum-
sideration.
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Marketing Office of the Coffee Board

144¢ J Shri Warior:
" Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Marketing Office of the Indian Coffee
Board had been shifted from Kottayam
to some place outside Kerala State:

(b) whether Government have re-
ceived any reprsentations in the mat-
ter from coffee dealers in the State;
and

(c) whether this shifting has result-
ed in a loss of revenue to that State
to the tune of rupees ten lakhs per
annum? .

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manobhai Shah): (a)
No, -Sir. The Kottayam  Sub-office
was closed ang its functions transfer-
red to the Office of the Assistant
Coffe= Marketing Officer, Kozhikode,
Kerala to achieve economy and Admi-
nistrative efficiency.

(b) Yes, Sir.
(e) No, Sir.

Raid on Indo-Nepal Border

( Shri Bhagwat Jha Azad:
1447 J Shri Bhakt Darshan:
" 3 Shri Shree Narayan Das:
|_ Shri Yogendra Jha:

Will the Prime Minister be pleased
to state:

(a) whether the incidents of atro-
cities by the Nepal Police and the
armed forces on Indians living in the
border areas are on the increase;

(b) whether the attention of Gov-
ernment has been drawn to the con-
crete instances of harassment, assault
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and other actions of atrocities men-
tioned in the Indian Nation dated the
25%th June, 1962; and

(¢} if so, what action Government
propose to take in the matter?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Some instances of harass-
ment of Indian  nationals by Nepal
police have come to the notice of Gov-
ernment, but it is not quite correct to
say that the number of such incidents
is on the increase.

(b) Yes, Sir. The Government of
Bihar have kept us informed of these
and other similar incidents of harass-
ment of Indian nationals living near
the border.

(c) The serious cases of violation of
Indian territory by Nepal Police are
brought to the notice of the Govern=
ment of Nepal through notes of pro-
test handed over to the Nepalese
Embassy in India. The serious cases
of harassment of Indian nationals
within Nepal are taken up by the
Ambassador of India in Nepal with
the Government of Nepal. The Gov-
ernment of India have urged upon
the Government of Nepal the desirabi-
lity of their taking effective measures
to stop (i) illegal incursions by Nepal
police into Indjan territory, and (ii)
harassment of Indian nationals within
Nepal.

The Government of Bihar have also
been asked to take suitable measures
to .ensure peaceful living conditions
in the border areas.

Rubber Plantations

1448 Shkri A, V. Raghavan: Will
the Minister of Co:nm~rce and Indus-
try be pleased to siate:

(a) the extent of damage caused to
rubber plantations in South India due
to leaf diseases during the monsoon;
and

(b) what steps Government have
taken to combat the leaf diseases such
as Phytophthora, Palmivora and
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Oidium heavease in the rubber plan-
tations in South India?

The Minister of International Trads
in the Minisiry of Commerce and
Industry (Shri Manubhai Shah): (a)
The defoliation during the monsouns
in severe cases can be as high as 95
per cent but for the preventive mea-
sures taken.

(b) The following measures have
been taken by the Rubber Board in
order to check the leaft diseases:—

(i) Illustrated leaflets giving de-
tails of the symptomsz of the
diseases and the control mea-
sures to be adopted are distri-
buted to the growers. Similar
articles are published in the
Rubber Board's Bulletin for
the guidance of the planters;

(iiy The Rubber Instructors in
each district inspect and ad-
vice the growers on the mea-
sures to be adopted. Demon-
strations of the methods to be
adopted are also carried out
in the private holdings to
show the benefits accrued to
the growers;

(iii) Sprayers and dusters are
given to the smzall growers
free of charge for spraying
and dusting. Co-operative
Societies are given loans of
sprayers for use in the hold-
ings of their members;

(iv) The control of Qidium heveae
by dusting sulphur with the
use of power dusters has been
demonstrated in several hold-
ings;

(v) The Board has contributed to-
wards trials of air spraying
with the help of helicopters.

The investigations by the Rubber
Board on new and better fungicides
and equipments are in progress.

Explosion in Glass Factory, Talegaom

1449, Shri Bishanchander Setk: Will
the Minister of Works, Hounsing and
Supply be pleased to state:
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(a) whether it is a fuct that an ex-
plosion in the gas plant of a glass fac-
tory at Talegaon occurred on the 6th
July, 1962;

(b) if so, the reasons therefor;

(c) the number of persons killed
and injured; and

(d) what assistance authorities con-
cerned have given to the effected per-
sona?

The Minister of Works, Housing and
Sapply (Shri Mehr Chand Khanna):
(a) Yes.

(b) The cause of the explosion is
being investigated by the Deputy Chief
Inspector of Factories, Maharashtra
State, Bombay.

(e) (i) Killed None.

(ii) Injured 121 persons.

(d) It is understood that the Assis-
tant Commissioner of Labour, Poona
Region, is making enquiries into the
aceident and steps are being taken by
the company concerned to render all
possible help to the injured persons.

Unemployment in Mica Mining Area

. Shri A, K. Gopalan:
nase. { Shri Umanath:

Wil] the Minister of Labour and
Employment be pleased to state:

(a) whether Government are aware
of the acute unemployment prevalent
in the mica mining areas of Andhra;

(b) it so, the number of unemploy-

H

(¢) what action Government Ppro-
pose to take to alleviate unemploy-
ment; and

(d) whether the Government of
India have any proposal to appoint a
Mica Enquiry Committee to suggest
ways and means of development of the
mica industry, removal of unemploy-
ment and to make recommendations
on other problems connected with
this industry?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) No.

(%) and (¢). Do not arise.
(d) No.

Mica Export Council

1451. Shri Yallamanda Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government propose to
give statutory powers for the Mica
Export Council to protect the interests
of mica exporters from foreign buy-
ers who dictate prices;

(b) it so, when; and

(e} if not, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). No such statutory powers are
proposed to be given to the council.
However, the general questions of
standardisation, quality control and
price stabilisation for such commodi-
ties, industry review, are under cen-
sideration.

Barter Deals

( Shri Bishwanath Roy:
1452, -{ Shri Narendra Singh Mahida:
| Shri Eapur Singh:

Wil] the Minister of Commerce and
Indostry be pleased to state:

(a) what is the policy of the State
Trading Corporation regarding sanc-
tion of barter exports and imports;

(b) to what extent such deals have
promoted exports and helped to earn
foreign exchange during the last 3
years;

{c) what are the figures of export
eamings by export of non-traditional
items to non-traditional purchasing
countries; and

(d) the details of imports to scru-
tinise the barter deal? :

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The general policy adopted in sanc-
tioning barter is to ensure that im-
ports are limited to such essential
commodities as would in any case have
to be tmported against free foreign
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exchange and that the exports undet
barters are of commodities which do
not otherwise move to the markets
concerned, except against barter deals,

(b) Since August, 1959, exports
wader barters amount to Rs. 42°91
crores.

{c) Earnings by export of non-tradi-
tiona] items amount to Rs. 1652
crores. Earnings of exports to non-
traditional countries amount to Rs.
1493 crores,

(d) The following are the imports
go far arranged under barter dealsi—

Value (Rs.
Items in crores)
1. Traciors 0.13
2. N:wsprint o0-08
3. Ste:l miterial 1511
4. Giant tyres 0-21
5. Ste:l tubss 0-20
6. Art silk yarn o-20
7. Aircrafts B 2-38
8. Printing & W iting paper 043
o. Fertilizers 301
15. Printing machinery 012
it Whear ezc. (CCC Barter)’ 16-60_

Expenditure of Ceniral Projects im
Rajasthan

1453. Shri Morarka: Will the Minis-
ter of Planning be pleased to state:

(a) the total amount of money spent
so far during the First two Five Year
Plans on Central projects in Rajasthan;

(b) the details of the amount; and

(e) the amount likely to be spent
during the Third Five Year Plan
period?

The Minister of Planning and Labour
angd Employment (Shri Nanda): (a)
to (c). Information is being collected.
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Rebate on Handlooms in Kerala

1455. Shri P. Kunhan: Will the®
Minister of Commerce and Industry
be pleased to state:

{a) whether Govermment have rece-
ived any request from the Handloom
Industries Advisory Board in Kerala
to extend the special rebate facility by
~rather two weeks during the Onam
festival; and

(b) if so, what decision has been
taken by Government on this request?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, request has so far been received
by Government;

(b) Does not arise.

Bharat Krishak Samaj

1456. Shri Raghunath Singh: Will
the Minister of Works, Housing and
Supply be pleased to state whether
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Bharat Krishak Samaj who sponsored
‘World Agricultural Fair in 1959 in the
Capital owe a huge amount to the
Central Government and the money
due has still not been paid?

The Minister of Works, Housing and
Sapply (Shri Mehr Chand Khanna):
A draft licence deed incorporating the
terms and conditions, including rent,
for the use of the Exhibition Grounds,
was sent to the Bharat Krishak Samaj
but they raised some objections to the
conditions and did not execute the
licence deed. Subsequently, the Samaj
were asked to pay the Government's
dues amounting to Rs. 35,57,646 cal-
culated on the basis of the terms of
the draft licence, The Samaj have %0
far paid a sum of Rs. 3,29,793. They
have not accepted the basis of assess-
ment adopted by Government. The
matter is receiving the attention of
Government.
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Manuofacture of Sulphuar

1459, J Shri Subodh Hansda:
| Shri 8, C. Samanta:

Wili the Minister of Commerce and
Indnstry be pleased to state:

(a) whether any commercially suit-
able process for the manufacture of
sulphur from Amjhore Pyrites have
been found out;

(b) whether any firm other than
Messrs, Orkla of Norway has con-
ducted the tests; and
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(c) if so, what is the result of the
test?

The Minister of Industry in the
Ministry of Commerce and Imndustry
(Shri Kanungo): (a) to (c). Based on
successful preliminary laboratory tests,
some test trials were conducted at the
works of Messrs Orkla of Norway with
Amjhore Pyrites Ores, for the produc-
tion of Sulphur therefrom. The
Orklas report on these tests have
shown a position of uncertainty re-
garding the suitability of Orkla process
for treating Indian Ore. Efforts are,
therefore, being made to find out
another commercially suitable process
for the manufacture of sulphur from
Amjhore pyrites, but none has been
located so far.

Investigation of Impact of Employees’
State Insurance Scheme

1460. Shri M. K, Kumaran: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the impact of the Em-
ployees’ State Insurance Scheme on
individuals covered by it was investi-
gated by a study group of the South
India Textile Research Association,
Coimbatore, recently; and

(b) if so, the main conclusions ar-
rived at by the study group?

The Minister of Labour in the Minis-
‘try of Labour and Employment (Shr!
Hathi): (a) Yes,

(b) A statement showing the main
conclusions is laid on the Table of the
House. The South India Textile Re-
search Association is a private body.
Government and the Employees’ State
Insurance Corporation do not agree
with all the conclusions of the Asso-
ciation. [See Appendix II, annexure
No. 35].

Export of Dry Prawns to Burma

1461 [ Shri M, K. Kumaran:
* \ Shri Heda:

Will the Minister of Commerce and
Indugtry be pleased to state:
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(a) whether it is a fact that Indiam
dry prawns have a good market in
Burma; and

(b) whether the prospects of in-"
creasing exports of dry prawns to
Burma have been explored?

The Minister of Internationa] Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes, Sir. Exports of prawns
to Burma have increased over the last
2 years.

Leather Industries in Tripura

1462. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Tripura Administration
have submitted any proposal to Khadi
and village Industries Commission
for the starting of leather industries
in Tripura;

(b) if so, the details of the pro-
posal; and

(c) whether Government propose to
recommend proposals for the setting
up of leather industries in Tripura to
the Khadi and Village Industries Com-
mission?

The Minister of Indusiry in the
Ministry of Commerce ang Industry
(Shri Kanungo): (a) and (b). No, Sir.
The Khadi and Village Industries
Commission has, however, tentatively
allocated a sum of Rs. 1.84 lakhs for
the development of leather industry
in Tripura during 1962-63.

(e) No, Sir. The Khadi and Village
Industries Commission invites propo-
sals for the development of khadi and
village industries every year and the
proposals are finalised after discussions
with the representatives of the State
Governments and Union Administra-
tions,

Calendering Machine in Tripura

1463. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Tripura Administration
have any scheme for the setting up of
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a calendering ‘machine for the benefit
of the weavers of Tripura; and

(b) if so, the details thereof?

The Minister of Internationa] Trade
in the Ministry of Commerce and
Industry (Shri Manuobhai Shah): (a)
Yes, Sir,

(b) The scheme is likely to cost
Rs. 1.25 lakhs and the capacity of the
unit would be to calender cloth at the
rate of 30 to 40 yards per minute,

" Rehabilitation Industries Corporation

1464, Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total amount of loan advanc-
ed so far by the Rehabilitation Indus-
tries Corporation to Assam and to
Tripura;

(b) whether Tripura Administration
have put forward any proposal for
getting up of new industries in Tripura
to the Rehabilitation Industries Cor-
poration; and

(c) if so, whether loans would be
advanced to finance such schemes?

The Minister of Industry in ‘the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Nil.

(b) Yes.

(c) The schemes are under the scru-
tiny of the Corporation and loans will
be granted against them if they satis-
fy the requirements laid down by the
Corporation,

Village Industries in Tripura

1465. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the list of individuals and co-
operative societies financed by the
Khadi and Village Industries Board,
Tripurg during the last five years for
the development of Village Industries;

(b) the financial position of the
indugtrieg set up; and

(c) the steps taken to revitalise
the industries thus set up?

The Minister of Industry in the
Ministry of Commerce and Iadustry
(Shri Eanungo): (a) The Tripura
Khadi and Village Industries Board,
being an advisory body, hag not given
;lcy financia] aid to any co-operative

ieties or to any individuals in
Tripura during the last five years for
the development of village industries
in Tripura.

(b) and (c). Do not arise.
Rescue Stationg in Coal Fields

1466. Shri P. C. Borooah: Will the:
Minister of Labour and Employmeni
be pleased to state:

(a) whether Government have
decided to open 20 new rescue stationg
in the coal flelds in the country; and’

(b) if so, how these stations will
be distributed over the different areas
in the country?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathil): (a) and (b). It has
been tentatively decided to open 18
additiona] rescue stations spread
over the different coal-fields. The
proposed location of the stations is
given in the statement laid on the
Table of the House.

STATEMENT

Proposed location 0( new rescue staltons

S1. No. Location Remarks

Bihar

1. Ramgarh Already

opened on
21-2-62.

2. Phularitand

1. Amlabad.

4. Jarangdih.

! Andhra Pradesh

5. Bellampalli.
West Bengal.

6. Mingah.
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7. Rwmipur.
8. Jambad.
Assam

9. (Location not y2t decided)
Madhya Pradesh

10, Sahdol
11. Bisrampur. ®
12.  Jhilmili.
13. Korba
Orissa
14. Talcher
is. Hingir Rampur
Uttar Pradesh

16.  Singrauli.
Maharashra

17. Ballarpur.
18. Kamptee.

Board of Trade

1467. Shri Keolla Venkaiah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Board of Trade has
held its meeting in the month of July;
and

(b) if so what are the Jdecisions
arrived at in the meeting?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) At its meeting at Calcutta held
on the 6th July, 1962, the Board of
Trade discussed the following sub-
jects:—

(1) Export possibilities
cotton textiles and tea;

of jute,

(2) Cost reduction programme:

(3) Public recognition of outstand-
ing export performances;

(4) Establishment of an Institute of
International Trade; and

(5) Setting up of Free Trade Zones.
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The important conclusions reached
by the Board on the abov: subjects
are as follows:—

(1) A small exhibition centre
should be opened in Calcutta te
collect and exhibit various types
of fabrics produced in india and
other parts of the world so that
the Jute Industry should keep
abreast of world developments
in regard to both production
and consumption;

(2) More vigcrous steps should be
taken to expand exports of
finished types of cloth wiz.,
dyed, printed or processed cloth.

(3) The Tea Board should intensify
its propaganda effort particular-
ly in Australia, and uther
specific area countries,

{4) A permmnent Committee, with
a Chairman with considerable
experience in cost accounting
should be set up for studying
cost reduction programme.

(5) A Committee was constituted
to consider the question of
public recognition of outstand-
ing export performances.

(6) Dr. Lokanathan was requested
to prepare a’'scheme for estab-
lishing an Institute of Inter-
national Trade.

(7) A Committee was consti-
tuted with Prof. D. R. Gadgil as
Chairman, to examine the pro-
posal for setting up Free Trade
Zones.

Development of Goa

1468. Shri Kolla Venkaiah: Will the
Prime Minister be pleased to state:

(a) whether the Central Govern-
ment have advised the Government of
Goa for the framing of a Five Year
Plan for the development of Goa; and

(b) if so, the action taken by Goa
Administration?
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The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir,

(k) The Goa Administration bas
constituted a Planning Board under
the Chairmanship of Shri W. X. Mas-
carenhas to formulate an integrated
development plan for this Union
Territory.

pivisions in Manipur P.W.D,

~ Shri Rishang Keishing:
"7 Shri 8. T. Singh:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that Mani-

pur Public Work. Department had
only three divisions upto 1958;

1469,

(b) whether it is also a facl that
Manipur P.W.D. has now 12 divisions
excluding P.W.D. under Manipur
Territorial Council; and

(c) how the existence of 12 (twelve)
division: in Manipur PW.D. is justi-
fied?

The Minister of Works, Housing and
Supply: (Shri Mehr Chand Khanna):
(a) There were 3 Civil Divisions and
1 Electrical Division.

(b) At present there are 8 Civil and
2 Electrical Divisions.

(c) There hag been an appreciable
increase in the work load of the Mani-
pur P.W.D. justifying the increase in
the establishment.

Assets Left in Tibet by Indian Traders

1476. Shri P. K. Deo: Will the Prime
Minister be pleased to refer to the
reply given to Starred Question
No. 1554 on the 18th June, 1962 and
state:

(a) whether an inventory has been
made of the various assets left behind
by Indian traders in Tibet due to the
closure of Indo-Tibetan trade; and

(b) if so, the details thereof?

The Prime Minister and Minister of
External Affairs and Minister of
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Atomic Energy (Shri  Jawzharlal
Nehru): (a) Yes. The collection of
statistics of assets left behind by
Indian traders on the basis of infor-
mation supplied by them has almost
been completed.

(b) The wvalue of unsold merchan-
dise on information at present avail-
able amounts approximately to Rs. 16
lakhs, Immoveable propzrty of indian
nationals iz valued at approx. Rs. 15
lakhs. Debts owed by Tibetans to our
tradars is estimated at Rs, 20 lakhs.

Cotton Textiles Export Promotion
Scheme

1471. Shri Bishan Chander Seth:
Will the Minister of Comumerce and
Industry be pleased to state:

(a) whether it is a fact that Union
Government has introduced a new
procedure to expedite the disposa! of
applications for licences wunder the
Cotton Textiles Export Promotion
Scheme; and

(b) if so, the details of the Scheme?

The Minister of Intermationa! Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). With a view to expediting
the disposal of applications for licences
under the Cotton Textiles Export
Incentive Scheme, the Government
have reviewed and revised the exist-
ing procedures. An anmouncement
giving the details of the new proce-
dure is being made by the Textile
Commissioner.

Sale of Evacuee Land to Punjab

1473, J Shri Buta Singh:
" 1 Shri Guishan:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the total number of acres of
evauee land sold to Punjab Gowvern-
ment during 1961-62 and the curremt
year and on what terms,
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(b) the total amount realized so far
from the said State Government as a
price of the land;

(c) the manner in which the State
Government has been advised to dis-
pose of the land in question; and

(d) whether there is any broposal
to distribute this land among Sche-
duled Castes, Scheduled Tribes and
Backward Classes?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). Evacuee agricultural
land sold to the Punjab Government
during 1961-62 and the current year
together with the terms of sale and
the amount realized are given in the
statement laid on the Table of the

House. [See Appendix II, annexure
No. 36].

(c) and (d). After the land has
been sold to the State Government,
it is for that Government to formulate
its scheme for utilisation of the land.

Community Development Blocks in
Goa

1473. Shri Bishanchander Seth: Will
the Prime Minister be pleased to :tate:

(a) whether it is a fact that a
phased programme for the ¢stablish-
ment of <Community Development
Blocks in Goa, Daman and Diu has
been drawn up;

(b) if so, what are the broad lines
of the programme; and

(¢) when it is likely to be started?

The Prime Minister and Minister of
External Affairs amd Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) The programme will be similar
to that being implemented in other
parts of the country. The main
activities in the Blocks will be
development of agriculture, fisheries,
minor irrigation facilities and rural
arts, craftg and industries and pro-
vision of amenities like health, sani-
tation, social education, communica-

~
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tion, ete. There are likely to be 10 to
12 Community Development Blocks
in the Union Territory.

(c) The allotment of Blocks will
begin in October 1962.

Indian Patent Act

1474. Shri Mohammad Elias: Will
the Minister of Commerce and Indus-
try be pleased to state:

Al

(a) whether it is a fact that Gov-
ernment intend to amend further the
‘Indian Patent Act’; and

(b) if so, the details thereof?

The Minister of Industry in the

Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) It is not possible to give, at this
stage, details of the Amending Bill.

Unemployed in Bihar

1475. Shri Mohammad Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that the
number of educated unemployed in
Bihar hag registered an increase from
last year; and

(b) the registered figure thereof?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) and (b). The number
of educated persons on the Live
Register of the Employment Ex-
changes in Bihar increased from 22,760
at the end of June, 1961 to 2%.107 at
the end of June, 1962

Training Schools for Masons

1476. Shri D. C, Sharma: Will the
Minister of Labour aad Employment
be pleased to state:

(a) the progress made so far in the
proposal to set up training schools to
impart training in building craft to
masons and others engaged in build-
ing industry; and
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(b) if so, the details thereof?

The Minister of Labour in the
Ministry of Labonr and Employment
(Shri Hathi): (a) A scheme for train-
ing in Building and Construction
industry ig still under consideration.

(b) Does not arise.

Public Undertakings

1477. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how many public undertakings
have appointed Liaison offiecrs at
wvarioug places in India and abroad;

(b) total number of such officers
and the annual expenditure on such
officers; and

(¢) the functions, need, utility and
purpose of such officers?

The Minister of Industry in the
Ministry of Commerce and Induostry
(Shri Kanungo): (a) to (c). The
information is being collected and
will be laid on the Table of the
House.
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Debt against Sholapur Spinning and
Weaving Mills

[ Shri Sonavane:
1479. { Shri P. N. Kayal:
| Shri Siddiah:

‘Will the Minister of Comunerce and
Industry be pleased to state:

(2) the amount of loan ocutstanding
against the Sholapur Spinning and
Weaving Mills Ltd., Sholapur; and

(b) the steps taken so far to recover
it?

The Minister of Internatienal Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The Government of India have not
directly advanced any amount to the
Sholapur Spinning and Weaving
Company Limited, Sholapur. The
mills however owe the Government
of Maharasthra a sum of 94 lakhs
together with interest at the rate of
51 per cent of per annum from
December, 1956, Out of this amount
a sum of Rs. 46.5 lakhs was advanced
by the Government of 'ndia to the
then Government of Bombay for the
gpecific purpose of relending the same
to the mills.

{b) Due to the weak financia! posi-
tion of the mills it has not heen possi-
ble for the Government to taks any
vsacrete steps for recovery of the
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loan. The state of affairs in the mills
is at present under inquiry by an
Investigation Committez which was
set up on the 16th Julv, 1962, Further
action will depend on the findings and
recommendationg of the Investigation
Committee.

Tanning Industry

1480. Shri Mohammad Tahir: Will
the Minister of Commerce and Indus-
try be pieased to state:

(a) whether it is a fact that Tan-

ning Industry is working bclow the
installed capacity;

(b) if so0, the reason thereof; and

(c) whether Government is import-
ing raw hides from other countries?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes. The ratio
of actuzl production to the installed
capacity is 60 per cent in the large
ccale sector, 54 per cent in the small
scale sector and 81 per cent in the
cottage and village scale sector.

(b) Shortage of hides and skins is
the main reason for tanneries working
below their installed capacities,

(e) No. But imports of raw hides
are allowed on private account to
established importers and  actual
users upto 100 per cent of the best
year's imports
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Serving of Indian ‘Gin’ in Receptions

1482. Shri P, K. Deo: Will the
Prime Minister be pleased to state:

(a) whether a news has appeared in
the [ndian Express dated the 23rd
July, 1962 (Vijavawada Ediiion) that
a Central Government circular has
lately been issued to serve Indian
‘Gin' along with fruit-juice hefore
meals as modes of entertainment at
receptions; and

(b) if so, whether such a circular
has been issued by Government?

The Prime Minister and Minister of
FExternal Affairs and Minister of
Atomic Energy {Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) Government of India issued a
eireular in June, 1962 stating that
Indian gin, diluted in the form of a
light apertif, could also be served at
more informal entertainments financed
out of the Hospitality Grant of the
Government of India. This Grant is
intended for the entertainment ot
foreign visitors only.

Irvention Promotion Board

1483, Shri A N. Vidyalankar: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of persons to whom
financial and technical assistance was
given by the Invention Promotion
Board from the day of its establish-
ment,~and the amount of money
annually spent;

(b} the minimum and maximum
assistance given to persons;

(c) the list of inventions that w.ere
considered  suitable for awarding
prizes; and

(d) the methods adopted by the
Board to attract the attention of the
prospective inventors and to establish
contacts with them

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Number of per-
sons helped with financial and techni-
cal assistance: 112,

Amount spent annually on the
financial assistance given.

1960-61 Rs. 23,865
1961-62 Rs. 1,22,769
1962-63 Rs. 40.728
(upto July, 1962)
(b) Maximum assistance given:

Rs. 18,000; Minfmum assistance given:
Rs. 26.

{c) A pamphlet giving the prize-
winning inventions for the year 1961-
62 has been placed in the Library of
Parliament, Awards for the year
1962-63 will be announced at the end
of the year.

(d) (i) Publicity in the English
and the Indian languages newspapers
all over the country by insertion of
advertisements during the first year
of the establishment of the Board and
periodic publication of the details of
the inventions helped financially or
awarded prizes.

(ii) Circulation of literature con-
cerning activities and scope of the
Board to different Organisations and
agencies all over the country, e.g.
Chamber of Commerce, Trade Unions,
Industrial Associations ete.

Violation of Agreement by Contractors

1484. Shri Priya Gupta: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
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to Starred Question No. 301 on the
25th November, 1959 and state:

(a) whether Government have
finally considered the violation of the
agreement by the parcel contractor
regarding pavment of wages to porters
at Howrah Station; and

(b) if so, the details thereof?

The Minister of Labour in the
Ministry of Labomr and Employment
(Shri Hathi): (a) and (b). The
contractor has since made full pay-
ment at the rate fixed by the Tribu-
nal ie. Rs. 1'75 nP. per day to 149
porters out of 175 porters employed
by him. Regarding the remaining 26
porters the contractor has asked the
Sardars under whom they were em-
ployed, to contact them for receiving
their dues

Pensions for M.Ps.

1485. Dr. L. M. Singhvi: Will the
Minister of Parliamentary Affairs be
pleased to state:

(a) whether it is proposed to intro-
duce a scheme of pensions for Mem-
bers of Parliament; and

(b) whether any such scheme or
idea is under the active consideraticn
of Government; and

(c) if so, at what stage of conside-
ration?

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Sinha):
d{a) and (b). No.

{r) Does not arise.

Apartheid in South West Africa

1486, Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Chairman and Vice-Chairman of the
U.N. Special Committee for South-
West Africa have asserted in their re-
port that, the South-African policy (in
regard tn apartheid) was in ‘“utter
contradiction of the principles and
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purposes of the mandate, the charter
of the United Nations, the universal
declaration of human rights and the
enlightened conscience of mankind;"
and

(b) it so, whether Government
propose to recomrmend any action om
the basis of this report to the U.N.
General Assembly?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru). (a) Yes, Sir.

(b) The Government of India are
considering the report of the Chair-
man and the Vice-Chairman of the
Committee and appropriate instruc-
tions will be given to the Indian De-
legation to the next session of the
General Assembly. The Government
have consistently supported all praec-
tical measures which would lead to
the independence of South-West Africa
in particular and abandonment by
South Africa of policies based om
racial superiority in general.

Bemoval of Backwardness of
Chotanagpur im Bihar

1487, Shri S. M. Banerjee: Will the
Minister of Planning be pleased to.
state:

fa) what positive steps have been
taken to remove the backwardness of
Chotanagpur in Bihar;

(b) whether any sum has been
sanctioned by Centre exclusively for
this purpose; and

(e) if so, the sum so sanctioned?

The Minister of Planning amd
Labour and Employment (Shri
Nanda): (a) to (c): Information has
been asked for from the State Govern-
ment.
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Artificial Diamonds Industry

1490. Shri Umanath: Will the Minis-
ter of Commerce and Industry be
pleased to state:

fa) whether Government are aware
that the artificial diamonds industry
in the country is facing a serious crisis
due to the shortage of synthetic dia-
monas (raw material diamonds);

(b) it so, what are the reasons for
the appearance of this shortage of
synthetic (raw material) diamonds
suddenly;

(¢) whether the raw material dia-
monas are produced within the coun=-
try or imported or both;

(d) the extent of its production and
the place where they are produced;

(e) what is the gap Tbetween re-
quirement and actua] production of
raw material diamonds;

(f) whether any representations
were received from any paris of the
country and from where and from
whom; and
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(g) what are the steps contemplated
by the Government of India to meet
this shortage?

The Minister of Indostry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Perhaps what
the Hon'ble Member means by syn-
thetic diamonds is really synthetic
stones like sapphires and rubies. There
1= no shortage of synthetic stunes or
gems in the country.

(b) Does not arise

(¢) They are produced within the
country except coloured stones other
than ruby and white, which are im-
ported under Export Promotion
Scheme.

(d) The production of the factory
producing these stones is at present
1,000 kg, per annum. The factory is
located at Mettupalayam in Madras
State,

(e) The requirements of the Lapi-
dary industry for white stones and
rubies is met in full from indigenous
production.

(f) Some traders and jewellers from
Rajasthan have represesnted about the
mode of distribution of the stoncs
manufactured ‘in India,

() Though there is no shortage as
such, tne Mettupalayam factory has
undertaken a programme of expan-
slon. Arrangements are being madce
to distribute the synthetic stones pro-
duced at Mettupalayam to the expor-
ters at Jaipur through the Rajasthan
Small Indusiries Corporation,
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Enquiry of Death of DLG., Police in

Nagaland

1492. Shrl D. C. Sharma: Wil the
Prime Minister be pleased to refer to
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the reply given to Starred Question
No. 1157 on the 28th May. 1962 and
state the progress made in the judicial
inquiry regarding the death cf Shri
1. J. Johar, D.I.G., Police in Nagaland?

The Prime Minister amd Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
The judicial enquiry has been com-
pleted. The finding is that Shri
Johar was burnt to death while try-
ing to escape from the hut wiere he
was staying after it had accidentally
caught fire.

National Small Industries Corporation

(Shri U. M. Trivedi:
1493. Shri Bade:
L Shri Kachhavaiya:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many applications for hire-
purchase of machinery were received
so far by the National Small Indus-
tries Corporation from Madhya Pra-
desh and what is the total value;

(b) what is the number of applica-
tions and wvalue thereof accepted by
the National Small Industriez Cor-
poration;

(e) what is the number and value
of application out of the aboave in the
case of which orders have been placed
by the National Small Industries
Corporation;

(d) what is the number and value
of machinery actually supplied so far;

(e) what is the reason for the inor-
dinate delay in supply of machines to
small scale industries in Madhya Pra-
desh; and

(f) what are the measures contem-
plated to remove these so that this
backward State may develop speedily?

The Minisiter of Industry in the
Minister of Commerce and Industry
(Shri Kamungo): (a) 595 applicstions
covering 2,719 machines valued at Rs.
1.94 crores were received till the 30th
June, 1962
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(b) 449 applications coverinp 1,753
machines valued at Rs. 86.7 lakhs
were accepted upto the 30th June,
1962, This excludes applications
withdrawn at the initiative of the ap-
plicants or rejected by the Corpora-
tion mostly on account of import cont-
rol regulations.

(c) Earnest money in respect of 430
machines having becn rec:ived, orders
in respect of 293 machines valued at
Rs. 19.0 lakhs were placed as on the
30th June, 1962.

(d) 47 machine: valued at Rs. 3.0
lakhs have been supplied to applicants
In Madhya Pradesh as on the 30th
June, 1962,

(e) and (f). Applications from
Madhya Pradesh came in greater pro-
portion only in the iast three years.
Immediately thereafter the Corpora-
tion experienced shortage of foreign
exchange. Now that sufficient foreign
exchange has been made available to
the - Corporation, applications from
Madhya Pradesh will receive their
machines in the near future,

Allotment of Quotas of Copper to
States

{ Shri U, M. Trivedi:
14%4. { Shri Bade:
LShri EKachhavaiya:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that quotas
of copper given to the various States
have been increased in 1961-62 as
compared to 1960-61;

(b) if so, whether the percentage ot
increase is uniform for all the States;

(c) whether it is a fact that the in-
crease in the case of Madhya Pradesb
State is only 41 per cent while in the
case of some other States it has 100
per cent to 200 per cent;

(d) if so, in which States and the
reason thereof;
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(e) whether Government are consi
derting rationalisation of allotment to
wvarious States; and

(f) whether the Madhya Pradesh

Government requestéd the Govern-
ment of India for increasing the quota?

The Minister in the Ministry of
Commerce and Industry (Shri
Kanungo): (a) Yes, Sir.

(b) to (d). The increase has been
uniform in all states. In the case of
states whose earlier allocations wera
very inadequate there was substantial
increases. Such States are Delhi,
Madras, Andhra Pradesh, Jammu and
Kashmir, Kerala, Bihar, Orissa, Rajas-
than, Assam and Himachal Pradesh.
In the case of other States also there
were increases depending on availabi-
lity of foreign exchange,

(e) Yes, Sir. State Governments
are being requested to intimate their
requirements of non-ferrous metals for
small scale units in their respective
States on an uniform basis of a
single shift of 8 hours.

(f) Yes, Sir. Similar requests
have been received from other States
also.

ntefes

LYeY. = GmE : FAT W §AT
oE I A FA F4T v :

(%) 71 wwa & 9gr @ag 7
THT 3 qT AT T T QT
frar ar 5 wfxafes =TT 4t
R F7 IIAT A FT AH ; WK

(=) =tz &, o w1 ofom
g ? '

T wop wfer sl (st s
as) : (v) Wk (&) @ g
wiafrafs 1 W7 el 1 sarfiEay
fow W 37 e 9% wEE FIF &

AUGUST 22, 1962

Written Answers 3430

faw 7 ot fegfq & 3% oA & fag
5t fadw afafa garé % €Y, w&q1
fo WET 1853 # UF §EHE IH
frar, fores, 1T gl & @941,
Hiawts & AR & @A #ir 7T
&7 @ fear mar WX W F g
WA F AT 79 SEATT 1 9 A AR
iz 3HT TEH!T §AET w7 | 3 T
faire gfafa st g7 fogd &1 s g
forg ox wqEa T wETEAT ¥ A
gfeaa 7 fa=r< fwar s

Export of Precious Stones

1496, Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what was the total quantum
of export of precious stones during
the year 1960-61;

(b) to what different countries
(Quantity-wise) are precious stones
exported from India;

(¢) to what extent are we required
to import synthetic and other un-
finished previous stones; and

(d) what steps are being proposzd
to augment our exports and to deve-
lop the precious and semi-precious
stones industry?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Rs. 6,58,010,

(b} A statement showing the ex-
port of precious stones - to various
countries during the year 1950-61 is
laid on the Table of the House. [See
Appendix II, annexure No. 37].

(c) 50 per cent of the value of the
precious stones exported is imported
in the shape of synthetic and unfinish-
ed precious stones.

(d) Various steps such as import of
anfinished stones and essential tools
and equipment against exports ef
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finished stones under special export
incentive schemes, wider publicity in
foreign markets, facilities for quality
control. and training facilities for
artisans etc., are proposed for promot-
ing export of these articles.

Abolition of Zamindari in Daman

1497. Shri Kajrolkar: Will +the
Prime Minister be pleased to state:

(a) whether as a result of the aboli-
tion of the proprietory rights of land-
lords in the eistwhile Portuguese
colony of Daman, any uneasy situa-
tion has arisen in those areas;

(b) whether the Zamindars arc to
be compensated;

(c) if so, on what terms and basis;

(d) how long would it take to com-
plete the process; and

(e) what would be the amount of
compensation involved?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) No, Sir. The situation
is normal. A representation received
from the landlords of Daman in this
behalf is, however, being examined in
consultation with the local authori-
ties. o k‘

(b) Yes, Sir.

(c¢) Compensation is being granted
at the rate of twenty times the annual
payment which a landlord was liable
to make to the former Portuguese
Government in respect of his land im-
mediately before the 20th of Decem-
ber, 1961.

(d) It is estimated that the process
of verification of claims will take
about a year.

(e) Rupees 200,000 approximately.

Tripura Khadi and Village Industries
Board

1498. Shri Biren Dutta: Will the
Minister of Commerce and Industry
ba pleased to state:

(a) the total amougt of money spent
by Tripura Khadi and Village Indus-
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tries Board for the development of
ghani, paddy husking, spinning and
gur in Tripura during the Second Five
Year Plan period and the first year
of the Third Five Year Plan;

(b) the productiom
figures;

vear-wise

(c) whether any assessment has
been made regarding the progress of
these industries in Tripura; and

(d) the steps suggested for further
development?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri EKanungo): (a) to (d). The
information is being collected and
will be laid on the Table of the House
in due course.

Powerloom Imdustry in Tripura

1499. Shri Biren Dutta: Will the
Minister of Cothmerce and Industry be
pleased to state:

(a) whether it is a fact that a
powerloom industry is proposed to be
set up in Tripura;

(b) if so, what will be its initial
capacity; and

(c) whether it will be in the State
sector or private sector?

The Minister of Intermational Trade
in the Ministry of Commerce and In-
dustry (Shri Mamubhai Shah): (a)
to (c). The Tripura Administration
has sent a proposal for setting up of
300 Powerlooms. The details are un
der examination.

All India Handicr=¢ %gqrd

1501. Shri Sham Lal Saral: Wiil
the Minister of Commerce and Indus-
try be pleased to state:

(a) what are the outstanding
achievements of the All India Handi-
crafts Board since 1ts formation; and

(b) whether this Board is in touch
with the organisations, manufactur-
ing processes and sales (both whole-
sale and retail) of the States and
other trade organisations to which this
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Board is lending aid, guidance and ad-
vice from time to time?

The Minister of Industry in the

i of Commerce and Industry

(Shri Kanungo): (a) A statement is

laid on the Table of the House. [See
Appendix II, annexure No. 38].

(b) Yes, Sir.

Khadi and Village Industries
Commission

1502. Shri Sham Lal Saraf: With
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the activities under the
Ehadi and Village Commission have
been organised in all the States; and

(b) if so, the result of these activi-
ties?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

b) Besides considerable increase
in production, the develoment pro-
gramme under the Khadi and Village
Industries Commission has created
employment opportunities to 17.43
lakhs persons full time and 6.86 lakhs
persons part time.

Export of Cashew Nuts

J Shri P. Kunhan:
7 Shri A. K. Gopalan:

Will the Minister of Commerce and
Industry be pleased to state:

1503.

(a) whether it is a fact that ex-
port of cashew nuts has shown an in-
crease during January-February, 1962;

(b) what is the total quantity ex-
ported and foreign exchange earned
against the same period last year;

(c) whether it is a fact that export
of cashew nuts to UK. and U.S. has
shown a decline; and

(d) if so, what are the reasons?
The Minister of International Trade

in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
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and (b). Yes, Sir, Exports of cashew
kernels during January-February
1962 amounted to 6,052,201 Kgs. valu-
ed at Rs. 2,79,06,612 as against 6,481,321
Kgs. valued at Rs. 3,05,37,032 during
the corresponding months of 1961.

(¢) and (d). The decline was due
to the international prices having
gone down in the last few months of
1961 and the first three months of
1962. However, the prices have re-
covered since March, 1962

Non-utilisation of Full Capacity of
Certain Industries

1505 Bhri Ajit Prasad Jain:
* Shri Dhaon:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
made any assessment of the extent to
which the full capacity of imported
industries is not being utilised; and

(b) if so, what is the extent of un-
der-utilisation in the principal indus-
tries, viz.,, iron and steel, cement,
textiles, paper, sugar, light and heavy
chemicals?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Gov-
ernment are aware that there is un-
der-utilisation of installed capacities in
certain industries due to a number of
factors including inter alic inadequate
availability of foreign exchange or
raw materials or coke and coal or
transport facilities. Full information
as to the extent of such under-utilisa-
tion is not, however, readily available.

Unpaid Bills of Contractors in NEFA

""", Shri Rishang Keishing:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
bills of many contractors in NEF.A.
for works done in 1957 and 1958 are
still unpaid; and
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(b) if so, the reasons therefor?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Enmergy (Shri Jawaharlal
Nehru): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the House.

Minimom Wages for Workers in
Tripura

,15“' Shri Biren Dutta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any minimum wages
for different categories of workers of
Tripura have been fixed; and

(b) if so, what are the categories of
workers brought under Minimum
Wages Act in Tripura?

The Minister of Labour in the
Ministry of Labour ang Employment
(Shri Hathi): (a) and (b). Informa-
tion is being collected and will be
laid on the Table of the House.

Confirmation of Labour Inspectors .
(Central)

1509. Shri M. L. Dwivedi: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 1656 on
the 21st May, 1962 and state:

(a) whether the eligible Labour
Inspectors (Central) have been con-
firmed against the 22 posts which
were converted into permanent ones
with effect from the 1st April, 1961;

(b) if not, the progress made so far
in this regard; and

(c) when this is likely to be com-
pleted?

The Minister of Labour in the
Ministry of Labour and Employment
(Shrj Hathi): (a) and (b). Four such
officers have been confirmed The
cases of the remaining will be finalis-
ed in consultation with the Depart-
mental Promotion Committee.

(c) As soon as possible.

to Matters of Urgent
Public Importance
Fixation of Pay of Labour Inspectors
(Central)

1510. Shri M. L. Dwivedi: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 1655 on the
21st May, 1962 and state:

(a) whether a decision has since
been taken in regard to grant of
weightage of service to Labour In-
spectors (Central) in fixation of their
pay in the revised scale of pay;

(b) if not, when Government ex-

pect to take a final decision in the
matter; and
(c) the reasons for this delay?
The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No.

(b) As early as possible.

(c) The various issues involved in
the case require examination.

12.08 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

PUBLICATION OF PICTURE IN
Swadhinata

Shri Hem Barua (Gauhati): Under
Rule 197, I call the attention of the
Minister of Home Affairs to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The publication of a picture of
treasonable nature in the Swa-
dhinata, a Calcutta Daily in its
issue of 15th August, 1962 depict-
ing Chinese soldiers on our border
with hammer and sickle in one
hand and foodstuff in another and
our peasants receiving them with
hammer and sickle banners.”

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): The cartoon ap-
pearing in the issue of the 15th Aug-
ust, 1962 of the Bengali daily, Swa-
dhinata, which is published from Cal-

cutta has been brought to the notice
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[Shri Lal Bahadur Shastri]

of the Government of India. The
cartoon depicts a number of persons
drawn up in a line with banners—
which is certainly not the Indian
flag—displaying the hammer and
sickle end holding in their hands
sickles and one of them holding a
sheat of corn. Opposite to them are
depicted another line of persons hold-
ing a banner similarly displaying the
sign of hammer and sickle and hold-
ing hammers in their hands and
reaching out their hands for the sheaf
of corn which is being offered to
them. In a corner of the cartoon there
are three small figures, one of a per-
son dressed in western attire, the
second in rather non-descript clothes
ang the third in a Gamdhi cap, kurta
and dhoti,

Shri Tyagi: That is the Home
Minister.
Shri Lal Bahadur Shasiri: The

Home Minister ig not so weak and he
will not be running away like that, as
has beent shown in the cartoon.

Shri Hari Vishom Kamath (Hosh-
angabad): It is not a laughable mat-
ter. It is a very serious matter.

Shri Lal Bahadur Shastri: These
three persons are shown gags fleeing
from the scene. The cartoon does not
contain any legend or written words.

I can quite understand that hon.
Members should feel perturbej over
such cartoons and on their implica-
tions. Recent occurrences on the
border have further worsened the
situation. In these circumstances, to
demonstrate this kind of fraternisa-
tion....

Shri Hari Vishnu Kamath:
‘Shameful.
Shri Lal Bahador Shastri: .. will

create a wvery wrong impression. It
is unfortunate that although -there is
aggression on our country, the com-
munists are divided in their minds
es to what their role should be.
Shri P, K. Deo (Kalahandi): Shame!
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Shri Lal Bahadur Shastri: We wlil
certainly like to remain peaceful, but
nothing should be done to weaken. the
resolve of our people and create mis-
understanding amongst them.

As regards the legal implications
of this cartoon, it will have to be ex-
amined further. We will naturally
consult the Law Ministry while giv-
ing thought to this, We will also get
in touch with the West Bengal Gov-
ernment, who are the proper autho-
rities to deal with this matter.

Shri Hem Barma (Gauhati): This is
not a cartoon. May I submit, in all
humility, that this is a pictorial re-
presentation of the Chinese not only
coming to the border, but coming
down the slopes with hammer and
sickle in one hand and foodstuffs in
another and our peasans with hammer
and sickle banners receiving them.
(Interruptions).

Mr. Speaker; Order, order. What is
his question?

Shri Hem Barma: There is a pro-
Chinese lobby already growing in this

Mr. Speaker: Order, order. 1 will
not allow him to make a speech.

Shri Hem Barua: This iz a very
clear case; it has wviolateq the provi-
sions of the Criminal Law (Amend-
ment) Act, 1061 and it has also violat-
ed the provisions of the Indian Penal
Code section 124A. Yet, why is it that
our Government did not take action
against this paper? Are the Govern-
ment going to allow this sort of trea-
sonable action to be perpretrated in
this country? I would say that any-
body who has Ind.ian bleod in his
veins would be perturbed by this.
(Interruptions).

Mr. Speaker: I can very well realise
that. He hag brought a calling at-
tention notice, That is a matter of
urgent public importance and of
recent happening. The Minister has
said that he will consult the Law



3439 Calling Attention

Ministry and others. Simultaneously
the hon. Member is charging them for
not having taken action earlier. It
is a recent happening and Govern-
ment have said that they will con-
sult the Law Ministry and other de-
partments. What more action can be
taken? This parturbation I can wvery
well appreciate, but how can he say
that the - Government have failed to
take action?

Shri Hem Barma: It happened on
the 15th August ang today is 22nd
August Government could have
taken action in this period. (Interrup-
tions).

Mr. Speaker: If it has happened
long ago, perhaps a calling attention
notice could not be admitted. Because
I was told that he had learnt it now, I
allowed it. Otherwise, if it is an old
one, I would not have allowed it.

Shri Surendramath Dwivedy (Kend-
rapra): In a matter like this, should
Government wait for a calling atten-
tion notice in this House?

Shri Hem Barua: It is a serious
matter and, therefore, I gave notice of
an adjournment motion. I want it tc
be discussed just now.

Mr. Speaker: Accerding to his own
words, it has happened 7 days earlier
and therefore, it could not be al-
lowed.

Shri Hem Barua: This is a matter
where the integrity of the country is
involved.

Shri Thirumala Rao; (Kakinada):
May 1 ask one or two clarifications?

Mr. Speaker: No, Sir. I would not
make a departure in this scase, how-
ever urgent it might be, because we
have already taken z decision,

Shri Hari Vishnu Kamath: Why are
our Communist friends silent? Let
them repudiate the cartoon. Why this
guilty silence?

Shri Tyagi (Dehradun): The com-
munist friends are disowning their
respansibility.
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to Matters of 3440
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Shri Frank Anthony (Nominated--.
Anglo-Indians): May I ask one
question?

Mr. Speaker: I wowd appeal o
Shri Anthony that we have taken a
decision and have been fcllowing this
practice that in the casc of a calling
attention notice, 1 allow one question
to be put by the sponsorer. No fur-
ther questions can be put and ro dis-
cussion takes place. Tharefore, there
ought not to be a departure in a parti-
cular case. A discussion can be had
in many other ways.

Shri Hari Vishnu Kamath: On a
point of procedure, Sir, Moy I earn-
estly appea]l to you that in a matier
like this where the national security
is involved, you may depart frem the
usual convention and allow some
more Members to take part in it?

Mr. Speaker: It is rather quetr that
only the Speaker should be asked to
depart from the Rules of Procedure
and the Members do not have re-
course to the other remedies available
to them. The Members have got so
many rmedies. Why should they not
have recourse to them?

Shri Thiruomala Rao: Sir, 1 want ‘o
make a submission. This is not about
any clarification of the sta'ement
made by the hon. Home Minister. My-
self and Shri Frank Anthony have
given notice of a2 motion, a No-day-
yet-named motion, to be discussed in
this House.

Mr, Speaker: That is a differen:
thing altogether.

Shri Thirumala Rao: I want to
know whether you are seized of it
and you will be giving a separate
decision.

Mr. Speaker: There is a separate
sub-committee that deals with it. That
would consider and find out whether
it can come up. Then the Govern-
ment will have fo find fime fr-_it.

Shri Thirumala Rao: I only wanted
to know the pozition. I bew ‘o your
decision.
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1210 hrs,

Shri S. M. Banerjee (Karpur,: Sir,
under Rule 197, I call the attention of
the Minister of Health to the follow-
ing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

“The reported ouibreak of
diptheria in epidemic form in
Delhi.”

The Deputy Minister in the Minis-
try of Health (Dr. D, S. Raju): Sir,
intimation has been receivedq from the
Municipal Corporation of Delki that
during the month of August, 1962 (from
the 1st to the 20th August) 4 cases of
Diptheria have been reported. During
the corresponding period, namely, 1st
to 20th August, 1961 last vear, same
number of cases were redurted. For
an area like Karslbagh, the number of
cases mentioned above is not abnur-
mal ang there has been no inzrease in
the incidence of this disease, Diptheria
is a notifiable disease and therefore
no private medical practitioner can
withhold information regarding dip-
theria cases atterded by nim from the
Corporation Health Authorities. From
the report received fruom the Munici-
pal Corporation of De'h: it is clear
that there is —o cause for alarm. Ail
public health measus2s  arc being
taken by the Delhi Wuniecipal Cor-
poration.

Shri 8. M. Banerjee: | wan- to
"know whether the attenticn of the
hon. Minister has been drawn to to-
day’s Statesman wherge it 15 said that
there had been 80 cuses ~f Diptheria
in these days; if so, may 1 kuow whe-
ther anti-diptheria serum was made
available in all cases and whether it
is not a fact that many children were
refuseq this sarum saying that there
was no anti-diptheria serum?

Dr. D. S. Raju: The hon. Member
is referring to the number of cases in
the whole of Delhi, That number is
80.

Shri S. M. Banerjee: Sir, i rise to
a point of order.
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Mr. Speaker: He wants to know
whether anti-diptheria serum was
available in adequate quani.es and
whether it was made available in all
those cases.

Dr. D, 8. Raju: It was available in
adequate quantities and all the cases
were treated.

Shri S. M. Banerjee: Sir, the word-
ing of my Calling Attention Notice is
like this: “The reported cuibreak of
diptheria in epidemic form in Delhi”.
The previous one was about Karol
Bagh and now it is about the whole
of Delhi The hon. Deputy Minister's
statement relates only to Karol Bagh.

Mr. Speaker: He admits there hawe
been so many cases.

Shri 8. M. Banerjee: He said that
there werg only four cases.

Dr. D. S. Raju: He wanted informa-
tion about Karol Bagh, and now he
wants information about the whole of
Delhi.

Mr. Speaker: The Notice that I have
got reads like this:

“ ...to call the attention of the
Minister of Health to the reported
outbreak of diptheria in epidemic
form in Delhi”.

Karol Bagh alone does not form Delhi.

Dr. D. S. Raju: I mentioned that in
Delhi there were 80 cases. All pre-
cautions have been taken. Adequate
measures for treatment have also
been takem.

Mr. Speaker: Has he got any in-
formation about the number of cases
in Delhi%

Dr. D. S. Raju: About 80 cases. His
information is correct.

12.18 hrs. .
PAPERS LAID ON THE TABLE

CERTIFIED AccoUNTS oF THE Colr
Boarp, ERNAKULAM
The Minister of International Trade
i the Ministry of Commerce aad Im-



3443  Papers
dustry (Shri Manubhai Shah): Sir, I
beg to lay on the Table a copy of the
certified accounts of the Coir Board,
Ernakulam for the year 1958-59 un-
der sub-section (4) of section 17 of
the Coir Indu:iry Act, 1958 [Placed
in Library. See No. LT-354/62].

Shri Morarka (Jhunjhunu): Sir, I
want to make one submission, The
accounts for the year 1958-589 are
being placed on the Table now, in
August 1962, almost after three year:.
I suggest that whenever such old
accounts are laid on the Table the
Minister may also place a statement
along with it explaining the recasons
for delay and why they could not
place the accounts earlier.

Shri Manubhai Shah: Sir, *he ac-
counts up to date have been placed.
But there were certain errorz detect-
ed later on by the Audit Department,
and this is a copy of further certified
accounts. But I will bear the hon.
Member’s suggestion in mind.

Mr. Speaker: He wants the rcasons
when there is such a delay, 1 agree
with Shri Morarka that a statment
should be placed showing why there
has been such a long delay.

Shri Manubhai Shah: I may submit,
Sir, that actually there is no delay.
We placed the accounts at the proper
time, about two years ago. Later on
some errors were detected by the
Audit and this is a copy of the certi-
fied accounts. All the same, Sir, I
take the suggestion.

CONCLUSIONS OF THE 20TH SESSION OF
THE INDIAN LaBourR CONFERENCE

The Minister of Labour iy the
Ministry of Labour and Empleyment
(Shri Hathi): Sir, T beg to lay on the
Table a copy of the main conclusions
of the 20th Sesson of the Indian
Labour Conference held at New Dclhi
from the Tth to 9th August, 1962
[Placed in Library. See No. LT-355/
62].
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RerorT oF TarmrPF Commassion (1961),

GOVERNMENT RESOLUTION AND STATE-

MENT EXPLAINING THE REASONS FOR

DELAY IN LAYING THE STATEMENT ON THE
TABLE

The Deputy Minister in the Minis-
try of Food and Agrisulture (Shri
A. M. Thomas): Sir, I beg to lay on
the Table a copy each of the following
papers under sub-section (2) of sec-
tion 16 of the Tariff Commission Act,
1951—

(i) Report (1961) of the Tarii¥
Commission on the revision
of price-linking formula for
sharing sugar price between
sugar factories and cane-
growers.

(ii) Government Resolution No.
8-63/61-SEXP, dated the 22nd
August, 1962.

(iil) Statement explaining the rea-
sons why a copy each of the
documents at (i) and (i)
above could mot be laid on
the Table within the period
prescribed in the said sub-
segtion. [Placed in Library,
See No, LT-356/62].

Shri Tyagi (Dehradun): Since this
relates to an important matter, will
it be circulated to Members?

Mr. Speaker: We will put it in the
counter and Membsers can get their
copies.

REVIEW OF PROGRESS OF THE THIRD
PLAN FOR THE YEAR 1061-62

The Minister of Planning and La-
bour and Employment (Shri Nanda):
I beg to lay on the Table a statement
in conmection with the Third Plan
which contains a review of the pro-
gress for the year 1961-62. [Placed
in Library. See No. LT-357/62].

Shri Daji (Indore): Since we are
going to discuss it very soon, I re-
quest that it may be made available
to all the Members today.

Mr. Speaker: Could it be
available to Members today?

Shri Nanda: Yes.

‘made
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Shri A. C. Guha (Barasat): During
the Second Plan period we were sup-
pl{ed with some books giving the de-
tails of the progress of the Plan; es-
pecially during the secong and third
year of the Second Plap we received
some printed reports. Regarding the
Third Plan, in spite of all the diffi-
culties faced by Government in the
implementation of the Plan, we have

not received any report from Govern-
ment yet.

Mr. Speaker: Perhaps there is very
little to be said about it because only
one year is over, This is the first in-
stalment,

MESSAGES FROM RAJYA SABHA

Secr_ehry: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(i) In accordance with the provi-
sions of rule 125 of the Rules
of Procedure ang Conduct of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 20th August, 1962, agreed
without any amendment to
the Natlionmal Co-operative
Development Corporation Bill
1982, which was passeq by
the Lok Sabhy at its sitting
held on the 7th August, 1962’

(ii) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
‘Tuesday, the 2lst August,
1962, passed the enclosed
motion, concurring i the re-
commendation of the Lok
Sabha that the Rajya Sabha
do join in the Joini Com-
mittee of the Houses on the
Bill to define and amend the
law relating to certain kinds
of specific relief. Thz names
of the members nominated by
the Rajya Sabha to serve on
the saig Joint Committee are
set out in the motion.

AUGUST 22, 1962 Correction of Answer

6
to Starred Question G

No. 1318
Motion

“That this House concurs in
the recommendation of the Lok
x.‘_'uabha that the Rajva Sabhz do
join in the Joint Committes of the
Houses on the Bill to define and
amend the law relating to certain
kinds of specific relief, and re-
solves that the following mem-
bers of the Rajya Sabha be no-
minated to serve on the said Joint
Committee, namely, Shri R. M.
Deshmukh, Dr. Shrimati Seeta
Parmanand, Shri G. S. Pathalk,
Shri Jagan Nath Kaushal, Shri
Mahesh Saran, Shri S. C. Deb,
Shri C. D, Pande, Shri B. D.
Khobaragade, Shri M. N. Govindan
Nair, Shri M. 8. Gurupadaswamy,
Shri Kamta Singh, Shri J. Siva-
shanmugam Pillai, Shri Krishan
Dutt, Shri K. 5. Ramaswamy,
Shri Vimalkumar M. Chordia”’

12,22 hrs.

CORRECTION IN RESULT OF
DIVISION

Mr. Speaker: I have to inform the
House that there was an error in the
announcement of result of the Divi-
sion held on August 20, 1962 on an
amendment for reference of the Ato-
mic Energy Bill, 1862 to a Select
Committee. The House has already
taken a decision and this error has
absolutely no effect on it. However,
1 consider that the correct position
should be on record.

On a check up of the photograph
and the proceedings it now transpires
that the correct result should be
‘Ayes’ 31 and not 32 as announced
on August 20, 1962.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1318

The Minister of Labotur im the
Minis'ry of Labour and Employment
(Shri Hathi): In reply to the supple-
mentaries to Starred Question No,
1318 on the 6th Junme, 1962 regarding
the scheme of Workers’' Partieipation
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in Management, I stated in the
House that the representatives of the
workers are taken on the Joint
Management Council according to the
strength of the various organisations
tunctioning in the unit; that the
workers are associated with the Board
of Directors and that the Joint
Management Council can decide indus-
trial disputes and especially those
disputes which are of a financial
nature. The correct position is that
the scheme provides for the nomina-
tion of the workers' representatives
in the joint management council by
the recognised trade union or unions
with which the management has
entered into an agreement for the
setting up of the Joint Management
Council. The workers are not asso-
ciated with the Board of Directors.
When 1 said they were so associated
T had in mind concerns like National
Coal Development Corporation. Sin-
dri and Chittaranjan. But the asso-
riation of workers’” representatives
with the Board of Directors in these
woncerns is not under this Scheme,
The Joint Management Counclls also
are not competent to decide industrial
disputes and especially those disputes
which are of a financial nature,

12.24 hrs.

STATEMENT RE: INDIA'S NON-
ATTENDENCE AT SAN FRANCISCO
PEACE CONFERENCE

Mr. Speaker: Shri P. K. Deo has
given notice of a privilege motion. I
have gone through it and I feel that
1 could not allow it as a privilege
motion. But, under Direction 115 of
ine Directions by the Speaker, I will
allow him just to bring it to the notice
.of the House that some error or mis-
take has been committed. It will be
taken up at 1 O’Clock. I have asked
the Prime Minister to be here at
1 OClock

Shri 8. M. Banerjee: If you are not
allowing it, could you not please read
i# out to the House?

Mr. Speaker: At 1 OClock I will
allow Shri P. K Deo to say a few
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words on this under Direction 115 of
the Directions of the Speaker.” The
Prime Minister will be present here at
that time and he will also make a
statement. We will now take up the
next item in the agenda.

—

12.25 hrs.

MOTION RE: REPORTS OF COM-
MISSIONER FOR LINGUISTIC
MINORITIES

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Sir,
I beg to move:

“That this House takes note of
the Second and Third Reports of
the Commissioner for Linguistic
Minorities, laid on the Table of the
House on the B8th August, 1960
and 24th April, 1961, respectively.”

Today we are considering the Second
and Third Reports of the Commissio-
ner for Linguistic Minorities, He was
appointed in 1957 under the newly in-
serted article 350B of the Constitution
and his first report was placed on the
Table of the House and was also de-
bated upon.

Today, as I stated, we are consider-
ing his recommendations as also the
assessment of the position in respect of
the safeguarding of the linguistic mino.
rities in the various parts of India. So
far as this question _ is concerned, I
should like to mention a few facts for
a proper understanding of the position.

Under the Constitution there have
been certain provisions which deal
with the rights of the linguistic mino-
rities. So far as their language or
dialect, script and culture were con-
cerned, all of them have been duly
provided for in the Cohstitution
Thereafter it was felt that some more
changes were essential because when
the States' Re-organisation Act was
passed by Parliament, as you are
aware, a fairly great importance was
attached to the question of languages
in the various parts of the country and
language was one of the factors om

®
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[Shri Datar]

which some of the States in India were
re-organised. Therefore the gquestion
of safeguarding the rights of the lin-
guistic minorities came into promi-
nence.

Side by side with the passing of the
States’ Re-organisation Act certain
further actions were taken by the Gov-
ernment of India on the direction of
this House. I might also point out in
this connection that it was felt that in
terms of the recommendations of the
States’ Reorganisation Commission
there ought to be a special officer who
would report on the conditions of the
linguistic minorities and the extent to
which they were being implemented
by the various States. For that pur-
pose, article 350B was specially intro-
duced in the Constitution in 1956.

Along with it I might also invite the
attention of the House to article 350A
of the Constitution under which spe-
cial rights were given to the minori-
ties to have instruction at the primary
stage through their own mother tongue
whatever might be their language. It
might have been included in the Cons.
titution or it might not have been in-
cluded in the Constitution, all the same
a special provision or a fairly impor-
tant fundamental right was conceded
by Parliament and article 350A was
duly introduced.

As 1 pointed out, a special officer
was appointed for the purpose of mak-
ing enquiries as to how the linguistic
rights were being respected in the
various parts of the country. It was
his duty to submit reports to the
President and these reports had to be
placed on the Table of the House after
they were received. As I stated, the
first report was duly received here
and was also debated upon. So far as
that report was concerned, it was the
first of its kind submitted by the
Commissioner for Linguistic Minorities
appointed for the first time. There-
fore, Parliament felt that there were
certain deficiencies in respect of that
report. One contention was that it
was not complete in all the matters so

3450

far as the linguistic rights were con-
cerned. Secondly, it did not give a
complete assessment of the position
regarding the condition of the Linguis-
tic minorities in respect of the safe-
guarding of their rights. The third
was that the Commissioner for Lin-
guistic Minorities did not give his
frank opinion or recommendations so
far as those conditions were concerned.

I might also point out in this con-
nection for z proper appreciation of
the position that after the passing of
the States’ Re-organisation Act and
before the reform of re-organising the
States came into existence the Home
Ministry went into the whole matter
and considered very carefully the
general recommendations made by the
States' Re-organisation Commission.
On the basis of this material, in 1956,
the Home Ministry issued what is
known as a Memorandum consisting of
the specific directions iegarding rights
of the minorities so iar as the various
subjects were concerned. They dealt
with education in ihe primary and
secondary stages, in particular, with
recruitment to services, and with other
facilities that the linguistic minnrities
were entitled to so far as the publi-
cation of Government circulars or law
books were concerned. All of them
you will find have been mentioned in
full details for the proper guidance of
both the Government of India and
also the wvarious States so far as the
linguistic minorities were conecerned.
Therefore, when the Linguistic Mino-
rities Commissioner entered upon his
duties, he had these materials before
bim. He had certain specific provi-
sions of the Constitution dealing with
linguistic minorities like articles 29(1)
and (2), 30, to a certain extent articles
14, 15 and 16, articles 347, 350 and
350A. In addition to this, it was also
the duty or obligation of the Linguistic
Minorities Commissioner to see to
what extent the provisions or direc-
tions contained in the Home Ministry’s
memorandum were properly fulfilled
by the wvarious State Governments.
Because, it might be noted that in
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most of the States, there are linguistic
minorities even after re-organisation.
The States Re-organisation Commis-
sion rigtly pointed out that it would
not be possible to take language as
the only criterion for re-formation of
States and what can be called a water-
tight boundary could not be had at all.
Therefore, even after re-organisation
of States, in wvarious States, there
were, either small or great, linguistic
minorities and that was the reason
why, it was considered essential that
while it was open to the State Gov-
ernments to give due importance to
the principal regional language, it was
also the duty of the State Govern-
ments to see to it that the minorities
did not suffer so far as their righis
were concerned. They were also citi-
2ens of that particular area and they
were entitled in all respects to pro-
tection or safeguarding of their lin=
guistic rights. That was the reason
why this officer, Linguistic Minorities
Commissioner as he is popularly eal-
led, was apointed and he submitted
his repqrt.

When this matter was considered by
this hon. House and the other, a num-
ber of deficiencies from which the re-
port suffered were pointed out on ac-
count of incompleteness on a number
of points. After this discussion, we
requested the Linguistic Minorities
Commissioner to go through the wvery
valuable points made by hon, Members
of Parliament and to see to it that
the subsequent reports were full. It
was said that he should deal with a
complete assessment of the position of
linguistic minorities and secondly
that he should also point out what
were the recommendations or propo-
sals that he made to the various State
Governments and that he should fur-
ther indicate to what extent they have
been dealt with, either they have been
accepted or they are being worked
upon or promises have been given by
the various State Governments as to
whether these recommendations or
proposals and suggestions of the Lin-
guistic Minorities Commissioner were
duly complied with,
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Commissioner tfor
Linguistic Minorities
Shri Hari Vishno Kamath (Hoshan-
gabad): Only promises?

Shri Datar: Sometimes he has to,
because there are different stages.
There might be wvarious suggestions.
Some promises have been made and
they have to be carried out. That is
the reason why I purposely put in.
these wide expressions.

What this Commissioner has done 1s,
as you will find, fairly satisfactory.
We presented before Parliament one
report, namely, the second report.
Subsequently, the third report has
been produced. Both the reports are
today under debate,

May I point out that in both these
reports, unlike the first report, the
Commissioner has dealt exhaustively
with the position as it exists with the
reactions of the various State Govern-
ments so far as certain important
points were concerned. And apart
from giving the elementary constitu-
tional position in the earlier part of
the reports, in chapters II to V in
particular, in both the reports, the
Commissioner has dealt with what the
State Governments have done, so far
as particular points were concerned,
and his recommendations or conclu-
sions may be found in chapter VI in
each of these two reports. I would
invite the attention of the House to
these reports which deal exhaustively
with the various points, and I would
not like to take up the time of the
House for pointing them out or for re-
peating them here, except with regard
to one or two points.

You will find that so far as the ap-
proach of the various State Govern-
ments to the rights of the linguistic:
minorities is concerned, that was laid
down in the States Reorganisation:
Commission’s report itself. While re-
commending the reorganisation of
States, the authors of that report
rightly had to anticipate what was
likely to happen and how to provide
against them. And the right approach
has to be duly noted.
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In the various States, there were tihe
members of the main regional langua-
ges, and there were also others who
spoke other languages. So far us
the rights and obligations inter se
between the members of these langua.
ges were concerned, certain broad
principles had to be laid down, and the
rights and obligations had to be pro-
perly reconciled in the interests of
the common eitizenship of India and
the unity of India.

I would invite the attention of the
House to paragraph 286 at the very
opening of chapter VI of the Third
Report. That paragraph reads thus:

“The following broad principles
governed the approach of the
States Reorganisation Commission
to the problems of the linguistic
minorities in the reorganised
States:— . . . "

And those broad principles have to be
kept in view by all of us, including,
in particular, the members of the
regional lan7uages, and the minorities
also,

Shri Hari Vishnu Kamath: And the
Minister.

Shri Datar: Paragraph 296 further
reads:

“(i) as the problem of linguistic
minorities is common to uni-
lingual as well as polyglot
areas, the measures to be
adopted should be such as can
be supplied to linguistic as
well as composite States;

(ii) while minorities are entitled
to reasonable safeguards,....”
—and this is very important—

*. ... to protect their education-
al, cultural and other interests,....’

~—we are only concerned with this—

“_...it has to be borne in mind
‘that such safeguards should not so
operate 8s to perpetuate separa-
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tism or to impede the processes of
natural assimilation.”.

In the year 1962, we are naturally
giving importance to national inte-
gration, but the learned authors of
that report thought of the same, and
they used the expression ‘natural assi-
milation’ so far as the different in-
terests were concerned,

Shri Hari Vishnu Kamath: They
were very far-sighted.

Shri Datar: They were to a certain
extent far-sighted. Then, the para-
graph proceeds to say this further,
and this also has to be noted, namely:

“(iii) the system of guarantees to
minorities should not be such
as to lend itself to misuse by
parties interested in promot-
ing a sense of disloyalty to the
State; and

(iv) it should be clearlytunder-
stood that a State in which a
particular language group
constitutes the majority can-
not be considered to be the
custodian of the interests of
al] people speaking that lan-
guage, even when they are
residents of other States.”.

Sometimes, this happens also.

In these circumstances, while taking
all these points into account, namely
the common nationality of the nation,
the common citizenship and the desire
for a sense of unity in spite of all
these apparent varieties here and
there, subject to these over-riding
considerations, it wos the duty of the
State Government, and it was the
right also of these linguistic minori-
ties, to see to it that their interests
were properly safeguarded by the
various State administrations.

So far as these Reports are concern-
ed, I should like to point out, before
I deal] with some specific points in
general, that during the years under
report, the Linguistic Minorities Com-
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mission found that, on the whole, the
provisions of the Constitution and the
directions in the Memorandum of the
Home Ministry have been generally
complied with by the various State
Governments. He has made this ob-
servation in the Third Report (para-
graph 318, page 75):

“Generally speaking, the lin-
guistic policies of the State Gov-
ernments conform broadly to the
agreeq scheme of safeguards. It
is hoped that the féw instances of
material departure pointed out in
this Report will be rectified early
by the State Governments"”,

“Then, naturaly, he has pointed—as
hon, Members wil]l not be slow to
point out—that the official machinery
is sometimes slow and sometimes
tardy. That is true also, but attempts
have been made, as I shall point out
subsequently, to see that the machi-
nery for safeguarding the rights of
linguistic minorities is properly deve-
loped.

Shri Hari Vishnu Kamath: How is
it in Balgaum? All right?

Shri Datar: It is perfectly all right

So far as some subsequent events
are concerned, 1 should like to men-
tion them in the present context.
Though these Reports deal with a
certain period or periods, thereafter
this guestion was also taken in hand
at higher levels. The Chief Minitsers
of the various States met here and
went into the question when the pro-
blem of national integration had to be
fully tackled and measures provided
for achieving it to the fullest extent.
In August 1961, a conference of Chief
Ministers was held for this purpose
and there it was naturally found that
when we were talking of national
integration, we should also take into
account the wvarieties in the Indian
situation and also the measures that
should be taken to evelve a unity out
of this apparent wvariety. For that
purpose, when national integration had
to be considered, they had also taken
into account the rights and obligations
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of the linguistic minorities. In gther
words, if their legitimate rights were
properly safeguarded, the linguistic
minorities would also give the fullest
importance to the question of the unity
of India and of complete national
integration. That is the reason why
when the question of national inte-
gration had to be taken into account,
the question of the linguistic minori-
ties, especially the question dealing
with aspects of education at different
stages had also to be taken account.

That was why the Chief Ministers
conference dealt with this question at
great length. I may point out that
barring a few variations, they gene-
rally accepted the approach by the
Central Government as expressed in
the Constitution and in the Home
Ministry’s memorandum of 1956. They
made some further suggestions to
which reference has been made in the
course of this Report. Thereafter,
whatever was decided generally by
the Chief Ministers’ conference was
placed before the National Integration
Conference last year, because it was
also found that this should not be con-
fined solely to the governmental agen-
cies but should also comprise the diff-
erent interests among the public so
that a common formula could be
evolved and placed before the country
for implementation by the public in
general and by the governmental
agencies in particular. So, that also
has been done. And very happily in
this respect I may point out that this
question was to a certain extent pro-
minent in the southern . States, and
there we had the Southern Zonal
Council. That took up this question,
and at the ministerial level they ap-
pointedq a committee which went into
the warious aspects dealing with the
safeguarding of linguistic minorities’
interests, and after considering this
question through a sub-committee in
1959, the Zonal Council gave a very
valuable guidance to the whole coun-
try so far as these rights are concern-
ed. They have been fully noted in the
resolution passed by the Zonal Council
in 1960, -
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Shri Hari Vishnu Kamath: Have
they been implemented or only noted?

Shri Datar: To a large extent they
have been implemented according to
what the Linguistic Minorities Com-
missioner himself has pointed out,

Thereafter, in order that this ques-
tion, which is a live one, should al-
ways be kept before the country, fur-
ther machinery was alsuv evloved.
We have got what is known as the
Committee of the Vice-Presidents of
the wvarious Zonal Councils. They
have also met, and they have general-
ly reaffirmeq what was done by the
Zonal Council. They have also added
something so far as the interests of
the whole of India are concerned.
Thereafter, as I pointed out, it was
felt....

Shri Hari Vishnu Eamath: Who are
the vice-presidents?

Shri Datar: Vice-Presidents of the
Zonal Councils! Rather, they are
Vice-Chairmen. There are six zonal
councils. as the hon. Member will
kindly note. I believe they are six—
five or six they are. Their Chairmen
meet under the chairmanship of the
Home Minister in order to see to what
extent this question has been properly
dealt with or rather implemented by
the wvarious State Governments.

Then. to cut short this point about
the machinery, ] might point out that
ultimately it was agreed that the
rights of the linguistic minorities
should be under the direct control of
the Chief Ministers of the wvarious
States. and they should be helped by
the Chief Secretaries at the secreta-
riat level and by the district officers
who were charged with the obligation
of seeing to it that all these mino-
rities' rights were duly respected in
the various States. A special officer
haz now been appointed by all the
State Governments to see that what-
ever is required is being done, that
the Linguistic Minorities Commissioner
gets all the information that he wants,
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and also that his recommendations are
dulv considered, and wherever pos-
sible, complied with or respected by
the State Governments,

Shri Hari Vishnu Kamath: The
Governor does not come into the
Dicture?

Shri Datar: I was trying to point
out what machinery has been evolved
so that this matter should not suffer
nn account of neglect or on account
nf omission to *take certain proper
steps. Therefore, since 1960 at least
the Whole matter has been improved
to a larger extent as can be found
from the report of the Linguistic Mino-
rities Commissioner, -

Then, I would very briefly deal with
a few points that have been discussed
in these two reports. In the first
place, naturally it has been stated in
the memorandum that at the primary
stage in particular, there ought to be
winstruction through the mother tongue
as laid down in article 350A of the
Constitution. and it was impressed
upon the various State Governments
that either special schools should be
opened, or, if, for example, the num-
per of such students from the linguis-
uc minorities consisted on the whole
of 40 or ten so far as one section or
class was concerned, special provision
should be made for giving instruction
through the mother tongue, because
now this is a fundamental right of a
linguistic minority. I am very happy
to find from the report of the Linguis-
tic Minorities Commissioner that this
has been done to the largest extent
possible.

So far as this question was concern-
ed, there were certain side aspects
which had to be dealt with. It was
complained that the number of train-
ed teachers in these mother tongues
of the linguistic minorities was not
sufficient. That point was brought to
the notice of the State Governments;
and they were requested. wherever it
was not possible to recruit local tea-
chers, to have them from the other
adjoining States where the number of
those speaking these languages was
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fairly large. That is also being, fol-
iowed now.

The other aspect in this connection
was one of text-books. That is a very
important subject oftentimes. It was
laid down by the Chief Ministers’ Con-
ference that, as far s possible, these
text-books ought to be prepared on a
very proper and well-advised plan.
The contents of the text-books ought
to be such as to imbibe in the students
a sense of unity, a sense of common or
composite culture, so far as India was
concerned.

Shri Hari Vishnu EKamath: Printing
also.

Shri Datar: That was the reason
why it was suggested that the task of
preparing text-books should be taken
in hand by the Government instead of
leaving it to the various private bodiea
because the private badies might give
more importance to other aspects than
to these fundamental and laudable
ones,

In some cases it was true that there
was some difficulty in getting proper
text-books or getting them in time.
(Interruption). That also is being
surmounted and we are happy that
text-books are being drafted, when-
ever possible, in all the States....

Shri Hari Vishnu Kamath: Printing
them? Printing is also essential.

Mr, Speaker: There should not be
too many interruptions. These inter-
ruptions made at rather odd intervals
are, certainly, delightful and. parti-
cularly, when they come from the hon,
Member. But they are being oft-re-
peated; that becomes rather too much.

Shri Hari Vishnu Kamath: I am not
speaking on the Motion.

Mr. Speaker: Probably, he is not
speaking for his party; and, therefore,
he is utilising this opportunity.

Shri Hari Vishnu Kamath: To make
it clearer and fuller.
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Mr. Speaker: I would request him
to leave it vague and ambiguous. The
hon. Member may clear it up later.

Shrij Datar: Then, the next question
in this connection was the provision
of the mother-tongue as the medium
of instruction. That has got to be
done compulsorily so far as the pri-
mary section is concerned. And, it
was felt that even in the secondary
stage where there was a considerable
number, or what may be called a siz-
able number, of such boys and girls
from the minority communities, then,
they ought also to be provided with
schools where the medium of instruc-
tion should, as far as possible, be the
mother-tongue. Though we have not
specifically provided for that, there
has been general agreement by the
various States concerned.

Two other question arose in  this
respect, one, whether the recognition
wf such schools should be from an in-
terna] agency or from an external
agency. On that, almost all the State
Governments have agreed that they
would treat them as their own schools
because thereby they would be eligible
for grants. So. that has also been "
solved very satisfactorily.

The next important question is one
of recruitment to services. In some of
the States, after the States Reorganis-
ation Act was passed, and in a few
cases, before, a certain amount of im-
portance was being given 1o the re-
gional language. And, wh=never re-
cruitment was resorted to, a condition
was laid down that an intimate ac-
quaintance with the regional langu-
age was essential for all the candidates
who applied for such posts. This
created certain difficulties so far as
minorities were concerned. They were,
naturally, interested in learning the
regional language but that should be
done more by persuasion than by com-
pulsion, for it is in their own interests.
We requested all the State Govern-
ments through the Commissioner of
Linguistic Minorities that such a con-
dition precedent to recruitment should
not be laid down at all. I am happy



3461 Motion re:

[Shri Datar]

to fing that most of the States have
agreed. They have stated that, sub-
sequently, after the selection, there
might be an examination or a test so
far as the regional language was con-
cerned. That wag in the interest of
the Administration itself. The diffi-
culty felt by the students of the lingu-
istic minoritiez is now over to the
largest extent possible.

The other facilities that were being
asked for are also being given. Ques-
tion arose whether a particular langu-
age of the minorities should be con-
sidered ag the official language either
at the State level or the district level.
The States Reorganisation Commission
laid down certain criteria, just as 70
per cent. of the population or a sizable
portion of the population. That could
not be found out. Therefore, what
was done was this. Instrad of actual-
ly recognising a language as an adf
ditional official language at the dis-
trict level, all the amenities and
facilities that would, normally. be
given to the linguistic minorities be
extended tp them, especially, where
their population is fairly large. TFor
example, the publication of the gov-
ernment gazette, the publication of
notifications, acceptance of documents
in languages other than the regional
language. All these facilities are now
being gradually extended to the mem-
bers of the linguistic minorities. So,
you wil] find that the position has con-
siderably improved, and the handicaps,
from which the members of the lingu-
istic minorities had = been suffering,
have gradually given way to the ex-
tension of facilities that are absolutely
essential. In spite of the fact that they
speak minority languages, still, they
are citizens of India and should be
entitled to all the rights of common
citizenship.

A= the House is aware, Parliament
has recently passed an Act -according
to which all domiciliary  restrictions
have now been commpletely done
away with, Formerly, the vorious
States had laid down a rule that a
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candidate applying for a government
post must have been residing within
the State for a certain number of
years. This was recognised, at the
time of the framing of the Constitu-
tion, as a thing which can be done
away with by Parliament. Such an
Act was passed 3 years ago and has
been brought into force.  Therefore,
any Indian, to whichever State he
belongs, can apply for a post in  any
other State, without going through the
necessity of passing the residence test.
He may or may not reside there; but,
he is entitled to be considered for ap-
pointment at the time of recruitment
so far as the State services, in any of
the States, are concerned. So, that
matter, too, has been  satisfactorily
settled.

I would not deal, at great length,
with two or three points. One is about
the Urdu language. So far as Urdu
language is concerned, at the time of
the discussion of the First Report, cer-
tain difficulties were pointed out. We
brought them to the notice of the
various State Governments.

In this connection, I might invite the
attention of the House to the Press
Communique issued from the Ministry
of Home Affairs regarding the policy
the Government of India and the var-
ious State Governments should follow
so0 far as the acceptance of Urdu as a
wag concerned.
That has been accepted in all the
States and effect has been given to it.

Mr. Speaker: Does the hon. Minister
wish to continue for some time more?

Shri Datar: Yes, Sir.

Mr. Speaker: Then, he can continue
later.

Shri Heda (Nizamabad): Four hours
have been allotted to this and the Min-
ister has already taken tnore than half
an hour.

Mr. Speaker: Order. order; that we
will consider separately.
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STATEMENT RE. INDIA'S NON-
ATTENDANCE AT SAN FRANCISCO
PEACE CONFERENCE—contd.

Shri P. K. Dko (Kalahandi): Sir, I
thank you for the opportunity you
have given me to raise this question
in this House regarding the Prime
Minister's speech. In reply to the
Indo-China relations debate on the
14th of this month, in page 2826 of the
copy of the uncorrected debates, we
find that this is what the Prime Min-
ister says:

“QOur non-attendance at the San
Francisco Peace Conference—I
think perhaps Shri Frank Anthony
said jt....

Shri Frank Anthomy: No, no.

Shri Jawaharlal Nehran: I am
sorry then; somebody else said it.
Perhaps the gallant Maharaja said
it. I do not know—our ncn-atten-
dance at this conference had noth-
ing to do with China, absolu‘ely
nothing.”

Shri S. M. Banerjee: Two Maharajas
spoke that day.

Shri P. K. Deo: Now, I would like
to draw the attention of the House to
page 2, of a booklet, Leading Events
in India-China Relations, 1947—1962,
there is the following entry:

“8 September. A Peace Treaty
with Japan was signed at San
Francisco by 49 nations. India
declined to attend the Conference
because, among other reasons,
China was not a party to it.”

1 may submit that both these state-
ments cannot be correct. I think it is
important for the Prime Minister to
make a statement in this House so that
the actual picture could be known and
misunderstandings could be cleared.

At the same time, I submit that in a
serious debate like this the Prime
Minister acting on wrong notions
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sould not have referred lo the gal-
lantry of an individual or to the ig-
norance of a party.

Mr. Speaker: Does he dispute that
also, the word ‘gallant’?

Shri S. M. Banerjee: Sir, no name
has been mentioned: How can he take
it that the word ‘gallant Maharaja' re-
fers to him. ... (Interruptions).

The Prime Minister and Miister of
External Affairg and Minister of
Atomic Energy {Shri Jawaharlai
Nehru): Mr. Speaker, Sir, there can
be no doubt, as the hon. Member has
pointed out, that there is discrepancy
between what I said and what is given
in this pamphlet. The discrepancy
may be big or small; that is not the
matter. The pamphlet steteg that
India did not attend the conference at
San Francisco because, among other
reasons, China was not a party to it.
1, as he made out, said .hat China
had nothing to do with it Obviously,
there is a discrepancy.

After I received the notice which you
were good enough to send me, I had
the papers looked up as to what the
actual facts were. 1 spoke, naturally,
from memory of events which happen-
ed eleven years ago, in 1951. 1 had
these papers brought out and I dis-
covered that among the argumeonts—
they were not publishea that we con-
sidered was an argument that any
peace in the Far-East musi neressarily
include in its scope Sowviet Union and
China: otherwise there may rct be
any peace; their being left out of the
treaty would not be conducive to
peace. That was the rexson and rhere-
fore it was stated worrectly in  the
pamphlet and what I sai? was incor-
rect to that extent; ali’ ough  therae
were many other reasons for not at-
tending that Conference that was the
reason put there. I am =orry that {
made a statement which | fonad sub-
requently to be incorrect angd I apo-
logise to you, to the Housc and {o tha
hon. Member. .

Shri P. K. Deo: On behalf cf the
Swatantra Party, I exprcss my sin-
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cere gratitude to the Prime Minister
for having corrected his earlier stat:-
ment—it speaks of his greatness. 1
thank you also for tiis upportumty.

Mr. Speaker: Now it leest he is a
gallant Maharaja.... (Interruptions).
We take up the other business now

13.05 hrs.

MOTION RE: REPORTS OF COM-
MISSIONER FOR LINGUSTIC
MINORITIES —contd.

Shri Datar; Sir, I was dealing with
some complaints made d4uring the dis-
cussion on the first report of the
winguistic Minorities  Commissione.
shat Urdu was not ircoted properly
snd T pointed out that os early as
i4th July, 1948 a circular was ‘ssuel
by the Government of india s¢ far as
ihe recognition of Urdu as a languagsz
of sizable minority was ccncerned and
:t laid down what was to be done in
regard to Urdu language ir. the mattes
of educational  institutions, recruit-
ment to services, publication c¢f Gov-
crnment material, etc. Hor.. Members
will find from the report that Urdu
was receiving considecablc  aticntion
from most of the State: where Urdu
+peaking people wer2 i1 g fairly large
number, From the figures T find that
Andhra Pradesh, Bihar, Maharashtra
and U.P. are the four ympaortant States
v:here their number is considerable
znd T am happy that in ol these States
they are taking speocial sleps to sew
that these people suffer from ne handi-
caps. Certain complainls were made
abouy certain handicaps ¢nd new most
cf them have been duly rzmcved. For
instance, Urdu teachers are appointed,
1Trdy books and text Looks arc heing
duly publisheg and whenever new
schools are opened, thesz tacilities arz
extended if it is found thai  the
children know Urdu or*their mother
tongue is Urdu. Here too, as in the
case of the other minorities, it  has
been laid down that proper safeguards
should be given. So far as mv  hoa
friend's State, Punrjab, is concerned,
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the Punjab Government are giving due
importance to Urdu. I UP. a speciat
ufficer was appointed ‘o lock alter the
interests of Urdu population and to
give them whatever was due. During
the last two or three years, a claim has
been put forward on bebalf of the
Nepalese living in Darjeeling diztricr
It was considered by the Wesl Senga!
Government and when tuney passea
their Act about the offic.u! language ol
West Bengal they pui a specia! pro-
vision so that in the three divisions cf
Darjeeling where there are a large
number of Nepalese, Nepuiese and
Bengali, both, will bc rerognised.
Oftentimes certain claims are put
forward on behalf of Sindhi popula-
tion. They are fairly large in ~umbers
in Maharashtra, Gujaral a¢ alss  n
Rajasthan. I was happy to fina that
these States provided necusary facili-
ties. There is some diffe:once of op

inion about the script. Sindkis have
their own seript which e moars or less
allied to Urdu or Pecsiaa A sugge-
tion was made that if pussiile  they
map accept the Devanagari script
so that while learning their own
language they may also have the
facility of knowing Hindi which is one
of the important languages in  India.
The Sindhi population have not yet
seen their way to do so. All the same,
we are trying, by providing them with
necessary facilities, to persuade them,
if possible, to take over to the Deva-
nagri language so that they and other
people in India can come into greater
contact.

Dr. M. S. Aney
nagari script.

{Nagpur): Deva-

Shri Hari Vishnu Kamath: Deva-

nagari script.

Shri Datar: Yes; Devanagari script
and Sindhi script and not  Sindhi
language, Sindhi language has to be
provided for. As the House is aware,
once a resolution was brought forward
either in this House or in the other
House that Sindhi should be recognis-
ed and noted in the Constituticn itself.
It was pointed out on behalf of the
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Government that they have been ex-
tending  facilities not only to the
languages mentioned in the Constitu-
tion but also to all other languages and
seripts as well. Under these eircum-
stances, there is no reason for specially
including Sindhi in the list of langu-
ages in the Constitution, because, in
all cases, whether the language is in-
cluded or not, it is entitled to all the
advantages, and such advantages are
being given to all the languages includ-
ing Sindhi. S8indhi has now been re-
cogpised as a language in which, if
there are very good books, those books
can be recognised for a special award.

Of course, I am not prepared to say
that the present position has improved
in all respects but it has improved
materially in view of the very strenu-
ous labours which were put forth by
the Commissioner for Linguistic Min-
orities. The Commissioner is a very
high dignitary; he was a retired Chief
Justice of the Allahabad High Court,
and he put forth his labours to the ful-
lest extent for seeing to it that full
justice was done. Being once a judi-
cal officer, naturally it is his duty to
see that full justice is done to the
languages of all the minorities in
India. Therefore, he has produced
these two reports which, I am confi-
dent, will be found satisfactory by all
hon. Members of this House.

To the extent that certain recom-
mendations of the Commissioner have
not yet been accepteq by the State
Governments or are under consider-
ation of the State Governments, I
may assure hon. Members that we
shall be taking up these matters with
the State Governments and we shall
see to it that as early as possible they
take up a favourable attitude also in
this respect.

Lastly, in addition to the wvarious
suggestions and proposals that the
Commissioner for Linguistic Minori-
ties has made, I shall be very happy
to have more suggestions from hon.
Members, because all of us are in-
terested, in view of the need for
national integration, in seeing that all
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members of the Indian nation, what-
ever their language, derive complete
satisfaction and help the nation in
achieving national integration without
any mental reservations.

Shri Bade (Khargone): Time will
have to be extended because the Min-
ister himself has takem about an
hour.

Mr. Speaker: Motion moved:

“That this House takes note of
the Second and Third Reports of
the Commissioner for Linguistic
Mingrities, laid on the Table of
the House on the 8th August, 1960
and 24th April, 1961, respectively.”

Now, we started at 12:25. We have
spent about 50 minutes already on
this subject. For one report we had
fixed two hours.

Shri D. C. Sharma (Gurdaspur): We
shal] take both the reports together.

Mr. Speaker: There is another dis-
cussion fixed for 3 O'clock. If hon.
Members agree and the House ap-
proves, we might postpone that, and
continue with this discussion ang finish
it by the end of the day. We might
finish this today, and then take the
other motion, after this is over.

Several Hon, Members: Yes, Yves.

Mr. Speaker: So, I think that is
agreeable. Now, may I know how
long the Minister would take for his
reply?

Shri Datar: I shall not take much
time because I have explained the
position. I shall take about half an
hour.

Mr. Speaker: I have already got the
names of about 15 hon. Members who
wish to speak. There might be others
also. There are signals from Shri
D. C. Sharma for inclusion of his
name.

®
Shri D, C. Sharma: This motion
was put down in my name.
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Mr. Speaker: But this is not the
procedure of saying it. If all hon.
Members are to signal to me like that
for inclusion of their names, that
would not be fair. It is not the pro-
cedure and it ought not to be done.

Shri D. C. Sharma: 1 am sorry, Sir.

Mr. Speaker: The time-limit for
the speeches must also be put. As I
said, I have received 15 names. There
will be at least half a dozen or a
dozen more hon. Members who may
wish to speak. The cumulative effect
of all this would be that I would pro-
bably have disappointed most hon.
Members if not everyone! So, nor-
mally, 15 minutes could be taken by
every hon, Membef.

Shri Hari Vishnu EKamath: There
15 discretion,

Mr. Speaker: Of course, the discre-
tion is there, but I would request
every hon. Member to conclude within
15 minutes.

Shri Daji (Indore): We have two
reports before us, which have been
given by the Commissioner for Lin-
guistic Minorities. The long-drawn-
out prefatory remarks of the hon.
Minister, T am afraid, did not add
much either to our knowledge or to
our enlightenment, and they were
only a paraphrase of that which we
have already known from the reports.

Mr. Speaker: They may be helpful

to those who have not read the
reports.

Shri Daji: We expect that those
who desire to speak would have read
the reports. That is what I under-
stand.

Shri U, M. Trivedi (Mandsaur): On
a point of information. This report
was distributed to the Members in the
last Lok Sabha. We have not received
this report. °

Mr, Speaker: If he desired to have
it, we could have supplieq it.
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Shri Man Singh P. Patel (Mehsana):
Even the Library has not got the
report.

Shri U. M. Trivedi: It has not been
distributed to us.

Shri Man Sinh P, Patel: I have
got only the second report. I borrowed
the third report from another hon.
Member.

Mr. Speaker: Was it distributeck in
the last Parliament or in the last
session?

Shri U, M. Trivedi: Last Parlia-
ment; the second Lok Sabha.

Shri A. N. Vidyalankar (Hoshiar-
pur): It was distributed in the last
Parliament, not to this Parliament.

Shri Man Sinh P. Patel: It was
distributed to the second Lok Sabha.

Mr, Speaker: If hon. Members feel
that they are not in a position to
discuss the reports, just now, even
after listening to a long speech,—

Shri Hari Vishnu Eamath: We will
adjust ourselves,

Shri Surendranath Dwivedy (Ken-
drapara): If the reports are not there,
the speech of the hon. Minister was
more than a report.

Mr, Speaker: Then we cén proceed
further.

Shri. Bade: The report is not avail=-
able in the Library.

Mr. Speaker: We would take action.
In the meanwhile, I think we can
proceed. After a few hon, Members
have spoken, other hon, Members will
get familiar with all the points that
are contained in the report.

Shri U. M. Trivedi: Some directions
may be given to the office. If avail=
able, they may be supplied.

Mr. Speaker: Had they brought it
t2 notice earlier, 1 weould have arrang-
ed. Now, at this moment, when the
subject has been put on the Order
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Paper, what else can we do? If hon
Members had brought it to my notice
earlier, 1 would have certainly
arranged and seen to it that copies
were supplied. Anyway, I would just
now see if some copies of the reports
are available.

Shri Himatsingka (Godda): The
same difficulty arises in the case of
the next motion also, regarding the
LIC.

Mr. Speaker: Shri Daji will proceed
with his speech now.

Shri Daji: It is a matter of regret,
first of all, that we are called upon
to discuss the reports which are
reports under a Constitutional
guarantee and protection given to the
minorities after more than two years
of their submission. If this is the
importance that we lay on the
guarantee given by the Constitution
and if this is the vigilance that we
ought to exercise to see these guaran-
tees are carried out, 1 submit that
this is a sad commentary.

Coming to the problems posed by
the reports, I submit that we have to
consider the question of linguistic
minorities in the larger context and
background of national integration.
One thing must be clearly appreciated
and accepted and it is this. The
linguistic minorities are not to be
merely grudgingly tolerated but to
be helped, encouraged and fostered,
so that they become equal pactners
in the comity of the States which form
the Indian Union. The report sug-
gests that the attitude of the State
Governments has been one of grudg-
ing tolerance and at worst they have
been positively unhelpful to the lin-
guistic minorities. I am afraid I can-
not share the feeling of satisfaction
expressed by the Minister. The first
report mentioned the same difficulty,
the second report repeats it and the
third report reiterates the same diffi-
culties. Yet, if we call this progress,
certainly we are in the woods.

For example, let us take the ques-
tion of primary education. The first
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report pointed out certain difficulties.
It was suggested that a register will
be maintained by every school in
which the names of the minorities
shall be recorded. What is the pro-
gress, which is called satisfactory by
the Minister? The third report says:

“It is hoped that with the main-
tenance of register in the States,
the people belonging to linguistic
minorities will find it easier to
obtain admission in schools impart-
ing instruction in their mother
tongue. Replies from Gujarat and
Punjab are awaited''—after two
years—“and the Governments of
Assam, Uttar Pradesh and Orissa
do not consider the maintenance
of the register necessary.”

So, even in regard to this simple pre-
caution of maintaining a register to-
enter the names of those students,
this recommendation has not been
replied to by two States and three
other States pontifically declined to
accept it. This progress is called
satisfactory. The maintenance of a
register is most essential, but even
this recommendation is not accepted
by five out of 14 States. I submit this
is really a sorry state of affairs.

Regarding the gquestion of text-
books, some suggestion was mooted in
the first report and repeated in the
second and third reports. Text-books
are not ready. Even if students are
enrolled, if text-books are not ready,
what are the students supposed to do
in -the schools? Even in the three
States where satisfactory progress has
been reported regarding enrolment,
the progress is merely this that theo-
retically the students are admitted,
but the text-books are not ready.
What they are supposed to do, only
the Minister can enlighten us; I fail
to understand it.

The suggestion in the first report is
that the text-books can be borrowed
from neighbouring States.

Dr. M. S, Aney (Nagpur): The
students will learn without text-books.
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40 read just as we debate the resolu-
-tion without reports.

Shri Daji: This is a helpful sugges-
-tion. If we can have a debate with-
out the reports, why cannot school
children learn their lessons without
4ext-books?

Mr. Speaker: But immediately I am
providing them with the reports.

Shri Daji: But the Ministry is not
providing the text-books for the
~children. :

Mr. Speaker: Therefore, there is a
.distinction, all right.

Shri Daji: Yes, Sir. Surely, this
.difficulty about teachers is going to
be there always. The Commission,
after going through all the records,
has come out with a very helpful and
beautiful suggestion. In Hindi, it is
.called:

“ggr agrs fawet Sfgan”

If you cannot get teachers from the
local areas, bring them from the
neighbouring States and further, give
them the same salaries as you give to
your teachers, and then the problem
will be solved. What a beautiful®
suggestion! The problem will not be
solved., For exa'nple, how can you
bring a Tamil tcacher from Madras
-to teach in Delhi on the same terms?
Unless you give h.m some better
rights, some bettcr facilities and
housing at least, whr e shall he stay
in Delhi?

Mr. Speaker: What I understand
-from that portion of the report was,
the Commissioner had this in mind
that in the border areas where that
population is a minority, but it is a
majority in the other State, then
teachers can be had from that State
for the area where the population is
in a minority.

AUGUST 22, 1962

Reports of
Commissioner for
Linguistic Minorities

3474

Shri P. K. Deo: There are Urdu
minorities in Andhra Pradesh. From
where will they get teachers?

Mr. Speaker: This cannot be appli-
cable there.

Shri Daji: If schools have to be
provided, teachers and text-books
have to be provided as a logical conse-
quence of that. These difficulties are’
not new. It is not something which
could not have been foreseen. As
soon as you guarantee the right of
primary education, these difficulties
automatically flow and you should be
able to provide for them. Failure to
provide for them ultimately means
that the right of the linguistic mino-
rities to have education in their
mother-tongue is accepted in princi-
ple on paper, but not in practice.

Then, take the much-applauded
three-language formula. Let us take
a State like U.P. where the formula
was declared as accepted and was to
be started from this year. But when
the session began, suddenly the edu-
cationists discovered that it cannot be
implemented because there are 6,000
junior schools and for teaching 13
languages in each school, we shall
require 6,000 multiplied by 13 number
of language teachers and in the
absence of these language teachers,
nothing could be done and so, the
whole formula has been shelved
Now a new formula is sought to be
introduced. Instead of 13 languages,
just one of the South Indian Janguages
may be taughl. But even that would
require 4,000 language teachers in
U.P. alone. This difficulty shouid
have been foreseen. It is pleaded as
a formula for national integration, but
when it comes to actual practice, it
cannot be implemented. Can we not
display some more imagination and
better planning? Was it such a diffi-
culty that it could not be visualised
by any educationists? As soon as the
formula is evolved, it is clear that
you will require so many language
teachers and if the teachers are not
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ready, the formula cannot be worked.
‘Therefore, the intention of the Gov-
ernment is there, bat in actual prac-
tice, the minorities in every State are
being discriminated upon,

In my constituency—Indore—for a
simple and well-known language as
Urdu, again and again I have sub-
mitted signed petitions. Each time
Government says, ‘Yes; we shall
appoint teachers”, but the teacher is
never found. The teachers are never
allotted for financial reasons or
administrative reasons, whatever it
may be and the result is, it is accepted
in principle, but never put into
practice.

Another important gquestion is this.
Certain universities are now begin-
ning to have regional languages as
media of instruction. Have we got
any policy regarding that? We are
still groping in the dark. What will
happen to the rights of the minorities?
Certain institutions of higher. learn-
ing have stipulated a regional langu-
age test for admission. The report
says it should not be there, but it is
there.

Coming te the question of tribal
languages, it is not a question of tribal
language, but script for tribal langu-
age. The report says that different
Governments are trying to introduce
different scripts for the same tribal
minority. [ was surprised to learn
that one particular State Government
was trying to introduce the Roman
script for tribal people. Another tried
to introduce Devanagari script and a
third State tried to introduce its own
regional script. So, the same linguis-
tic minority in border States are
being taught in three different scripts.
The result will be, there will not
only be no national integration, but
there will not be even integration of
the tribal people. They will be dis-
integrated into three different groups
following separate  scripts. The
second report has pointed it out and
the third report has reiterated it. But
in the period between these reports,
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what steps have the Central Govern-
ment taken to call together the eastern
zone States and ask them to ewvolve
a common script for the tribal people
in their areas, so that at least there
would be some progress and their up-
liftment would not be retarded?

Another matter connected with the
linguistic minorities is the question of
administration. We have been given
a whole list of places where the mino-
rity population is sometimes going as
far as 80 per cent, as in the case of
Pandurna on the border of Maha-
rashtra and Madhya Pradesh.

Sir, I say this with the full know-
ledge and confidence that the safe-
guard that the administrative mea-
sures shall be published in the lan-
guages of the minorities is not being
observed anywhere, Even for such a
vital thing as the electora] roll for the
district of Bhopal where the linguis-
tic minority is more than 60 per cent,
we had to seek the infervention of
the Home Ministry and the Prime
Minister and without their interven-
tion they were not prepared to give
the electoral rols in Urdu,

13.31 hrs.
[Mr. DepuTy-SPEAKER in the Chair]

Dr. M. 5. Aney: That was to delay
matters.

Shri Daji: Then, by a queer sop-
histry, two unimaginable things have
happened. In one case the conten-
tion of the State Government was that
the Home Ministry’s circular enjoin-
ed upon them to give only the govern-
ment orders in the minority lan-
guages and, therefore, the orders of
the cantonment boards, municipal
councils and municipal corporations
were not to be given in the language
of the minorities because the words
used were “government orders” and
they were not government depart-
ments. Secondly, some other States
went to the gqueer extent of saying
that only such orders are to be given
in the language of the minorities
which have a local import and, there=
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fore, orders of a provincial import or
all-India import are not to be trans-
lated into the language of the mino-
rities Their contention was that only
such orders as affect the minorities in
a partcular area are to be given in
the language of those minorities, I
submit, Sir, that both these interpre-
tations are absolutely a negation of
the right of the linguistic minorities
to get at least important government
orders, notificatons, gazette, rules etc,
in their own language,

Sir, what to say of the language of
the minorities, the Income-tax De-
partment which penalises a man for
not filing his returns in time has not
been able to give the rules of income-
tax in Hindi which is the national
language,

An Hon. Member: Not even forms.

Shri Daji: Even forms and notices
are still sent in English, leave aside
the language of the minorities. If
this is the state of affairs, we can very
well imagine how the linguistic
minorities are fairing under this dis-
pensation.

Dr. M. 8. Aney: Where will you
stop as regards this point? Will you be
satisfied if they can give such things
in the regiona] language or do you
want them to be translated into the
language of the minorities?

Shri Daji: I would like that.

Then, I would like to raise tiwo
wider questions conmected with this.
It is said in the report that the re-
commandations have not been imple-
mented, My first suggestion is this. It
is true that since the time of the In-
tegration Council this matter has
been raised at the level of the meet-
ing of the Chief Ministers. But it is
also true that every State seems to
be taking it up very tardily, wvery
lukewarmly and more as a matters of
fashion ang proclamation than as a
matter of faith. Therefore, what I
suggest is that the Home Ministry,

AUGUST 22, 1962

Reports of 3478
Commissicrmer for
Linguistic Minorities

which is burdened with all sort of
work,—it is almost a refugee Ministry
because any portfolio or department
which cannot be placed on the shoul-
ders of any other Ministry is put
under the Home Ministry—with its
multifarious activities, is not able to
look after this particular branch as
energetically as it ought to, Though it
has the advantage of commanding
better authority, in practice it does not
seem to be able to follow up each
particular State and see that things
are done according to the directions
given by it. For example, Madhya
Pradesh, which has an Oriya minority
of 21 per cent in one taluka, refused
to give the administrative papers in
that language because it said that-the
percentage was not sufficient. You
have laid down 15 per cent. There
they have 21 per cent and still that
Government has refused saying that
21 per cent is not sufficient. Who is
to call such arrant, truant governments
to order? Therefore, at least a special
minority manned by a competent
Minister should be created so that his
sole work should be to follow up
these things and see that the State

~ Governments are, actually speaking,

carrying out the directions sent out
by the Home Ministry from time to
time.....

Shri Radhelal Vyag (Ujjain): I
would like to have one clarification
from the hon, Member, I want to know
whether the 21 per cent. referred to
by him in the State of Madhya Pra-
desh know Hindi or not. If they
know Hindi, I would like to know
whether the papers were supplied in
Hindi or not.

Shri Daji: I did not say 21 per cent
in the whole of Madhya Pradesh.
The provision applies even if it is in
a particular taluka. They do not know
Hindi because they are tribals. I am
talking about Bastar. They do not
know Hindi, that is the whole pro-
blem. Even if they know Hindi, if
the provision is that they should be
given the papers in their language, I
think that should be done. The whole
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attitude is, as I said in the beginning, an
attitde of gruding tolerance of mino-
rities. The attitude should not be
one grudging tolerance, but it should
be a friendly attitude, an attitude to
help the minorities so that they may
be able to do things in their own
language, they may be able to foliow
their own culture and they may be
able to develop it further. That is
the attitude that is required and not
one of grudging tolerance,

There are two more important
points. The first one is of the little
general import, but it wil] have cer-
tainly its impact on the question of
linguistic minorities. After 15 or 17
years of independence we have still
not got a clear cut language policy.
We are still groping, we are fumbling
we are wavering, we are faltering. ...

Shri D. C. Sharma: Vacillating.

Shri Daji: Yes, vacillating. And, as
yet we have not evolved a clear-cut
language policy. Someone says it
should be English, some other
counter and say that it should be
Hindi. A third group says that it
should be the regional language.
Then the Government comes out with
the usual compromise with all the
three together. Having all the three
together is going to put us all in a
soup. And, this absence of a language
policy is alsu causing great trouble to
the Ifnguistic minorities and to the
whole guestion of national integration,
You must have g clear-cut com-
mon, democratic langage policy. We
must all sit together and evolve one.
After 15 vears of independence, we
have not been able to evolve a langu-
age policy. Only when the language
policy is decided can the question of
national language and the minority
language be fitted within that for-
mula. Without that, it is very difficult
to discuss in isolation the queston of
minority  language. Whether the
national language should be the
medium of instruction in the higher
institutions can be settled only then.

Then the fact remains, and I think
the fact be better faced than avoided,
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that overtly or covertly the linguistic
minorities are being discriminated
against, This ig a fact which, as I
said, may better be faced than avoid-
ed. Unless you face it you will never
solve it, I am saying this not from
the point of view of any parochialism
or separatism or communalism. I am
saying this very boldly.

There is one thing more, The ques-
tion of linguistic minorities have got
to be solved in a brotherly way by the
Hindi-speaking people. I am making
bold to say this because I belong to
a region which has declared Hindi as
the State language. I know Hindi. I
am a protagonist of Hindi. Therefore,
I say with great confidence that the
only way in which we can make Hind:
respected and accepted is to accept
and respect every language , Those
Hindi protagonists who out of wrong
fanaticism and misplaced zeal want to
foist Hindi on others and who want to
see that Hindi replaces English, are
committing a grave error. Thereby
they are prejudicing not only the
claims of other languages but they
are hitting on the right of their own
language. In this way, Sir, Hindi
shall never be foisted on the people of
this country,

At the time of the nat onal move-
ment the whole concept was very
clear. We had accepted the right of
every regional language, the language
of every minority to flourish. Then
we had, further, the concept of Hindi
as a language of inter-communication
as the Rashtra Bhasha. Everybody
had willingly accepted Hindi as th#
Rashtra Bhasha. Now, after indepen-
dence. what is sought to be done is t0
replace English by Hindi just as a
foreign imperialist language was foist-
ed on us—English. Though we be-
long to States which are big in size
and in population, we are not congue-
rors. ‘Therefore, we have no right
to foist our own language on others
willingly or unwillingly. We are big
brothers. It behoves on big brothers
1o be more charitable and helpful to
their younger brothers rather than
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insist upon them to accept something
willingly or unwilingly.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

-
Shri Daji: Sir, much of my time was
taken by others,

Mr. Deputy-Speaker: He has taken
20 minutes.

Shri Daji: Sir, I have many other
points. 1 will take only two more
minutes,

Therefore, I say that the whole
question has to be looked at from
this background, It is only when
every minority language is really and
willingly given the right kind of help
that a fillip can be created among the
people of various languages of our
country and they can be made to rea-
lise that they are all equal partners in
the great programme of nation-
building. Unless they are given that
feeling, we cannot march for-
ward together. We cannot march
forward by simply brandishing the
big stick. Therefore, what I submit
is parochialism of a linguistic minori=
try is bad and dangerous. Similar or
worse is the linguism or chauvinism
of the big brother mentality. Both
will not lead to national integration,
as both are wrong. Which is more
wrong, let us not debate now. Any-
how, both are wrong and both pre-
judice should be sheived. It is only
then that 3 united co-operative atti=-
tude could be evolved, and unless that
is evolved, India as a whole shall not
become integrated as we want to in-
tegrate it.

Shri Surendranath Dwivedy: It is
not my purpose during this debate to
go into the greater details about the
various facts mentioned in these Re-
ports because the Minister, while
moving the motion, has already al-
most repeated whatever is stated in
these Reports. We have now three
reports before the House, one after
the other, and if they reveal anything
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they reveal a very sad state of affairs.
They point out how helpless is the
position of the Commissioner for
Linguistic Minorities, who has been
appointed under the Constitution, as
he has mentioned in his report,
to safeguard the interests of
the linguistic minorities on on cer-
tain aspecis like educational safe-
guards, safeguards relating to use of
minority languages foy official pur-
poses, safeguards relating to recruit-
ment to State Services and equal op-
portunity for trade and commerce etc.
If these three reports are seen, as
poined out by the previous speaker,
even a simple suggestion made by
him has not been fully accepted by
any of these States. I would have
been happy if by the persuasion of
the Commissioner, or by his frequent
visits and reasoning with the State
Governments, the State Governments
co-operated with the Commissioner in
seeing to it that some of the very
elementary difficultieg of the linguis-
tic minorities in different States have
been removed. But nothing has been
done. The Minister has read some
portions of his conclusive remarks. I
will read the rest of the portion of
the same paragraph from the Third
Report which the Minister convenient-
ly omitted. The Commissioner says
at page T6:

L]

“A gense of dissatisfaction, how-
ever, still persists among lingu-
istic minority groups. In many
cases, the representatives of lin-
guistic minorities do not seem to
be sufficiently aware of the faci-
lities already made available to
them by different States. Some
dissatisfaction also arises from
the slowness of the officia] official
machinerv and”

mark the works

“the unsympathetic attitude of
subordinate officers and an in-
correct appreciation of the State
Governments’ policies and the ex-
cutive orders issued by them.”
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Then he says:

“If the State authorities at the
highest level take a more active
interest in the welfare of the
linguistic minorities and impress
upon the subordinate officials the
need for treating their represen-
tations with sympathy and a sense
of urgency much of the dissatis-
faction may gradually disappear.
At the district level it may be
desirable to put the district offi-
cer himself in overall charge of
the matters relating to linguistic
minaorities.”

This shows that even at the State or
district level, where these things
ought to be looked into very thorough-
ly, the officers are completely apathe-
tic and even after the Commissioner
has pointed out these things time and
again, no steps seem to have been
taken by the State Governments
which, as has been stated correctly
by the previous speaker, very grudg-
ingly look after thiz problem.

Therefore, a question arises in my
mind whether we should be wasting
our money by having a Commissioner
for Linguistic Minorities with all the
paraphernalia of an office, merely be-
cause the Constitution provides for
the appointment of such a Commis-
sioner. This Commissioner iz almost
on par with the Commissioner for
Scheduled Castes and Scheduled Tri=-
bes. He is also producing reports
after reports and we find almost the
same sorry state of affairs. He makes
visits to the States, he reports to the
State Governments, he reports to the
President which again goes to the
Ministry but nothing is done on his
reports. In that case at least. apart
from his reports, some developmental
activities are carried out in the coun-
try which incidentally make the Sche-
duled Castes and Scheduled Tribes
come on par with other sections of
the gsociety. So, in that case his ap-
pointment has some effect. Bui* in
this case, the Commissioner for Lin-
Buistic Minorities has no right or
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power to suggest anything new or to-
carry out anything new. So far as
the rights and obligations of the Com-
missioner are concerned, they have
been very thoroughly discussed and
debated in different spheres. When
this article was embodied in the Con-
stitution there was no question of
the linguistic division of the country.
Now, after the re-organisation of
States on linguistic basis, we have
the Zonal Councils, National Deve-
lopment Council and the National In-
tegration Council. The Commission-
er for Linguistic Minorities is not
seized with the problem of finding.
out remedies for the difficulties. He
has only to see and report whether
the decisions which have already been
taken are being carried out or not.
It is almost an executive function.
and, I am afraid, as he is placed today.
he would not be in a position to do
anything to improve matters,

Now when the Commissioner wants
to visit an arca where the linguistic
minoritieg live in a good percentage,
even the programme of his visit is
not sent to the people in those locali-
ties. So, people do not know that
an officer is coming to receive their
complaints. I find from this Report
that the Government of Bihar has
objected to the Linguistic minorities
sending their complaints to a body
other than the State Government. The
State Government feels that if there
are any complaintg or grievances for
the linguistic minorities, they should,
in the firsy place. bring them to the
notice of the State officials concerned.
That is the attitude adopted by some
of the States. I think it is time that
we vest the Commissioner with ade-
quate executive powers so that wher-
ever he thinks some mistakes are
committed. or orders not properly
executed, he can intervene and set
matters right. But I do not think
you would probably agree 10 do any-
thing which is agalnst the wishes of
the State Governments. In that case
it is better to abolish this post altoge-
ther and have some machinery in the
Home Ministry through which it can
appoint some officers to go into the
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States and find out the difficulties
faced by the linguistic minority so
that they can be tackled at a higher
level when they meet in these confer-
ences. After all, I fail to understand
what these Zonal Councils are
for. The Zonal Councils, where the
‘Chief Ministers of the respective
States meet, are meant to iron out
the differences between different
States. If in the Zonal Councils these
matters are not raised, or if they are
‘not able to solve them, I do not think
the Commissioner for Linguistic Mi-
norities is going to do anything bet-
ter in this matter.

After the re-organisation of States
on a linguistic basis, the most import-
ant question before the country, apart
from the Chinese aggression, is na-
tional integration. We want to create
a feeling of unity all over the country.
‘S0, we have to find out where our
trouble spots are. Why is it that even
today, after al] these attempts. the
linguistic minorities in different States
«<omplain of not having a fair deal?

It is because the Stn'e Governments
‘very much depend on the votes of
the people of their States that they
are apathetic to taking any concrete
steps however much they may say,
“We are all one; we want to imple-
ment these things; there is no distine-
tion etc.” It appears to me, as it is
revealed in this Report, that the real
trouble arises mostly in the border
areas. There may be linguistic mino-
rities here angd there. That does not
matter. That has to be tackled ac-
cording to the decisions that have
been taken, But the real trouble spots
which may assume a great importance
from the point of view of our nation-
a] integration are the places where
there are border disputes. This has
been very clearly stated in this Re-
port and the Commissioner has point-
ed out where these difficulties are.
He says:

“There are also a fair number
of taluks, tehsils, etc. in which
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individual linguistic = minorities
form 30 per cent or even more of
the total population. These areas
are mostly in the border dis-
triets.......... .

So, the main question before us today
is to solve this border problem. If we
solve this problem. much of the prob-
lem of these border areas where a
sizeable percentage of ]inguistic mi-
norities live would also be solved.
Take Belgaum, for instance. You
must be knowing about it much bet-
ter than I do. A friend from the
Congress was coming and telling me
that in successive elections the mino-
rities have won in all Pplaces, yet
there is much dissatisfaction and that
areas has remzined a disputed spot.
So also in Seraikela-Kharswan in
Bihar. For that area also you will
find in this Report of the Linguistic
Minorities Commissioner a long ex-
planation given as to how many
schools were there, what the percent-
age of the people in the area to the
population is, how many teachers
were not appointed etc. Ewven it is
said here that although the population
of students reading Ortya, that is, the
number of students has increased. the
number of schools remains as it was
even three or four years ago.

Shri P. K. Deo (Kalahandi): It is
much less,

Shri Surendranath Dwivedy: The
Government of Bihar has given a de-
tailed report about the schools and
very cunningly they say, for which
probably there is no answer, that
there was an Oriya teacher function-
ing in a certain school but because
there wag no demand for that teacher
to continue they thought it better to
replace him by a Hindi teacher. That
is the explanatjon that is offered.

So, we must apply our mind
seriously to this problem. Let the
border areas be a criterion and let us’
find out a solution how these disputed
borger areas should be divided and
tagged on to the States nearby. I
still recognise the Pataskar formula
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evolved in the case of the Andhra-
Madras dispute and which was accep-
ted by the two States namely, take
the Taluk or the village as a unit.
Take a censug if you like and op the
basis of the census report that you
have, try to amalgamate these areas
with their rightful places sp that much
of the problem would be solved.

As I said, I would not go into great-
er details about other things. The
last point that I would like to mention
is that I find one thing in this Report
which, according to me, is a very gin-
ister suggesticn made by the Linguis-
tie Minorities Commissioner. I did not
appreciate this. I feel that if any-
body in this House is to welcome this
or is to congratulate the Linguistic
Minorities Commissioner on this, he
must be our hon. friend, Shri Jaipal
Singh, who is not present at the
moment. You will find in paragraph
302 of the Report that the Linguistic
Minorities Commissioner had the fer-
tile brain to make the suggestion,
namely,:—

“ertain tribes, who are spread
nver more than one State are
being imparted instructions in
their mother tongue in different
ccripts. Adoption of one parti-
vular script by all the State Gov-
rrnments concerned should prove
helpful. The Ministerial Commit-
1ee of the Eastern Zonal Council
can help in laying down a uni-
form policy.”

Shri P. K. Deo: They never meet:

Shri Surendranath Dwivedy: Whe-
ther they meet or not I do not know.
The whole thing is this. What are the
dialects? We want that the Tribal
people should be given all opportunity
to get their education in their mother
tongue. That should be provided and
it it has not been provided, it should
be our special duty to see that in
these areas the Tribal people get all
facilities so far as their mother tongue
1= concerned. But if anybody has any
knowledge of the Tribal dialects, he
wil] find that even the language or the
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dialect that the Tribalg speak is not
e same in all the neighbouring
areas wherever they are. They are
largely dependent on the main lan-
guage spoken in that State, There-
fore it is wrong to suggest that, we
must evolve one script. We ve
given Nagaland now and this will give
further opportunity and scope to a
movement which is already there for
the formation of a Jharkhand State. I
think this suggestion of the Linguistic
Minorities Commissioner will not be
accepted by any reasonable authority.

That is all that I had to say. I only
request again that thiz matter is of the
greatest importance from the point of
view of national unity in our country
and therefore let us apply our mind
very seriously and, through the wvari-
ous organisations official or non-official
that we have, try to go into the root
of the problem rather than produce
reports like this which give us
nothing except saying. “Nothing is
done, we are helpless; State Govern-
ments do not listen; let them be more
teasonable.” That helps nobody;
rather, it will create a feeling of
bitterness and frustration among the
lineuistic minorities than help them
in integrating themselves with the en-
tirs population of the country.

Shrimati Jyotsna Chanda (Cachar):
Mr. Deputy-Speaker, Sir, I take the
opportunity of participating in this
discussion because I come from the
State of Assam which ig full of lin-
guistic minorities, whose languages
are pot at all similar, Our Constitu-
tion hay provided safeguards and
rights for the linguistic minorities to
develop their cultuce, to foster their
languages and to have their own edu-
cational institutions. But what we
find in reality, at least in my State, is
this. I may give you some instances.

It has been stated by the hon. Min-
ister that States Education Ministers’
onference in August 1949 made some
proposals and those were approved by
the Central Advisory Board of Educa-
tion and the Government of India If
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1 may be allowed, I may read that out.
It reads:

“The medium of instruction
should be in mother tongue where
the mother tongue is different
from the regional or State lan-
guage. Arrangements must be
made for instruction in the mother
tongue by appointing at least one
teacher provided there are not
less than 40 pupils speaking the
language in the whole school or
ten such pupils in a class.

In the secondary stage whose
mother tongue is a language other
than the regional or State lan-
guage is sufficient to justify a
separate school. Such schools, if
organised and established by pri-
vate societies or agencies, will be
entitled to recognition and grants-
in-aid from Government in pres-
cribed forms.”

14 hrs.

In Assam under the Assam Lan-
guage Act it has alsp been provided
in one of the sections that Bengali is
to be used for administrative and
other official purposes upto and in-
cluding the district leve] in tHe Dis-
trict of Cachar to which 1 belong.
Also, in another section it ig provid-
ed: —

“As regards Hill Districts lan-
guages which were in use imme-
diately before the commencement
of this Act shall continue to be
used for administration and other
officia] purposes upto and includ-
ing the leve] of the Autonomous
Regiop or Autonomous Districts,
as the case may be, until the Re-
gional Council or the District
Council decide by two-thirds ma-
jority for adoption of any other
language for administrative or
nfficia] purposes within the Region
or District.”

But. what has happened in Assam, this
House knows better and I do not want
10 go into the details. In 1960, there
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wag a holocaust due to this language
question. I may state that Assam is a
multi-lingual State. The States Re-
organisation Commission also has
stated that. But, what hag happened?
After the Assam Lauguage Act was
passed—I think the holocaust and dis-
turbance took place before the Lan-
guage Act was passed—in 1961, when
peaceful gatyagrahig in the Cachar
district took up the movement that
Bengali should also be taken as one of
the official languages, you know, it re-
sulted in the death of 11 people, A
judicial commission was set up and a
report has also been submitted to the
Government twp months hence. But,
up till now, it has not been published.
In Cachar we have more than 70 per
cent of Berczali population. I can
give you one or two instances. In the
last Basic training school examinations.
papers were set not in Bengali, but in
Assamese. But, according to the
clause which I have just now read out
from the Assam Language Act, for
administratiog and other purposes,
there should be Bengali in every res-
pect. Even the papers which come to
the court are all in Assamese. It has
been stated by our Minister that cir-
culars have alreadv been issued to im-
plement the Memorandum of 1956 by
the Home Ministry. But, what do we
find in Assam? No implementation of
these policies or circularg to this effect.
Also, we find that in the Zonal Coun-
cil, the Chief Minister ggreed to im-
plement all these policies which have
been dictated by our Home Ministry.
It has been stated by one of the Mem-
bers of the opposition that not only in
Assam, but in other States also, they
do not keep any register of how many
schools are there for linguistic minori-
ties. If this is so, how can we expect
that the rights will be guaranteed by
the States top all the mingrities? 1
would request the Government that
they should be more vigilant so that
all the proposaly and memorandum
which has been issued in 1956 are
given effect to. Unless our Gowvern-
ment rises to the occasion, it is not
possible to get the due share of the
minorities from the State Govern-
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ments. We find that special mention
was made of this State Government.
But, we do not find any sympathy or
anything from them. So, I would re-
quest again that the Home Ministry
should be more alert.  If they had
been more alert, I say with confidence
that the holocaust which was there in
1960 would not have happened. Again,
I urge o the Government that they
should be more vigilant and see that

all the recommendationg given by our

Commissioner for Linguistic minoritieg
are implemented.

Shri Deshpande (Nasik): Mr. De-
puty-Speaker, I rise to express my
views on the subject before the House,
It would have been far better if the
hon. Minister had taken care to see
that the reports which are discussed
in the House were circulated before
the discussion. It is very difficult that
one hag to speak on the subject when
the reports were not in his possessgion.

The subject that is being discussed
is very important. Its importance
cannot be exaggerated., Unity of India
s very vital for the protection of our
freedom. Unity of India depends on
the justice that will be done to the
minorities in the various States. That
cannot be forgotten. For the present,
it must be remembered that though
some efforts are being made to give
legitimate protection to the interests
of minorities, the position is far from
being satisfactory. A large number of
Marathi-speaking people are there in
.Madhya Pradesh as well as in Mysore.
So far ag the question of Mysore and
Maharashtra is concerned, efforty are
being made to solve the border gues-
tion and I hope it will be solved very
soon. I do not want to utter one word
which will come in the way and which
will spoi] the atmosphere,

Taking into consideration, first, the
legitimate claimg of the minorities for
primary education facilities, I have to
say that in Mysore and Madhya Pra-
desh, there are large numbers of
Marathi-speaking people. Not a single
new school has been opened in these
Stateg during gll these years when the
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population has increased. My informa-
tion is that some schools have been
closed. Thig is not very fair. We find
in the repor: that the number of pupils
in the schools had increased. But, you
will find, in Mysore, the schools have
increased not because the Gowvern-
ment hag done anything in the matter,
but because non-official voluntary pri-
mary schools have been started by
people with some sense of public duty.
The Government has not encouraged
this activity which they were bound
to do under the Constitution. If my
information would be proved incor-
rect, I would be too glad to know it.
But, I say that this increase in the
numbe: of schools and this increase in
the number of teacherg is due to the
voluntary effort of the Marathi-
speaking people in the Mysore State.
There are certaip schools, no doubt,
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that are being run by the Govern-
ment. But. I am told that the pro-
portion of teacherg to pupils differs

very much in the Karnataki schools
and in the Ma:athi schools. Suppose,
for instance, there 1s one teacher for
every 30 students in a Karnataki-
speaking school, there is one teacher
for every 60 students in a Marathi-
speaking schaol. I would request the
Home Minister to go into this problem
and find out the truth., Somebody has
been saving here, what do you find in
Bombay. I do not want to defend it
if it is so in Maharashtra or Bombay.
While I am speaking here, I am
speaking not as a Maharashtrian; but
I am spcaking as an Indian. Don't
forget it. If my State is erring in the
matter. 1 would like tp say that my
State ought to improve. What I would
say is that that primary education
farility ig a facility which has been
guaranteed under the Constitution. If
something iz not being done, it ought
to be done. The Belgaum  people
agitated for this and I am told that
they made a certain representation to
the Commissioner for Linguistic mino-
rities. After a long time, he obliged
them by acknowledging it. I am told
that he was requested to visit Bel-
gaum and that area. He promised to
do so, but he never found any time to
do so. Why is it that they are treated
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so unsympathetically by an officer who
1z meant for the same purpose? Sup-
posing they had no grievance, it would
have been better for the Commisioner
for Linguistic Minorities to go  there
and convince them, and ascertain on
the spot whether what they say is true
or exaggerated. I am very sorry to say
that such a responsible officer as that
had not the sympathy for these peo-
ple, in spite of repeated requests, to
go and visit the locality.

There are other matters also. For
mnstance, the village panchayatg are
the:e, which are locally manned by
people who do not know the regional
language. Predominantly, about 70 or
75 or 80 per cent are people who know
the Marathi language only. A secre-
tary is imposed on them who does not
know the Marathi language. He knows
only the Kannada language, and he
tries tp keep the proceedings in Kan-
nada, which the local people do not
understand. Is it the way how a gram
panchayat should be run? Is it the
fault of the people that they do not
know the local language? Ig it the
fault of the people that they are
Marathi-speaking? Is it the way that
we should treat our owpn people? If
that is the condition which is persist-
ed in. it will not lead to svmpathy and
understanding between people, and it
will not help to bring about the real
integration of the countrv. When I say
this. I do not want to say that this is
being done evervwhere; thig might
have been done by certain local peo-
ple, and the people at the top who are
very responsible people might not be
knowing it thoroughly well. But the
time has come whep all these things
must be taken into consideration.

There is also the gquestion of re-
cruitment. It hag been stated that so
far as the recruitment is concerned,
these people should not be discrimina-
ted against. But what are the facts?
I would request my hon. friend Shri
Datar to find out whether it is a fact
that during all these seven or eight
years, not a single Marathi-speaking
gentleman has been recruited in the
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Mysore State for a gazetted post? And
if that ig a fact, is it not a  legitimate
grievance that they have? Will® he
consider thig position somewhat sym-
pathetically? I shall be obliged to
him, if he will, and I hope he will,

Shri B, G. Dubey (Bijapur North): ~
I think that this is incorrect. Mara-
thi-speaking people have been recruit-
ed. a

Shri Shivaji Rao S, Deshmukh {Par
bhani): Have they been recruited to
gazetted posts?

Shri R. G. Dubey: Yes, they have
been recruited to gazetted posts.

Shri Deshpande: I am speaking of
gazetted posts. I have got this infor-

mation from very reliable quarters.
and very responsible people have
given me this information, I do not

want to take the time of the House in
stating things which cannot be corro-
borated by facts. However, if my in-
formation is incorreet, I shal]l be glad
to know it.

Then, in certain offices, for some
public purposes, if we go there, we
are required to fill in certain forms.
And those forms are supplied in a
language which we do not know, That
is not a very satisfactory position.
People have repeatedly requested that
it should not be done. People who are
residing in a particular area in g large
number and contiguously, and speak-
ing a particular language, say that the
form should be supplied in that parti-
cular language. That is the conces-
sion guaranteed to them under the
Constitution. 1 ecannot understand
why objection should be taken to such
a simple request as that.

Again, in local bodies, you want the
local people to participate in the pro-
ceedings. If you say that the proceed-
ings must be kept of the local bodies
in a language which the majority of
the members do not know, that will
not be fair. Any Indian will admit
that it will not be fair; whether i is



3495 Moii.on re:

done in Mysore or in Maharashtra sor
in Gujarat does not matter, but I
would say that it is unfair for any-
body to do so. And these are very
amall things. I cannot understand
why responsible people should insist
on these things. Many bickerings will
be avoided, and much bitterness will
be avoided if these things are attend-
"ed to properly. The country is facing
a very serious situation, when we
must not take to such a petty-minded
-attitude ag this,

While discussing these reports, 1
would like to say that I hope that the
hon. Home Minister will take all these
facts into consideration. I have gpoken
about recruitment, and I have also
spoken about the primary schools. In
certain aided English schools which
are also started by the Marathi-
speaking people themselves, they have
a grievances that grants are given to
them very grudgingly, and it ig insist-
ed that in the pre-primary stage, the
local language must be taught, and
then and then alone they will be eli-
gible for grants. This is somewhat
strange. I have no objection to the
loeal language being introduced in
such schools.

As 1 say, the linguistic minorities
have certain rights, at the same time.
I do want to emphasise that they
have certain responsibilities to bear
also. The State in which they live is
a State of their own, and they must
take that also into consideration.

+ So far as the guestion of Mysore is
concerned, I do not want to mix the
border question with the minority
question. After all, even after the
solution of the border problems, there
are bound to be, and there will be
areas which would be multilingual
areas. You cannot have unilingual
areas borders after all; so, even after
the solution of the border issue also,
you will have to face this issue. And
the integration of India depends on
the magnanimity with which every
State will face this jssue. I have no
doubt that everybody, whether he is
a Mysorean, or a person from Madhya
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Pradesh or a Maharashtrian will con.
sider that the integration of the coun-
try or the unity of the country is of
paramount interest; but while imple-
menting all these safeguards to the
minorities, guaranteed under the Con-
stitution, a more liberal attitude
should be taken, and the office of the
Commissioner for Linguistic Minorities
should be a little more effective.

I would request the Home Minister
to take into consideration the impor.
tance of this matter and to see that
in small things, it will go a long way
in ereating a better atmosphere, if a
libera] attitude will be taken by the
States; and if more time will be given
to this matter, and i. the Home Min-
ister will move in the matter more
sympathetically, I have no doubt that
things will soon jmprove. If during
the course of my speech, 1 have offend-
ed the feelings of any Member of the
House, I apologise for it, for, it is far
from my objective to create any bitter.
ness. I am very eager to see that
questions between States and States
are solved, and solved with the good-
will and co-operation of everybody
concerned.

Shri P. K. Deo: This country is a
combination of varieties of cultures
and languages. Their diversity con-
stitutes the richness of the country.
Their preservation and their promo.
tion are the primary duties of any
civilised government. I do not agree
with those who think that these stand
as impediments on the process of
national and emotional integration. If
you have a glance at the map of the
USSR, you will find that it is a
federation of autonomous States orga-
nised on the basis of language and
culture.

The main plank of our national
movement was the formation of States
on a linguistic basis. If you go into
it further and see the genesis of this
national movement, you will see that
it was from the Partition of Bengal
that it gathered momentum. With
this background, is it not the duty of
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this House to see that there is preser-
vation and promotion of the various
languages and cultures of which India
is proud today? They are so inter-
woven in this rich tapestry of this
land that you cannot draw a line any.-
where; there cannot be water-tight
compartments; you cannot say that
this area is exclusively meant for
people of a particular language or of
a particular region. In whatever man-
ner vou may draw the line, there will
be minorities, and their preservation
and the promotion of their languages
and cultures is the primary duty of
any civilised government.

In this connection. I shall be failing
in my duty if I do not bring to the
notice of the House the magnitude of
this problem. We have gone through
this report very carefully and we have
seen that the recommendations con-
tained therein are observed more in
their infringement than in their
implementation. Taking into conside.
ration the importance of this aspect,
various constitutiona] provisions have
been provided in our Constitution.
They are articles 29, 30, 350. 350A
and 350B of the Constitution. In the
Report of the States Reorganisation
Commission (para 767, page 207) they
have given various recommendations.
There vou will find references to
cultural oppression and suppression of
economic rights. These words sound
like genocide. It is unthinkable that
in free India there would be instances
of cultura) oppression and suppression
of economic rights when eoual oppor-
tunities provided to evervbody. The
preservation of the rights of linguistic
minorities ic the seered duty of any
government and they have to sce that
these minorities do not smart under
a fecling of inferiority. They should
not feel as inferio- citizens or second-
class citizens in a State. They should
be entitled to equa) privileges enjoy-
ed by the linguistic majority of the
State concerned.

First of all, I cannot understand
why this Commission should be locat.
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ed at Allahabad. Allahabad is a
peaceful area so far ag this problem
is concerned. There are burning issues
at the Maharashtra-Mysore border, at
the Orissa-Bihar border, in Cachar
and several pther places. The office
of the Commission could have been
easily located in any of these places.
If Government are anxious that they
should go deep into the matter and
bring about a solution, instead of
locating the office at Allahabad, they
should have the office in any of the
other areas where the problem is
acute and burning.

Coming to the various recommenda-
tions, 1 would like to quote a few
here and there from the Third Report.
I would like to draw your attention
to paragraph 309, page 73, where it
says:

“Asg regards affiliation of schools
and colleges to educational insti.
tutions outside the State, the State
Governments are generally not in
favour of this and have stated
that this a matter largely to be
decided by the University con-
cerned”.

Further on, in paragraph 310, page 74,
we find the same note of helplessness
on the part of the Commission:

“The State Governments have
generally shown some reluctance
1o take cxpeditious action for dec-
laring the minority language as
the =ccond official language even
in a few cases where this ques-
tion arises”.

Agan, in paragraph 319, page 76:

“If the State authorities ai the
highest level take a more active
interest in the welfare of the lin.
guistic minorities and impress
upon the subordinate officials the
need for treating their representa-
tiong with sympathy and a sense
of urgency, much of the dissatis-
faction may gradually disappear”.
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The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Is that the
Second Report?

Shri P. K. Deo: Third Report.

There is a pious hope expressed that
the State Governments will sympathe-
tically consider the cases of the lingu-
istic minorities and then things will
improve. 1 cannot understand how
the Central Government can shed
their responsibility in this regard. Of
course, the recommendations of the
Commission are of an advisory nature.
We have seen how they have been
flouted by State Governments and the
Commission feels a sense of helpless-
ness. 1 most respectfully submit that
the Central Government ghould give
serious thought to this matter and
invest the Commission with more
powers, and if necessary, to amend the

. Constitution.

Shri Himatsingka: And override the
Siates?

Shri P. K Deo: Yes; if it is neces-
sary in the national interest, I do not
mind their encroachment on the so-
calied autonomy of the States.

Shri Himatsingka: Will they agree?

Shri P. K. Deo: Now, I will come
to some particular instances. [ would
be failing in my duty if I do not bring
to the notice of the House the mise.
rable conditions of minorities in Sarai-
kella and Kharswan. two tiny former
princely states formerly merged with
Orissa but were transferred to Bihar
for administrativ - rcasons. They have
been  making representations  after
representations since their integration
with Bihar but all these have fallen
on the deaf ears of Government. If
the results of the elections are any
guide or yardstick in deeciding such
cases or in assrssing the popular will,
then in all these elections—1952, 1956
and 1962—they have been sending
their representatives to the legisla-
tures and even to the Lok Sabha on
this plank., Dr, U. Mistra has been
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elected to this House on the communist

ticket on the main plank of integra-
tion of these States with Orissa.

Take the 1941 census. I have not
got the figures for Kharswan, but I
have got them for Saraikella. The
Oriya population was 79,000, the Ben.
gali population 10,000 and the Hindi
population 896. If you see the 1951
and 1961 censuses, it is just the oppo-
site. The Oriya population, which is
the majority here, has been reduced to
a minority and the Hindi population
otherwise. I most respectfully submit
that this must be due to some mani-
pulation. It cannot be that only the
Oriya population there have been
practising birth control and there has
been no increase in their numbers
whereas there has been an overnight
increase in the Hindi population in
that area. If you go to any weekly
market or any market place or bazaar
—you shall have to go there without
notice; it should not be a conducted
official tour of M.Ps—you will be
convinced that the language spoken
there is Oriva. How it has been
ruthlessly crushed and how a persis-
tent and deliberate attempt has been
made to crush the language and cul-
ture there would be obvious from
the following facts.

First of all, I would draw your
attention to Appendix IX of the Third
Report. There you will find a long
list of 65 Oriya primary schools which
have been abolished or their Oriva
‘medium substituted by Hindi. In all
humility, I beg to submit that it can
never be the intention of any govern-
ment to see that a particular culture
or language is crushed. Further, let
us look at page 13. There we find
that at the time of the merger of
these two princely States, there were
59 Oriya schools, of which now only
two remain Oriya schools. Formerly,
in all the 59 schools, the medium of
instruction was Oriya, but now the
medium of instruction remains Oriya
only in two schools. In the other
schools, this Report says that the
medium of instruction is both Oriya
and Hindi. But with al] the emphasis
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1 can command and from all the
knowledge that 1 have of that area I
say that the medium of instruction in
these seventy-six schools in Hindi. In
this respect I do not say that all that
gliters in my State is gold. In my
State also there are areas in which
there are linguistic minorities, and
proper attention is not paid by the
Orissa Government for the preserva-
tion and uplift of their culture. In
my own constituency, in the Kariar
Road Police Station of Kalahandi
district, which is a predominantly
Hindi-speaking area, though the peo-
ple there have been making represen.
tations to the Government over and
over again for the education of their
children through the Hindi medium,
and through non-official effort have
established schools there like the
Dattatreya High School and the Sara-
swati Patashala, it is most unfortunate
that no recognition is being given by
the Orissa Government to teach them
through the Hindi medium. It is very
unfortunate that there could be a
barrier even in our cultural or lingu-
istic boundaries and that the approach
of the Government should be parochial
in this regard

As a remedy to all these maladies
I would suggest that there should be
a boundary commission to make a
final settlement regarding the integra.
tion of these areas,

My friend Shri Daji was making a
reference to the Oriya minorities in
the Mahasamund ang Gariaband taluk
of Raipur district. They constitute as
much as fifty per cent, nearabout fifty
per cent. But there has been no
mention regarding the activities of the
Minorities Commission so far as it
relates to the preservation and the
uplift of the culture of the people in
that tehsil of Raipur district. So,
most respectfully I beg to submit that
a Commission be appointed and a for-
mula be laid—it may be the Pataskar
formula—and the village may be taken
as an individual unit or the taluk may
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be taken as an individual unit and the
popular opinion there may be assessed.
At the same time due regard may be
given to administrative and other
tonveniences. But something should
be done in this regard if the Govern-
ment is really sincere that there should
be an end to this frustration.

1 was referring to Saraikella and
Kharswan. I spoke only about langu-
age; I did not speak about the chhou
dance. The chhou dance is an impor-
tant dance for which Saraikella is
famous. Instead of patronising this
traditiona] chhou dance in Saraikella,
the Bihar Government has been sub-
sidising another vulgarised edition of
the chhou dance, under a different
name. Thig should not be there. If
they want that the proper chhou
dance should be patronised, then all
the subsidy should go to the tradi-
tional chhou dance which is already
there.

Regarding the various administra.
tive papers it was pointed out, I think,
by Shri Daji that many Government
papers are circulated in such langu-
ages which are not intelligible to the
minority community. In Saraikella
and Kharswan proper I know that the
land revenue parchas—because the
settlement is just over—are being
given in Hindi, whereas the people
there can understand only Oriya.
Instead of giving these land revenue
parchas, which they should under-
stand, in their own language, they are
being given in Hindi.

Lastly I want to say this. We all
want that there should be an emotion-
al and national integration in this
country, and we should feel as part
of an integrated whole. In that regard
the Nationa]l Integration Conference
had made certain suggestions in pres.
cribing a code of conduct. They said
that political parties should not resort
to agitation for seeking redress
against any grievances relating to com-
munal, caste, regional or linguistic
issues, which is likely to disturb peace
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and to create bitterness or increase
tension between the warious sections
of the public, beiore exhausting all
methods of conciliation and mediation.
I fully endorse the suggestion of the
National Integration Conference, and
1 beg to submit that avenues for con-
ciliation and mediation should be
open. Unless the avenues are open,
unless they get a proper place to put
forward their grievances, and unless
attempts are made to solve this prob-
lem once for all, it is no use passing
pious resolutions like this.

Shri Heda  (Nizamabad): Mr.
Deputy.Speaker, first let me congra-
tulate the hon. Minister of State for
his masterly speech: in the short
space of forty-five minutes he has
practically covered every point in the
Second and Third Reports. My only
regret is that had I known it, I would
not have gone through all these pages.
Thus I would have saved my time.

So far as linguistic minorities are
concerned, broadly speaking, they can
be divided into two categories: one
who are in the urban areas, big cities
and towns, and the other who are in
the border areas. Since I live in a
city and represent a border district I
can claim that I am fairly gware of
the problems of both the categories.

Coming to the border area, there is
no problem of the language so far as
the linguistic minority is concerned.
Every person belonging to the linguis-
tic minority in the border area knows
very well the regional language. In
that language he is as proficient as
anybody else. The only point is that
since he knows one more language,
an additional language, this should go
to his advantage and not to his dis-
advantage. In a country like ours
where there are so many languages,
one who is proficient in more than one
language should have an advantage
over the others. But if we look at
the general state of affairs it does not
appear like that.
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The States Reorgzanisation Commis.
sion had given a very wvaluable sug-
gestion. Unfortunately our Govern-
ment has not accepted it so far. The
suggestion was that in the all-India
services’ cadre, more than fifty per
cent or at least fifty per cent should
belong to other States than their own.
Already there are a few all.India
services, like the I.AS. and other
services, and there are going to be a
few more. Had this suggestion been
accepted there would have been prac-
tically no trouble and no complaint so
far as the linguistic minorities are

concerned.

I have a suggestion to offer to the
Home Minister. I would very much
like that the hon. the Home Minister
makes a silent survey of the various
places, particularly on the border
where the linguistic minorities live
and find out how the people felt when
the Collector of the area belonged to
the regional language group and when
the particular Collector belonged to
any minority language group. I have
observed in my own constituency for
the last twelve years and I feel that if
some such survey is made—generali-
sations are no good—but if some such
survey is made and the States Reorga-
nisation Commission’s  suggestion,
namely that more than fifty per cent
of the people belonging to these all-
India cadres be taken from outside
the State concerned, is accepted, the
linguistic minorities would feel very
much safe and secure in their parti-
cular areas.

The hon. Minister of State was good
enough to refer, along with educa-
tional, to the cultural and other acti.
vities. So far as cultural activities,
and even eduoetional activities, are
concerned, the Commissioner for Lin-
guistic Minorities suffers {rom one big
lacuna or handicap. He generally
does not move unless the complaint
is made to him. This is a very wrong
thing. I am one of those who would
never like minorities to make a com-
plaint, particularly. Already they are
suffering politically. My hon. friend,
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Shri Dwivedy, has already stated that
all those who come from the border
areas, whether they belong to the
linguistic minority or not, have less
influence in State politics because they
are farther from the capital, and they
are in the borders. So, already poli-
tically they are under a handicap, and
on top of it if they are asked, expect-
ed, to make a complaint, or a repre-
sentation, to the Linguistic Minorities
Commissioner, I think it is no good.
It should be the duty of the Commis-
sioner to probe these areas and find
out how things are. He should not
wait for any representations or com-
plaints. Leaving apart the education-
al part, if he probes into the cultural
activities and tries to find out how
things were there five years before
and how things are there now, he will
come to his own conclusions, and that
will be a good thing.

1 am glad the second and third
reports do not suffer from the defects
that the first report suffered from to
the same extent. DBut if you look at
industries and other activities, there
is very little there. In the third
report we have got a small chapter,
Chapter V, giving only two paragra-
phs, out of which the first paragraph
is the crux. It says:

“There do not appear to be any
restrictions or discrimination
against the linguistic minorities in
the fields of trade and commerce.”

“There do not appear”—this is a very
guarded and vague statement. The
point is: has any attemp! been made
to find out? As I said nobody is going
to make a complaint. It is not good
and it will never be gone. Secondly,
the industrialist or businessman would
never make a complaint. Therefore,
if they want to know how these lin-
guistic minorities are faring so far as
industrial development is concerned,
it should be the duty of the Commis-
sioner to probe into these matters, to
fmd gut how many licences have been
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given, how many were rejected, how
many of those who got licences belong
to the minority group, and thereby he
may come to his own conclusions.
There may be wvery valid and good
reasons for the rejection of the licence,
there are always, but unless some such
thing is done, I do not think these
linguistic minorities wouldq be in a
position to overcome their difficulties.

Again, [ would refer to what Shri
Deshpande said wvery forcefully, to
which some hon. friends objected. The
point here really is that if you go
into the various appointments in the
various States—] am not talking of
Andhra Pradesh or Maharashtra or
Karnataka, it is an all.India affair—
you will find that unless the man
belonging to the linguistic minority
makes it appear hundred per cent that
he belongs to the original language
group, he has no chance That is why
I have been seeing a new trend in my
constituency. Formerly it was difficult
to say who was Marathi or Telugu
speaking. because they spoke both the
languages, and because of inter-mar-
riages it was difficult to say whether
one's mother tongue was Telugu or
Marathi, because sometimes the
mother came from a hundred per cent
Telugu.-speaking area, while the aunt
was from a hundred per cent Marathi-
speaking area and z0 on. A few
vears ago. they were giving their
names in the Marathi way ie. one's
own name first, then father’s name
and in the end the surname. Now an
interesting trend has developed. Now
first comes the surname, which is the
Telugu way. Either it is the old
surname, or they have given up the
old surame totally and have taken
the name of some village from where
they or their ancestors came. Then
comes the father's or grandfather's
name which is given by an initial,
and the person’s own name comes last
long and fulll. Why has this trend
come up? Why is it that a person who
was some years ago trying to show
that he was a Marathi-speaking man,
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now tries to show that he is not a
Marathi-speaking man, though in those
days as also now he has been profi-
cient in both t .. .anguages? In these
areas, they are proficient in both the
languages.

For instance, in the first general
elections, a part of my constituency
was very peculiarly placed. Marathi,
Kannada and Telugu, all the three
languages were spoken there. [ ad-
dressed a gathering in Marathi, the
Taluk Congress President addressed
the same gathering in Kannada, while
the District Congress President addres-
sed the same gathering in Telugu. The
audience understood every pne of us,
and after the meeting some members
from the audience spoke to us in the
languages in which we had addressed
them. When I asked them how they
could follow all the three languages,
they said that as it was easy or natural
for one to learn one language, equally
it was easy or natural for them to
learn all the three languages., because
that was the area where all these three
language groups joined and Marathi,
Telugu and Kannada were spoken. I
refer to Narayvankhed of the old
Bidar District. Generally in the bor.
der areas they are bi-lingual. they
are not lirguistic minorities.

The point is whether they are suffer-
ing from anything or not can be
found out not from the representa-
tions that you get or the complaints
that you receive or the replies that
you get from the State Ministers and
all that. I think that should be the
last thing by which you can judge
matters. Therefore, it should be the
duty of the Commissioner, if he wants
to adhere to the spirit and not the
word alone of the Constitution and so
many other provisions, to probe into
things himself, think of many more
problems. These days. various types
of surveys can easily be made. He
can make curveys and find out whe.
ther these linguistic minorities are
really suffering or not.

SRAVANA 31, 1864 (SAKA)

Reports of 3508
Commissioner for
Linguistic Minorities
Befare 1 conclude, T would like to
repeat my appeal to Government
that they should give miore thought
to the recommendations of the States
Reorganisation Commission, get the
concurrence of the States, and see
that in all the All-India service cadres
every State gets more than a 50 per
cent quota of officers belonging to
other States.

With these few suggestions, I ex-
press my happiness at these reports,
the quality and presentation of which
have improved, and I do expect that
in the fourth and fifth reports there
would be much more materiai which
would lead us to think on the lines of
national integration.

Shri Mohsin (Dharwar South): We
are discussing a very important topic,
namely, the safeguards for the lin-
guistic minorities who constitute about
40 per cent of the total population.
Though the States have been formed
on a linguistic basis broadly speaking,
in every State there are linguistic
minorities who form about 40 per
cent of the pcpulation of the State.

Am Hon. Member: Cannot be.

Shri Mohsin: All the linguistic mino-
rities put together. For instance in
Mysore, though Kannada is the State
language. sbout 40 per cent of the
population speak other languages—
Marathi, Urdu. Telugu, Tamil. Malaya-
lam. Tulu ete. In the same way in
Maharashtra also, the Marathi-speak-
ing population’ may be 60 per cent,
and 40 per cent of the people speak
Urdu. Kannada. Sindhi, Hindi or any
other language. Like that, nearly 40
per cent constitute linguistic minori-
ties in the States.

Great importance is to be attached
to the safeguards to this population.
Prior to the formation of the States on
a linguistic basis, it was not necessary
to think of the safeguards for theze
minorities. Ewven though some articles
like articles 29 and 30 and 350 did
find a place in the Constitution, they
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were made to safeguard the right of
conserving .one's own language and
right to Tun institutions and so on.
But, after the formation of the linguis-
tic States, there was the necessity of
amending the Constitution; and, con-
sequently, articles 350A and 350B came
to be included. It is only in pursuance
of those articles that the Commissioner
for Linguistic Minorities wag appoint-
ed and . has submitted three reports
till now.

Article 350A purports to give some
safeguard to the linguistic minorities.
But, I am of opinion that it is not
sufficient. It only states that instruc-
tion should be given, up to the pri-
mary standard in the mother-tongue.
If a boy finishes his primary course,
what is to be his future? Even the
Government does not seem to have
given any thought at all, bn secondary
education even though the Education
Ministers of all the States have met
and decided and even the Central
Board of Education has taken a deci-
sion on the same lines.

Speaking of primary education, as
such, I would say that States are not
giving so much attention to the prob-
lem 'of the linguistic minorities as
they ought to. In every State there is
a language which is called the State
language. But a language which is
the State language in one State be-
comes the language of the minority
in another State. We love our own
language. There is no objection. Let
us love our own language. But, loving
one ‘own language should not result
in hatred of another language. Actual-
1y, it is becoming like that. Too much
love for one language hag resulted in
hatred towards other languages. Tha_t
is why conflict has arisen. That is
the reason why a Commissioner for
Linguistic Minorities has been appoint-
ed, just to see that the rights of
minorities are safeguarded.

In my opinion, the Central l':'iovern_-
ment Joes not seem to be a quite opti-

AUGUST 22, 1962

Reports of 3510
Commissioner for
Linguistic Minorit.es
mistic about safeguarding the minority
rights. Of course, the hon. Minister,
Shri Datar, referred, in his speech, to
a very important point, namely, the
approach of the States Reorganisation
Commission,

“While minorities are entitled to
reasonable safeguards to protect
their educational, cultural and
other interests, it has to be borne
in mind that such safeguards
should not so operate as to per-
petuate separatism or to impede
the processes of natural assimila-
tion;”

1 do admit that there should not oe
any separatist tendency. But, the
linguistic States have, in a way, creat-
ed that. If love for one's own lan-
guage, means separation, then, the for-
mation of the linguistic States has, it-
self, brought this separatism. Other-
wise, we were one and we were think-
ing in terms of one language. If
Government wanted to have one lan-
guage for all the States. I would
have welcomed that. But the reorgani-
sation of the States on a linguistic basis
has created separatism In a sense, It
has to be ended. Butthe Government
wants that the linguistic minorities
should undergo a process of natura}
assimilation. That means, natural eli-
mination.

Government does not want to go on
protecting the rights of linguistic
minorities and minority languages, In
fact, in its own memorandum, it has
come to this conclusion:

‘We wish to emphasge that no
guarantees can secure a minority
against every kind of discrimina-
tory policy of a State Govern-
ment. Government activity at
State level affects virturally every
sphere of a Person's life and a de-
mocratic government must re-
flect the moral and political stan-
dards of the people. Therefore, if
the dominant group is hostile to
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the minorities, the lot of minori-
ties is bound to become unenvi-
able.”

So, this shows the Centres' inability
to go to the he'p of the linguistic
minorities if the State Government is
against them. If we begin with such
kind of helplessness, I do not know
how the safeguards guaranteed to the
linguistic minorities could be safe-
guarded.

Shri Himatsingka: The linguistic
minority of one State is the majority
of the other State because every one
there speaks that language.

Shri Mohsin: That is correct. But
my friend from Maharashtra was mak-
ing much of the hardships of the lin-
guistic minorities of the border area in
Belgaum border of Mysore. But, he
failed to see what is happening in
Sholapur, South Satara and Kolhapur
where the Kannada-speaking people
are put to trouble. (Interruption). We
fail t~ understand all these things. But
we fail Lo give protection to the mem-
bers of cur minorities in our own
States; but we forget to see our own
backs. That is the pity of it.

Sa far as Urdu is concerned, it is
still worse. It is not the regional lan-
guage of any State though it is spoken
by a large number. (Interruptions).
Perhaps, it may be in Kashmir.

An Hon. Member: In Andhra Pra-
desh.

Shri Mohsin: As far as I have read
ine report, it is not the official lan-
guage of any State (Interruptions.)
It is spoken by the largest number of
Indians, as a whole. (Interruption).
I am subject to correction, because
the Hindi-speaking population may
be bigger. Even then it may become
the language spoken by the second
largest number; but, still, it is not a
State larniguage. If regional Jlan-
guages are to be given more and
more importance year after year, and
if they are to be introduced in the
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secondary stage and even in the Uni-
versity stage, what is to be the lot of
Urdu speaking minorities? I think it
will undergo natural assimilation; in
fact, natural elimination. Of course,
primary education is guaranteed by
the Constitution. But there iz also
apathy and antipathy towards Urdu
institutions and sufficient schools are
not opened; sufficient number of tea-
chers are also not trained; the number
of training institutiong are not suffi-
cient. Because it is provided in the
Constitution, something is being done
in that direction. As Shri Daji point-
ed out, there should be a spirit of
harmony and understanding; between
the majority and the minorities and
a proper approach is needed. But,
that is absent.

A;s far as secondary education is
concerned, I am afraid that the direc-
tions issucd by the Government so
far, may not be of any wuse. It has
been provided in the memoranda that
if one-third of the students learning
in a school want some other language,
i.e. a minority language, then, arrangés-
ment should be provided. I am afraid
that if one-third cf the total strength
of the school is of a minority group,
then, there will be no necessity of
safeguarding. In every State we can-
not find such a state of affairs—to see
that the institutions are attended by
one-third of students belonging to a
minority or speaking a minority lan-

guage. It is impossible, rather.
But, in the South Zonal Council,
consisting of the States of Mysore,

Kerala, Madrags and Andhra Pradesh,
they have taken a wverv realistic
approach, as regards secondary educa-
ticn; and that is exemplary also. I
may point out the view put forward
by Madras in the Zonal Council.

“The point of view put forward
by Madras was that the reference
in the resolution of the Provincial
Education Ministers’ Conference
to 1/3rd was unsatisfactory from
the point of view alike of the lin-
guistic minorities and Govern-
ment, since in large schools sepa-
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rate sections may become neces-
sary and possible even if the ratio
was less than 1/3rd while in small
schools separate sections may be
uneconomical and therefore im-
practicable even if the ratio ex-
ceeded one third.”

“There was considerable dis-
cussion as to the minimum strength
in each class and in the school as
a whole which should b= insisted
upon for provision of facilities for
instruction in minority languages.”

They have come to a decision that

“For the purpose of providing
facilities for instruction in the
minority languages where such
facilities do not exist, a minimum
strength of 69 pupils in new stan-
dards VIII to XI of the Higher
Secondary Course and 15 pupils in
each such standard will be ne-
cessary.”

o, if 15 students attend a class there
is this faeility and it is a verv realictic
attitude which should be followed by
other States ag well

15 hrs.

Shri Himatsingka: Is that strength
less than one-third in a class?

Shri Mohsin: In certain cases it may
be less than ~ne-third; in some it may
be more. The hon. Education Minis-
ter announced sometimes back that
university education would be in the
medium of regional languages. What
will happen to the lot of linguistic
mincrities? Wil they migrate to other
States where their language will be
the medium? Will there be provision
for instrueticns in their own mother
tengue? Universities are autonomous
and the Government will express their
helplessness. I am finishing in a
minute, Sir.

As regards the States' services. it is
said that the examination would be in
English or Hindi or in a minority lan-
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guage if a particular linguistic mincri-
ty consists of 15-20 per cent. I am
afraid whether really 15-20 per cent
of that minority exists in any State; it
is a c.ause which could not be made
use of. If the examination for State
services are in Hindi or the regional
language, what would be the lot of
the linguistic minorities? Sueh prob-
lems have not grisen so far because
the examinations are held in English
in the South. But what will happen
when that comes to be the position?

In the posts and telegraphs depari-
ment it is the concern of the Central
Government—for clerical posts the
marks; obiained in English, mathema-
tics, geography and in Hindi or the re-
gional language or Sanskrit are taken
into account. What about those persons
who have 'earnt Urdu. whose mother
tonguce is Urdu? They cannot go into
any of the services in the posts and
telegraphs department. This is the
state of affairs in a department run
by the Central Government, leave
alone the Central Government instruc-
ting the State Governments. Even the
mairks obtained in Sanskrit could be
taken into account, but not urdu. This
is the attitude 'of the Government to-
wards urdu students. I would only
appeal to the Government to bestow
more thought to this problem and save
this urdun language from total elimina-
tion. It is one of the important lan-
guag~s of India.

st a3 FUTems WEEY, § ¥
FETe o fafres aeaEs &
T A 9% oo s d|y &0 @A
oz & T & owew ger @ x
Ffare  wEea ¥ FEw waew fid
# A g =T & 5 oF oF 3o
i e o 99 w5 F whEa
SE o7 | gew 9w F AEATET F A7
AGT F 3@ A A I q woAr
e % gz 721 ¢ f5 70 57 9w
&1 frem 37 %t wnfag ==war s
wifgd &few s & @t § 99 &7
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A AG @ T ) WA GRS feE
W ITH a4 FA ¢ F AmAE
F9a qeq & f@d G qww gew
T § AT IiF dwe aaw A gn A
a9 FHET wEmEw A weEt A
fogie & T o 7T §THMG 3to W
T £ AR T3 2 fF e 3w H
frrga it oft & 1 IR @@ W FRT
2 f& ArEAfEr &F39 ¥ foad fass
AT E 1 W AE T oY T QIR
T qUAT A g & 1 A fRee
IEIA g & 41 gy e fe foe
MY IITAAM agag ¢ | TS
T § A9 F@ 9T § —
TEH ¥ ARAE 97 AATES AEH
TP TT9rET 1"

3% TEr WER ¥ FfrET wgRm |
gy I WE

oF WA TTT gy #1F &t
wrar g 7
s A g7 RS AT € 0

st ¥ . TR AlRT AWSAT EH
G § A T FgT | FEATC Qg AT
¥%e o7 92 (O ¥ TW ¥ wn At
%@ § | 9 41 a9 ¥ 39 %99 ¥ famgw
wewd g g o HTA F 37 A7 weg
yTar F4T @A arffiag m 2
T & Ty fz=y FE sfed

T WEITiEan WS wgt w9
HUET AT FT IA(T ATga g WX I
& fomor & sfem gasar 9@e €
g UF T g WIF FL AT ATgy ¢
fa T 2w # wx FrE T &
wFar g ar 3z feer & @ W 3w @
¥ ag =i faar mot & Afew o <9
AT FaEE § A F¢ A9 F F™
grr wifed
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AT A2 ATE o gr LT aFaAr
g 1 g WA FT F1 HAAT A
et o<t oeEr 5 v & 1 v
=% FI fg=t § a7 g ¥ 7 TR
fraemar s @@m & SfEw wdor "
¥4 ¥ fad = #1359 w7 “sa7”
Framr grm o & fm &, =1 oY
AT g1 & | Al TET ST T WX
37z fam o =i awm &, 6, A F
ST, A1, Z 9 A 3% w1 aaed
WEAE §f AT & | T F e F
T ¥ faaaT wEH AT 9T SAT
w4iq T 7 & FI IV FT W AT
g7 STaT & | W g & fF =T W
OET AreT 9gr § wyETEd §g AfAw
for%a gnir afreaa fgr w0t o7a
W1 F | § §F 91 B 990@T FA7
71§ o g fF asSt sy g9 dE
# fomer sfemrg wp@E g € WK
T$AS & oA )

g dr Fgm fe fe= 1 /g maay
# UEHET FLA F FAT a1 =T
AT F1ed | gW & 7 4 Fa1 {7 feg=v
& F ToTeT T AT ar gwie
TH FEA T (@ WD K OF @
T WIFAT IOA gt g fF 37 9% 7=y
W1 31 AT A @ WX g Fh
FT AT @Y KT AT FLAE | o TAT
T ot &21 5 a1 W & qg grg
gt Ay o1 @A 9ifgd | d 9w &
fawg § #1¢ 70 A7 & f& TTogwTar
Faw fgt &1 gr Tifgd 1 g #r
2T F FEA Arwar FT AT FEl A
TS W RRA £ fF &4 0 W,
IAST F WG AT AL A AT HTT
e § S §TY sqEgr § fad
fget zeamer #a7 &, fet  @A=d
T 97 fge aa € 1 AfFw Saw oF
HFAT a7 FEHE T 4T WY AAAfa®
™ F1 gfa & fae §g o =t |
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[t a7]
fads s@ & AT AT A FHAS
R

Shri Daji: I want to clarify: I did
not say so and I did not mean what
he says. I am not a protaganist of
English. I am a protaganist of Hindi
as the national language.

MaF A AT FTI|S
fog & w1 #1 g A0 g Afew ag
AT FIFE G AT E . . .

Shri Daji: There is no question of
second thoughts.

oY FF : T TF A ATTATET T
g § I F W AT T aw § 7
AR AAT g o § AR EW A
s ferar & 1 S v g=fq & Tifzd
AR 99 & gqfan fmaw & sEEr
Y wifed Sife Kt gawew 7@ 21
Ao W orgl fF AW oAy Wmaw
dEy ¢ gt 7 F fawer v wr
A EedT TG g A 99 F wE
&9z W g asy 3w ok Tg
TSt T A o g e e
# 5q oy & % qgar § dar @
qCET WiaT ® 9 &1 “faedr awn”
FIAE | AT ww ARt o= e
g1 FT "W FFA” & owar ¥ gy
qIE AT 38 qG § AE &r T
g mag a R = @ W@ §
w7 7 fF #15 q4 g1 TE & | gar
&Y gT WIfgd | TEW W AT T
o wedt wrars s faveror £ sgaear
g | TEmfcdt A 1 IAfq FA
=Mfed | & ww & A oF o #
9% § 9T GUUATH § BT F AT ATEM
Z13% % g faar § —

‘The total population of the

‘State is about .... About 77 per
«ent of these have Hindi as their
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mother tongue. The more import-
ant minority languages spoken
and their percentages are........
Rajasthani, Marathi, Urdu, Oriya,
Sindhi, Gujerati, Punjabi, Telegu,
Bengali.,”

Tzt T AL USHEAT F T
2, o fure ¥ 99 < FIWE Y T
foamr gom & —

*“As stated in the Second Re-
port, the State Government has
accepted the agreed safeguards for
linguistic minorities relating to
primary education and generally
speaking education at primary
stage is now being given through
the '‘medidum of Rajasthani, Mara-
thi, Urdu, Oriya, Sindhi, Gujerati,
Punjabi, Telegu and Bengali.”

T 3% # wEt, 75, Y, qeradt
e FEr mfs et # foar 3%
1T ST O qrer Era WY faamfagt
T I=| fEa v g, afew 9w 91
A% H qereErEr &1 F¢ F gy faa
™ AR IR & d=9 & fafe &
AT # FEl O FG T AL FaT T

R ax adqa s A g, |
fogases gigew, wifeaifeai &1 ofan
& 1 agt 9T A S| wfearE @/ 8,
famr #Y wrar faeger otawT & | 797 W2
¥ “gg T owww ¢ AR Cde-adiy
AT ¥ T & e & sfs faaw
T% 7% N =0 gu §, I B FE awwar
T8 &, wifs 37w faegw wew
& | Smife 7 3 oY Far @, F wfearEr
d e FY AT § | Afew ww
qT oY f9d W I &, ¥ g
ferlt st & ferdlt & e @ T
T T 98 & § ®rE 99 A v
g fex @ & s
& o i e aeF faww v w9
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& wafs awas § T8 9 Faw dW
TR FIF N oy E s § 3w
ATHT & AL T9AT & | HWATL, HOA-
areafz fedi F ami & g g g a9
AT FLJ & | T & fA7 7 wfqam
#1 “amE’ Fgq g—a “mirEre’ W
G FHAT | AT @A & aT9d 48 2
foF I T T FT T AT TTT E

# 9 A Ao g3 e
#1 qg7 39 far & f 98 71 H 39
Wt wifs wrfgafaat £ owm
#, 9 5 ey, wEr AR e &
s &, &Fe g, WA Wi Aiffaa
mfE WraTEE F F EedT I AF
AT 7 FT AT F fwrE Twr X A
ME | IF At #r duT fasgw fewiz
2 | g & fad o7 7 9amr § -
fam &1 &7 &7 & fad falt 7= &
wfrs & agor s # Y wam @
| fwa TmaT €Y 71T ¥ 58 AT R
s gt faam mam g g, feed
AR 7 o A e A 1§ S
sifeaTfagt &1 W F & 99K w6
& oitx 37 & wmaT & @ 0 T I
e F for faem w7 AR qdew ow
waT F2 fmeAsi F F@owwy oAk
I FT TUAL I AT HGT § |

38 IEaw ofar # ggw, F&@fE®
T Wi USF 9T, 3% AT@ &0 4,
AT AT WL AT H 1T A1 A E
# |Y FT T AEAT § O IW A
FY qETAAT B HET FH §F O wi<artaqy
FEARTA IOt R 1 F A W
frdte 1 7 =T & qar &, AT AR
@ ¥ 39 Zeaw ufeyr # fastor &7
ST T, LHFETHT AT FA AN
I S0 &7 AT F fud e s
wife At § T5r 93 TAA e F drEE
FT ®TE Joord 4G faar ¢ 1 F fAE

T AR T AT T Ag R v
1575 (Ai) LSD—T.
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a7 FHETC Fad U F A § AR
qifEar F £ I w0 § | WX A T
maEt ¥, gE fefee, @raim, ¥ 99,
97 "1 &, dT 995 gU S |
A, q g7 WA 99 F O 97
feF gwTdr o wraT @ W TR A T
AAT § W ZATS T wweTd 0

=Y qT : AFAT §I AT 9@
g aIg s ST RE T aw
9T FF 99 @A W dere 93, v
qg F1z B g IJEAT ¢

ot 9F : gATL 9T F T HAL AT
TR ET XA G I SR A Far ar fF
qgt T AT TFT AR, ag 4T W W
&1 FT AHIC 92T |

darfs & 7 fr 71 8, FET
i 7T mEdl ¥ aifeqi & T A
faffec g q@ L amm a¥ T & | &
ag arfad & ¥ faf qae g f5 &/
fefere & # W 75 wfEwrd -
TfET # wmET SRR 39§ oA
FAETET F1 Il w1 TE W
& fafreed 7 st 7o fo, @t wmar
LEUi I

MR g oA gl Ak
oot # fod g & 1 ot 7% fawor F
55T §, T2 g 92 ¥ a7 OF wUS
= J9aT a1, FfFT I ;G FT
fet @@ & ¢ A 9T Faw oF Y
HOE 93T ¥ fod 2@ gur & | T awi
F el T war fa gurdr W # faw
FT sgaEqT grAT Tfed, a1 9T FT F
o fe s e SR, a T,
g et ¥ farerr 4 s 0 agr F
TYITET §F a<h A gt ad & |

o7 o T GTATE 3¢ H AT 39
ferar g &, & St faege ariz s 70
g1 9w # fomr g1 & —

“Generally speaking, the linguis-
tic policies of the State Govern-
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ments conform broadly to the
agreed scheme of safeguards. It
is hoped that the few instances of
material departure pointed out in
this Report will be rectified early
by the State Governments con-
cerned. A sense of dissatisfaction,
however, still persists among lin-
guistic minority groups.”.

M mtTEwfA
FAa 9 9g i fafafes -
&t g § dw ww Fecifertmaw
¥ it 8 | gl wEew #1 /e
Fgl 9T &, @ qU Ao @ wie-
A g TR
faugq # qu fagoor 3@, @ & FR@Ew
g fF amwg st a7l s @
ATE 9 & Hyr Fogre & 20 g
FTH ¥ FT7 Faw ag Fg 3 05 Fafa-
fees ATEEY 7w F & ATE
fecifertmm &, ©F avg ¥ g i
2 AT 3 a9 oF FreeaAT § |

® AN dg FEl T § —

“In many cases the representa-
tatives of linguistic minorities do
not seem to be sufficiently aware
of the facilities already made avail-
able to them by different States.
Some dissatisfaction also arises
from the slowness of the official
machinery and the unsympathetic
attitude of subordinate officers and
an incorrect appreciation of the
State Government's policies and
the executive orders issued by
them".

# 7y fAaga s =mgw g f&
fare § w7 g1 fore 33 & 1 waEr
Ag g g g 1 =9 g ® g mmn
arr =ifgd a1 R T a1t # S
a @ feer #9999 W WRW
TEaHe w1 wT wrxefees fgar o
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ATEATATS) 0T § | g AU a0F F
qQAT9TE 4T & | F W W9R @7 &
staq faar @ & I Tmw IAer
aTE ®IT I AHEATH] FT AH
T =g T8 ZAT & | w4 § Awfar
AT €, @1 999 Q@ g i fee
oI & a1 TE | T F T g
# faea & ot 9@ Fo1 T & fF
THY T TG AN | TGl aF FEH
F1 FHATE! T T979 2, g7 AW AT
TEHefr i@ g AFT =
v o w1 Afew wmE § A e
T IAE F FOU T AG F9A 99w
Tg ¥ 2 | AE FEa & fe Wil F O
a7 gq & | gW IAw wed & fw dmv
T8 @, 7g it s @, o fiw e
T8 W g4 @ HIT gH a0 WA It
IAHT AT F wwET 2T E

W frre ¥ wifas, d=p, 709y,
3¢ wifg warsl &1 IeRa fwar mar
&, 6T TreaeT #7 UF HEET AT E,
ITRT FTEAT FHEA AT ATHT T
A€ 21 HE T ey ¥ QI S
2 it Sord frmafal & wey @=w
TR TEg AW g M | wfew F
Fgal ¢ f fom atg & dard frwafai
q &wm g A fgad faarelt &
I g " w1 ol freres
ifed |

™ TEY ¥ 4g A wgr v &
T W I ATEANEE g, ar
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I AT F A= # gEedr F7
wrft 1 s 7 & e e Rz A @
FT AT ATEAIEE 38 9z, 3=
9@ AT TS T g, at 7 IqE
ford #1¢ swaen T a7
I FXE gfrar T & i) ww-
fra azed, off gt 2, ¥ e s
HCHTT &1 AT 1 & 1 & o q@rEr
e g @ ow fefgw & 33 adie
Ifeat wnfa & =1 &, Afew g fod
1 sear A € ¢ | wfefew
< @ 2Rl o ) e
art ¥ Fg7 o 2 i “Sratistis is just
like a lady’s dress; it hides much and
discloses very little” Efefes & a1
L TFL A 99 fogn A aar @—
3R T At &t awar & Wi o
aTiE oft £ T 2 1 g A w
¢ f& ag ooqew @1 fagra W @
=ifge |

@ K I MO 917 gy
FHTATT 9 TG g, a1 @t g fF R
A T ¥ A9 F dwwe ¥ R
LT T R | qg wET g
T 27 fel ¥ v 2 ‘dw A
I I F o FE ¥ A
e ¥ & fafafes e 1 ST
1 FL G FT @ve A faar w@m, @1
fevsaima g1 wig 1 dmE S
T H Fgl AT & f 92 9 7 v@ e
q SuTeT WISt W @ G
AT AT H = 5 ¥ fad
oF T qATE T wt Aot
TAEEAT & A T IEE A w199
¥ fatg ofrm 1 IR S sz
9% A AET AT | A TEAAH A TF

= g § fe om &Rd A
Ty @ v, fow § § & A ot
QT WL S Wz § WT gEe |
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B F AT ¥ F AT ol Tl
THER T T F YD T OF AT
fe¥e & <t AT amer <1 &1 Foaie sy
aF g owrg §

Shri Mohsin: I rise to a point of
order. He is referring to the border
dispute. Is it relevant? We are

now concerned with the linguistie
minorities gs such.

Mr, Deputy-Speaker: Qrder, order.

st ¥F : U AgRE, AEAl-
fdm & famor ft & s @,
R A frrsT @ g &7 Fad R
g1 a1 f& a8t av & 7 wrer Sy
#, IAET A TETE AT g | F ar awl
¥ 3gq g7, 7A@ A A W gL, @
¢ WX § 98 79 T, A} ol § BT
oar & “FEACOF qamemrg 0 F At
T i fF W oaw § e faegw
T2 wrE oF g, w6 mi )
R WA ¥ g s @t afer
oI g4 FW @ wmar § gEr 9 )
;A ardf § a7 Wt gEer afqerEd
w2 fedt T W A wifed
R T aw sfsr &1 ;e §, F9at
s =fed 1 BfFa @t wETe W)
HEL F1 AT A7 AT 99 T, T
FTE A A F A AAT ifgd
g ar foarE 2 3 § o Ay 2t Ag
3 E | gUEdr 1 TR aET W@ v
w1 FuEm g oA
™ AR g

o & 78 A # fdeR & @
f& @t zregsw 8, W1 fE fE §
T AN #7 AT & I W 5aW A
e a1@ =it gqar g fF s I
WTQT FET g, AT IR TF AT E,
T e g P F 9§ E s
TEIRT ZA91 AT & N1 7 wawm f[{Ew
F7 91 offw e W ¢, S afrar
Fammifedrae aafgsd §M T
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Shri A. C. Guha (Barasat): Sir,
this is a very important matter not
bnly from the point of view of lin-
guistic minorities, but from the point
of view of national integration and the
future solidarity and continuity of our
nation. In the very beginning, I
should like to draw the attention of
the House to what has been stated in
the States Reorganisation Commission's
report and endorsed by the Govern-
ment of India in their 1956 memoran-
dum:

‘We wish to emphasise that no
guarantee can secure z minority
against every kind of diserimina-
tory policy of a State Govern-
ment. Governmental activity at
State level affects virtually every-
sphere of a person’s life and a
democratic government must re-
flect the mora] and political stan-
dards of the people.”

So, whatever safeguards we may put
in our statutes and whatever instruc-
tions this Government may issue to
the State Governments the real wel-
fare of the linguistic minorities would
depend upon the goodwill of the
people concerned, i.e. of the majority
section of the people as also of the
State Governments. It is g3 question of
creating a healthy public opinion, on
which only the linguistic minorities can
feel any degree of safety and security.
On that basis only, we can develop
national integration. Many directives
of the 1956 Memorandum have not
been implemented by the States.

I would like to draw the attention
of the House to another portion from
the third report to show how far these
safeguards for the security of the lin-
guistic minorities can be carried and
to what extent we can go:

“No safeguards, no provision
should be made so as to perpetuate
separatism or to impede the pro-
cesses of natural assimilation.”
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The previous speaker has interpreted
natural assimilation as natural elimi-
nation. It might be that in the process
of assimilation, some elements may be
eliminated. But we should consider
the whole issue from the standpoint of
our national integration.

Both these reparts have some in-
teresting facts. Rajasthan has got,
acocrding to the 1951 census, 16 mil-
lion people, out of which 11 million
people reported themselves as Rajas-
thani-speaking, But in the whole
State, 7 do not think there is any
Rajasthani school or primary school
for imparting education through Rajas-
thani. That State has accepted Hindi
as tha State language and the people
have accepted Hindi as their lan-
guage, Similarly, the languages of
Bihar are Maithili, Magadhi and Bhoj-
puri, but Bihar has accepted Hindi as
the State language. I do not know
what would be the attitude of Gov-
ernment if some linguistic, irredentist
or revivalist movement is started in
Bihar or Rajasthan to revive their
regional languages..

Shri Harish Chandra Mathur
(Jalore): We are entirely national in
our outlook.

Shri A. C. Guha:....and to ask for
the protecton of those languages which
the present Governments of those
States have practically relegated to
the storehouse of history., I do not
think it would be prudent on the part
of the Government to give any pro-
tection to such claims and to lend
their support in the name of protect-
ing the linguistic minorities.

Dr., M. §. Aney: Is he aware that
there is a movement for the revival
of Maithili?

Shri A. C. Guha: T know there is a
movement in regard to Maithili lan-
guage. As a Bengali, I might have
some sympathy for that language,
because Maithili is very much akin to
Bengali. But Bihar has adopted Hindi,
which is the national language of
India. I think no reverse step should
be taken to put the progress back.
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I find from this report that there
fhas been some representation made to
the Linguistic Minority Commissioner
for giving recognition to Konkani.

~Many decades ago, we were reading
the survey of a great linguistic scho-
lar—I forget his name....

Shri Hari Vishng Kamath: Grierson,

Shri A, C. Gonha: Yes; Gierson. 1
shink he was the first man to compile
the linguistic survey of India. It was
a scholarly piece, but the motive
behind that survey was not so much
of linguistic research as imperialistic
design. Even then, Konkani was tried
to be given recognition as against
Marathi, because Marathis were some-
what more troublesome. So, they
thought it would be better to split up
the Marathi community by creating a
subsidiary language.

Shri Tyagi: Were they troublesome
even then?

Shri A. C. Guha: Not so trouble-
some as the Bengalis; anyhow we
were co-travellers in that respect.

Shri Harj Vishnu Kamath: TUttar
Pradeshis are not troublesome.

Shri A. C. Guha: I now find that
the Central Government, the national
Government, is also going to give
some recognition to the Konkani lan-
guage.

Shri Hari Vishnu Kamath: For Goa.

Shri A, C. Guha: Not only for Goa,
but for other regions also. [ think it
will be a retrograde step and it should
not be done.

Dr. M. 5. Aney: Is he aware that
Halbi, which is spoken by a majority
in Bastar district is shown as a dialect
of Marathi in Gierson's report?

Shri A. C. Guha: If ] may again
refer to Gierson’s report, the eastern
portion of India was almost a museum
of languages. We used to read about
languages spoken by 200 people, 2,000
people, 1,000 people and so on. As far
as I recollect, even languages spoken
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by 200 or 300 people were shown as
languages. In the north-east frontier
region, starting from Assam up to
NEFA, which was not then surveyed,
even excluding NEFA, in that rcgion
more than 250 languages were shown
in that survey.

Even now the census report may
show about 100 languages or some-
thing like that—I am not sure. Any-
how, the number of languages must
have come down considerably. But
still there are a large number of lan-
guages in the eastern region of India
on the Assam frontier. What should
be the attitude of the Government? I
fully sympathise with the claims of
the hill tribes, I know they have
genuine grievances against the Assam
Government, as the Bengaliz also
have their genuine grievances against
the Assam Government. We may con-
demn certain actions of the Assam
Government. But, then, that does not
solve the problem. What should be
the attitude of this Government for
the consolidattion of that region? Will
it be wise to keep all those various
small languages separate or should
we try to develop same common lan-
guage for that region?

Sir, almost a smilar situation pre-
vails in Chotanagpur and Santhal Par-
gana area. 1 am sorry Shri Jaipal
Singh is not here. The Santhals, the
Oraons, the Ho's, the Mundas and
several other tribes have their sepa-
rate languages. They have been
speaking more or less a sort of broken
Hindi. Some may speak a sort of a
broken Bengali also. But what would
be the policy of the Government? If
all the tribes in this region would have
got one language, surely I would have
suggested that that language should
be developed. But when that is not
the position, should we try to disin-
tegrate that area and keep one tribe
from another tribe by encouraging
small languages spoken by a few thou.
sand people? It will not be to the
interest of those men and it will not
be to the interest of India from the
general broader point of view.
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[Shri A. C. Guha]

Sir, for a State we consider whether
a State would be viable or not. For
any industrial unit, we consider whe-
ther with so much of investment that
industrial unit would be viable or not.
I think for a language also we should
consider whether the language to be
protected should be viable or not. If
it is not going to be wviable, I think it
would be better if the Government
take a strong attitude in respect of
such languages.

I regret, the Government policy in
this respect is vacillating, in some
cases perhaps deliberate or in some
cases through mistaken notions and

ideas. The Tripura State even during

the days of the Maharajas was a
Bengali-speaking State. There was no
other language spoken there. But
now if I find that the Government is
trying to revive the Tripuri language
in which hardly a few thousand peo-
ple may speak, in which there is no
alphabet, no grammar, no Sequence,
no proper construction of sentence. 1
think it will be not a progressive step
but it will be a retrograde step. So,
when we consider the question of
giving protection to the linguistic
minorities we should see how far we
should go. We should see whether
those languages to which those mino-
rities may belong will be viable or
not. If you feel that they will not
be wviable languages, it is no use
giving any protection to them because,
after all the people speaking those
languages will not be benefited by
that.

It would not be to the ultimate good
of the small tribes in Chotanagpur to
revive their small languages. They
would not have the modern amenities,
the modern ideas, the modern culture
through their languages. It is mnot
possible, Take, for example, cinema.
Even put of the 14 languages men-
tioned in the Constitution, some could
not have the opportunity to develop
a proper film industry. For example,
there is Oriya, It has not been pos-
sible for them. It has become diffi-
cult even for the Bengali to develop
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a proper cinema industry from com-
mercial point of view. Assam also is
feeling the same difficulty.

An Hon. Member: Very small.

Shri A. C. Guha: Because of the
small number of people speaking a
particular language, it is not possible
for that language to have all the
modern amenities and to use tha
language as a vehicle of modern ideas.
It is not possible for those speaking in
that language to do so. So from the
broader point of view we should see
how far the policy of protecting the
languages of linguistic minorities
would lead to the integration of our
nationhood and also to the better
standard of living for the peaple who
speak those languages.

An hon. friend there raised the ques-
tion of Urdu. A large number of
people professing Islamic faith speak
Urdu.

Shri U. M. Trivedi: Though their
mother tongue is Bengali.

Shri A. C, Guha: The Muslims in
Bengal, whether in East Bengal or in
West Bengal, all speak Bengali except
a few in Calcutta—these Muslims
from outside speak Urdu The Mus-
lims of Bengal do not know any
Urdu. But what is the policy of the
Government about Urdu? The num-
ber of Urdu-speaking people may be
large, but they are mostly bi-lingual
and dispersed all over the country. A
Marathi-Muslim may know Urdu, but
he must know Marathi. A Hyderabadi
Muslim may know Urdu, but he must
also know Telugu or Marathi. Sa
Urdu cannot be treated on a par with
other languages. It is not the lan-
guage of a particular region. There-
fore, any question of giving protection
to Urdu as such cannot be considered
on the basis of parity with giving pro-
tection to other linguistic minorities.

Lastly, I would like to draw the
attention of the Home Minister parti-
cularly, though he is not present here,
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to one thing. I think something de-
serves to be done regarding Seraikella
and Kharsawan. Two hon. Members,
both from Orissa, spoke vehemently
about it. As a student of Indian poli-
tics, I feel that some grievous wrong
has been done to Orissa as regards
these two regions. It is better the
Government realise and recognise the
false step they have taken and the
mistake they have committed.

Shri K, N. Tiwary (Bagaha): Sir,
is the hon. Member talking about the
language of the minorities or about
new demarcation of the boundaries?

Shri A. C. Guha: That is for the
Chair to see. Sir, I think something
should be done about these two
regions.

Before concluding, I weuld like to
remind those who have been using
small languages that Wales, Ireland
and Scotland today cannot go back to
their original language. In spite of
these years of attempt it has not been
possible for the Irish Republic to re-
vive their Gaelic language. So, small
languages, wherever they may be,
have their own limitations, and
within these limitations surely pro-
tection has to be given but not beyond
those limitations so as not to jeopar-
dise the integrity of our nationhcod.

Shri A. N. Vidyalankar: Mr. Deputy-
Speaker, Sir, out of the two reports
that we are discussing today, one is
over three years old and the other is
about two years old I feel that the
Home Ministry should have given
more importance tp this question and
should have taken the opportunity to
present before this House for discus-
sion these reports much earlier. I feel
that many of the observations made
in these reports might be too old for
us to discuss. Therefore, my sugges-
tion is that in future the Commis-
sioner’s reports should be discussed in
this House as early as possible after
their presentation.

Secondly, in the course of the dis-
cussion you must have noticed that
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much of the discussion has been about
execution of many of the provisions
suggested by the Reorganisation Com-
mission in order to safeguard the
languages of the minorities, The diffi-
culty is about execution and not with
regard to policy. I do not agree with
the opinion of Shri Daji that the Gov-
ernment of India and the State Gov-
ernments have no policy and, there-
fore, all these difficulties arise. Now,
we have left the execution of the
policy to the States, So, my sugges-
tion is, while we should discuss this
report here in this House, the State
Governments should be asked to place
this report, at least the portions re-
lating to their States, before their
Legislature so that the recommenda-
tions of the Commissioner could be
discussed in the State Legislatures and
the representatives of the minorities
could place their viewpoint before the
State Governments sp that they also
could know the feelings and reaction
of the linguistic minorities. If that is
done, many of the objections that have
been raised here need not be raised
here because the spokesmen of the
minorities will try to get their in-
terests safeguarded in the respective
State Legislatures.

Then, so far as the States are con-
cerned, the Government of India has
no power to get these things executed
in the States. It can only make sug-
gestions or recommendations. So, I
would suggest that we should vest
the Commissioner for Linguistic Mino-
rities with certain executive powers
so that he would be able to execute
these policies.

Then, something tangible should be
done in this direction. After saying
all things, after ventilating all the
grievances and difficulties, what do we
do? We are not passing any resolu-
tion today. The matter is discussed
and talked out. So, I hope the Home
Minister will tell us what he is going
to suggest for the proper execution of
the recommendations of the Commis-
sioner,

So far our policy is concerned, it i=
very clear. During the British days
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the foreign rulers decided that their
language should be used by everybody.
But in a democratic set-up it is the
peoples’ language that the rulers have
%0 learn, adopt and use. So, if there
are any linguistic minorities in a
State, the majority people should
understand and appreciate that since
it is the language of the people should
be used there, they should treat the
language of the minorities with com-
plete respect. We should create a
climate where we have proper res-
pect for all the Indian languages. At
present what we generally see is that
the linguistic majorities attach too
much importance to their lanpuages
without showing respect for other
languages. Of ccurse, I know the
Government of India is not following
that policy. The Government of India
has rightly decided that all the Indian
languages have equal respect, status
and position.

But in some of the States the
majority people sometimes treat the
minority languages with contempt and
that creates difficulties, So, we have
to create the proper climate. Unless
we show equal respect to all the
Indian languages and give all of them
the same status, no language in this
country will get any status at all. At
present, the English language is domi-
nating. Why? Because we do not
respect our own languages, We talk
about languages too much. When it
is our own language, we become dog-
matic about it. But we do not give
the same respect to other languages of
India. That is the reason why we
are having domination by English, and
so long as English domlnates, no
Indian languages will get the status
that is their due, So, if we want our
languages to flourish, it is absolutely
necessary and essential that we should
uphold the cause of all the Indian
languages and give them equal status.

I know that the Government of
India is adopting that policy and it
desires to execute that policy in its
true spirit. But the difficulties arise
when we go to the States, It is unfair
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to blame the Government of India or
the Home Ministry. In our own res-
pective areas we have to create the
proper climate. That is what the
Government of India wants and that
is the spirit of our Constitution too.
The States should learn to treat all
the languages with sympathy, and
whatever they do for the minority
languages should be done whole-hear-
tedly and not grudgingly.

15.47 hrs,

Shri Narendrasingh Mahida
(Anand): Sir, on a point of order.
There is no quorum in the House.

Mr, Deputy-Speaker: The hon. Mem-
ber may resume his seat. The quorum
bell is being rung. Yes, now there is
quorum. He may continue.

Shri A, N. Vidyalankar; Shri Heda
referred to the border areas and stated
that the people of the border areas
are multi-lingual. Our country is a
multi-lingual country. We have many
languages. And national integration
requires that every citizens should be
truly multi-lingual. We should try to
learn more Indian languages other
than our own mother tongue. In that
respect, I regard the border people
who are considered as linguistic mino-
rities better citizens of this land be-
cause they are much better to the
ideas of integration than the others.
Whereas most of us know only one
language, people in border areas know
more languages. Since the people of
the border areas are more proficient
in learning other’s languages, I feel
they deserve our greater respect.

With regard to people who come
from other States for employment, it
is good that certain concessions are
given to them, and they are expect-
ed to learn the language of that State
later. Those who come and seek the
hospitality of the other States should
know that they should respect the
language of that State whose hospi-
tality they sought. T feel this should
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not be only a one-way traffic but
should be a two-way traffic. Every-
one of us should try to learn as many
languages as possible.

With regard to teachers, the diffi-
culty of the paucity of teachers is
there. I think the State Governments
should be asked to train teachers for
the border areas. The problem can-
not be solved if we are satisfied with
a teacher who knows only one lan-
guage. We should try to train tea-
chers who can teach more lan-
guages than one; otherwise, we will
not be able to solve the difficulty.

With regard to text-books, I think
it is quite reasonable and understand-
able if we use text-books that are
being used in the various linguistic
areas because in certain States the
number of people using minority ian-
guages might be less and it is no use
spending all the money for preparing
new and separate text-books. There-
fore, I do not think that there should
be any objection to using text-books
from other States.

15.51 hrs.

[Mgr. SpEAKER in the Chair]

With regard to the Punjab it was
stated that the Punjab had not sent
reports. It might be true that the
Punjab had not sent the report, but I
want to inform the House that so far
as the maintenance of registers s
concerned it is properly done. When
a pupil gets admission the parents
have to record on the admission form
the mother language of the pupil and
in what language his education is to
be. It might be true that the figures
have not been sent by Punjab Gov-
ernment, but as far as implemenia-
tion of policy is concerned, there is no
difficulty in that State. All provisions
are being implemented.

With regard to the Sindhi schools,
although I agree with the suggestion
of the Home Minister, I could not
appreciate that it should be made a
condition that Sindhi would be re-
cognised only if the Sindhis accept
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Devanagari as the script. I
welcome that,
foree it

would
but we should not

Shri Datar: It was not suggested at
all. I only said that in their own in-
terest it might be better to have Deva-
nagari script. We have recognised
their own script and have never put it
as a condition precedent,

Shri A. N. Vidyalankar: That would
be very nice. Then I am satisfied.

This is what I wanted to say.

Mr, Speaker: Shri Tyagi.

Shri Tyagi (Dehra Dun): Sir, I
would not take much time of the
House, but for a long time. . . .

Shri H. C. Soy (Singhbhum): Sir,
a lot has been said about the Tribal
languages and so many points have
been made. There are only 30 or 35
minutes more and I want to know
whether we will get a chance to
speak.

Mr. ‘Speaker: No promise can be
‘made in this manner. I will try my
best, but I cannot give a promise to
anyone.

. Shri Tyagi: I would not take much
tme as I have very little to say.

Shri H. C, Soy: It is very surpris-
ing that no Tribal Member should
speak on the subject.

Mr. Speaker: Order, order.

Shri Tyagi: My only submission is
that the language problem is more a
responsibility of the Government it-
self. In the very beginning when the
Constitution was being enacted in
this House, I remember, all the States
had unanimously agreed to have Hindi
as the npational language. But then
what happened was that some Hindi
fanatics started posing too much with
the result that reactions were created.
That was one thing.
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The other was that Government zl-
ways listeneq to whatever little eriti-
cism was there, After all, the gov-
ernmen of a country, particularly the
type of governmeni that our Union
has, must be strong enough to resist
demands which are not really very
healthy for the unity of the nation.
We started yielding first because there
‘was some demand for the re-organi-
sation of States. I remember, I had
vehemently opposed that. That was
the first nail in the coffin. I; was on
account of that weakness of the Gov-
ernment who yielded to that demand
for having a States’ Re-organisation
Commission that the trouble started.
Once you appoint a commission, you
must be ready for all types of de-
mands to come. Once the politicians
start raising the demands, quite a lot
of trouble is fomented and they are
backeqd because they raisg popular
slogang with the result that they
gather strength and it becomes diffi-
cult to resist that afterwards There
was not much of a demand except in
a few places. If ip the interest of
the nation and of the unity of the
country ‘the Government (were bold
enough to resist these demands, they
will not be raised. But because peo-
ple know that a little resistance means
surrender by the Gowvernment—this is
the policy of the Government from
end to end—there are all these de-
mands. I appeal to the Governmen
10 be strong now. After all, when
else will the Government be strong
enough to resist such demands which
ultimately break the country into
pieces

Let us understand a simple gquestion
as to how it is that English has be-
come popular in India. It is not be-
cause English is the only source for
knowledge but it is primarily because
during the British days anybody who
passed his matriculation, BA or MA

in English was accommodated in the

services. People felt that it was a
good chance of making progress.
Therefore everyone who had the
meang to teach English to his children
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used to do so. Likewise, Hindi could
come. Once we had recognised Hindi
as the nationa] language, the natural
result was that people in Madras and
everywhere had actually started teach-
ing Hindi to their children. It is not
as if Hindi js hated. It is only for
the purpose of elections, raising slo-
gans and for gathering strength that
the politicians are doing this. Other-
wise, factually speaking, those very
people who are fighting for any parti-
cular language are encouraging their
children to learn Hindi because they
know that their future prospects lie
in their qualifying in Hindi, that be-
ing the national language. If you go
and enquire, you will find that the
people as a whole are learning it. But
in spite of that there are slogans and
We pay heed to them with the result
that we sre not a.luwing the slogans
1w M2 out. I wouid sueest that
Government should pick up strength
and resist these slogans.

As far as primary edueation is con-
cerned, it is no use imposing a langu-
age on children which they do not
speak. Language is only a means for
gaining knowledge and for communi-
cation. The knowledge of mathema-
tics can be had in any language, what-
ever be the language in the world.
Any language could give you the
knowledge of geography, history or
mathematics. It is pot very difficult.
So, I think, because children go mnot
know other languages and they must
have some primary education, with-
out enacting any law or anything of
that kird, let it be the policy of the
Government of the whole Union to
teach children in their moth tongue
generally upo the upper primary or
rrimary stage. Then, children will
use Hindi. Hindi must be empaoasised.
If we du not emphasise the national
language, we shall be nowhera, There
cannot he any integration of the na-
tion uniess there is one language. So,
there must be a central language, We

-
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cannot gc on depending upon Eazlish
for all our life. The hon. Home Mi-
nister has got a great responsibility.
1 know, 1t 1s difficult for him some-
times 1o resist. But if he made buld
and withstood all this, after some
time these slogans will die out because
they are not real. So long as we are
not demaging any regional language,
so long as we are not deliberately
trying to shut out a language, people
will not have any grouse because
they themselves are anxious to have
a language in which they can com-
municate with the whole of India.
Therefore my submission is that too
much of linguistic commissions, too
many enquiries about the regional
languages and about the re-organisa-
tion of the boundaries of States—all
that iz something which, in my opi-
nion, is anti-national. Because, it
rakes up controversies which become
difficult to set at rest. I, therefore,
suggest that the |Government be
strong and stand by the Constitution
at all coss.

st fregfe e (A1)
e wereg, fafafes e
¥ sferc A e oF aga wgaq
ftE 2 ) @ foR = ot e
X @ 8, owt e 9 gu agT ¥
AT gl ¥ W gl &
famfor &Y TR AT 2 0§ T
veg fadw ;| F@ar € | AFAE gl
%1 gg s Tifge fF fegam @
AT FoAAL T I AT JHW AR
o1 ghafea feq@e & | W afie &
FEETH AT A fggenT @i
afr uTE Tew WR UF FEA
We FET T | [AT THFT AFEE
qg A & fr iy frelt wror an garferar
T FET TE L | TEIT H g (40T
Fw@ | g = &, @ fr g
e #W@9 g HIX @
T § A gEE dtemr agg T d
2 | 99 aF e & Em Al e

SRAVANA 31, 1884 (SAKA)
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arEr WA Y Ft Sz wmere
¥ faprer & fag 99 aF @7 svefer.
g & angh, 38 aF aF fggam
# uwar o afqdr FTEm ST
T g grm ?

sgr aF Mfafes senfew &
STAER T qA @, a8 g% 9 H
99T & | THfAC X i Aey 87 ¥
gEfad §9 ad FF, 61 98 7 @A
wrd fF & fgae = & T @ 2
WE | I A A qAgAA
fadh wudtiaqar &1 T=  efiwaa
AR gerd &1 faF F7w TEang |

It is well said by one that Karnataka
is a land ruled by other language
people, by others.

FATEF T HIQT. ZF el fafenaamm
frowr #1 92 8, wivg a7 @ a3aE
aqmifcai #1R vFAeTed ¥ e 9T
T FR g dm ) 7y A
Fgv 3 fam & moodr wral ¥ awn
s &, Sfew a3t = fefa @ g,
dt fF 7Y aIm &1 @ | 9’ aF ¥WT
ST FT ATH &, SIEET IGT G
T aFd gr agrav d 1 W aAg A
gt & Wl &1 after § w7 car & W@
g1 wmAfaftoire fFaww
Ffart v fafafies  apafem
Tt afs  Ffase w7 Sfiafes
AT gF'T 7 aF arEw R .

AT T ¥ dRefEe ¥ wfeed
a7 ifes sifnes @ faee #1 AfEg o
39 3% w15 TKEE ¥ aET g &Y W
¥ v &1 AfeT N g S A
TEE @ T, IA T A S E
T T T IF AT AN A I )
FCr & 1 T 77  F Tl | AR
# ar dge 7 9 TN T FEw
& @ g T A W g 2w wed
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AR 9T drET A 2 1§ A W
T ¥ uF mre-Arfen wfeeaq 5 Aifen

fean an, sfe it as 97 #1 =wfa
T fast &

o fafy % o dfaerfes a%-
3T 3 | i I §Y A F FAlew
T F € § fram 3R i gaea
¥ @A oAy & AT Fq I =T
ofadzn 1 oA g9 F IO 4
gaear Z1 T A1 f oW # s
AT AT AEEIARTC &1 AT, a7 g
aAT AT fF 3w A #E agT a9
feft mifesr & & & 1 oo faw
FI 46 FTML FLA AT FIfoAIATE
g | Sgl % @ F1 gefa § T4
FT W57 2, T e 3fear 7 1evs
AT L8Ny TT L&Ys &1 AT arfe
F HAAC AGHT FT g M@ I
St &t faar smar &, Y fF 9w &
fafare ® € oix 3 o1 goe o=t &
&) W THT GEI FT FH T F
foo freft e 93 a0 1 ARA
g o omer & 1 v 9ede WEe-
|qTEST q@T T F |

THI T q@ R TN @i
T ¥ AT g@L W9 wE § | W
Fr-mmrifea afam o e FRr FEw
FCA FY FIET & A, a1 9 H ofF
sEAT 7 fAwdr & 1 = faw =
A% X | Fga 9t § fF wplew
F1 WY OF OAT ST TmfEd, a@r
ATEES & 9 AN #1 g9 @ F
&1 7 SE § e gul gt Ay oft
FET fammer gew A% aF faw ¥ ¥
L |

™ foilE F 9 o, §TUTE 8%
i fomr & —

“There do not apear to be any
restrictions or discrimination
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against the linguistic minorities
in the fields of trade and com-
merce.”

Ffae & 7% § fowr mn & f5
FTHE AT ST & a1t § fefewfaaam
& Fr5 fawma f@y sV & g9 #
T faelt, e 58 F A w
2|y H owEr WT O —

“The only complaints received
were from Kannada linguistic
minorities in Kerala who com-
plained against Sales Tax Check
Posts resulting in great hardship
for the traders and cultivators.
It had also been complained that
all the trade of Kasaragod Taluka
is linked with the Malabar market
and restriction is placed in the
matter of transport to and from
Mangalore have resulted in hard-
ship on this account. The com-
plaints have been referred to the
State Government whose reply is
awaited.”

@ AE A A A F e wwe
w1 o faezm ®oF@ Afad L oww
qEan fF FWE-wrdr AR HEERT
E, 7 wwar §, 7 fafesw s aw
R ammam I T A g fw
T EEE & FHAS-AMET AqfA H qTEAH
45 go %1 o7 wadr g | @ feafa &1
frdrs ot § fam AR SR FER
i v it da @1 T &, fer T
TF § crrEeTH A ¥ fAq I®
T WATST &1 ETST A9V ST € |
7 ¥ mEe 17T 5% W AR
s s g R 9w A1 A ¥ @
HrEATfEr gAew WEr a1 @ |
o fafafes s = S ¥,
@ I ST & ared #7 NEAH I
TR ¥ WX g AT e a1 | F
wg 3 g g fr & Age e
T T F o ¥ A8 § fFogw ard i
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& T Al gud @ owE w
T A | W AR T egww A q
AT AT AN g I T A oA w
o ¥ § % oF = F1 %O
S WY I F g AN w1 fator
fFam @M@ | @ 7 38 e oW A
oF " I g g ¢ | fom A
oA WL w1 agiEm fEar o,
TET T@ WIC FE A9 GHL T F
ar F1§ gri-TET AET F4H F9q
%L F gL 7% a8 ;LA W o agiEm
#¢ foar 9@, &t weat # e w2M
Gar g g o

ST WY aTeE A FAT ATHA T

. AT FTE AET AT { 42 30

£ 1 ZW S0 37 F WEATT AR

& F fag g 8 ) T A e

g3 ¥ wzmfgw, a9, AEE AR

g wife # FAT-ATT £ T@EE
&1 ag 9T T 9 & Ewe £ |

Shri P. Venkatasubbaiah: What
about Kolar?

Shri Sivamurthi Swami: If any for-
mula is evolved from the Centre, I
will support that idea. But, some prin-
ciples must be laid down by
the Centre. That is my request.

9T WAL 41T dga TAT W ATHIC
R AT y o T &, AT &
fae ot 7@ due & wfF =2 4O
RIS T FHE F a2 1 wrEaw
&Y amern g | WY gw s O
AU AT F I ot FHE &, A
W TET I TG FT gL F4 & a0
dx # | wfemdz & medm gaer
g8 ¥ gATd |ETEAT FL 0

WEl A% WEYE FT aEAE

Sholapur is nothing but a3 Kamanda

Commissioner for
Linguistic Minorities
city, ¥3f & @wt &1 =y faw,
gl F Foal If@u, IF AT F
afaw | T wET ¥ A G wEEy
¥ T &9 F F9 31 9@ AEET FHF
T AT FT & | 9T H T FA2 a99
g SfeT a7 &1 quw fagor aEr ®
£ F1 a9g ¥ ag TEL A AETOE A
a3 g% ;e F A H HHAT qIEETC
S AT & AT 71 Ay A awaT g
for &1 34 97 2 fF et A7 s9-g=n
gw w7 dran faaifer 1 s | 3
#r feemfeds ot o9 dFaes
F1 F|AT 9T | WARfET ® FH
fFgr o1 TFar & 1 fow FfwsaT #
ITH I TN 7@ T FA I F1E QT
TET & | TR T AT §1 2 fafara
& T foFar oma, a1 T TG A @ F7
IR | OF faewe q@d wraAn §a &
T & #IT 9 59 F7 Fo3 4 qex IF
F1 LA AT
=9 fE F 997 oY 9T 0F a1 Far
T 3, fom A Sy d g7 /2 T e
fewmm amgaT § | 99 H Fgr T g ——
“There has also been a move of
late in some States that preference
be given to the “Sons of the Soil”
in the matter of employment in
both the public and private sec-
tors. The expression “Sons of the
Soil” has not been defined but is
interpreted to cover only those
persons who are domiciled in the
State and sometimes only those
who speak the principa] regional
language as mother tongue. These
concepts are not only harmful to
the growth of unity in the coun-
try but are also contrary to the
spirit underlying the constitutional
guarantee of equal opportunity
for al] and the consequent aboli-
tion of domicile restrictions in
different States.”

g9 AT & | g7 AT 2, T
Y gL ATNT qIAA AT AT W 4
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[ faewfa wdt]
R Fg wFG ¢ (% A1 w9z ST qen
€, 92 @1 &7 =16 1 "ae g a1 2O
ST AT A1 F9 |IE &7 §EAT § WL
St gEA WA Gl € 9g ¥ W &
A« g & | g6 wifed fd gw ex
gfefaom #1, g% fergmamr 1 Toom
F1 fAemg & 3@ FR IFH! TE F71 9=
s w1 aum fomdr gt ge
Feaw £, TTHT WX FX, 02 AAH {5
g 7ok fagd ar #1 A9 1 W
g9 7 W faar @ Wwaw uw w©
[FA1 E, TN I 1AW @ /A L )

T gfez & 9 9T wTe AT A
Feal g fF T ot wow e fAmy 3
I AT F W Ao Aefod €Y
SaeH § | H 99" § A7 9F g AR
g F AT FTE TS R AFTE )
gt FT F1 AEEH g, IRFT T FE g
fren =1fgd | 4 awen g 7 i
FT ATEATHT FT gH WG FIAT A,
AR wEAmT A gH fawErs @
FEAT TfEd | WX gH IAGT AAATH
A AR FL I ¥ g T W AR
I & faardt #7129 7 w9 gfe
H 7€ T@T AT T F AALGTH 71 g9
IT 7 TSl gl A%, 41 ZEvy
AAAE d@dl F1 ATGAT | A &
w2 A% €1 Z0 | § San g fE
TAHHE A USEST § STA9 dleT F
FT UK qraA At a7 g | F a9Ad
g f 4f% gy o SArifex mawEe R,
T awg zE&r @nn &1 faf
¥ ®wW  #ww g WiEd )
A democratic Government must yield
1o the democratic wishes of the peo-
ple, fafa =mw &1 o= & = dies
FH FT UF qLHT 4T §, OF e
gra & 5 25 =ifea fF g mew gfee-
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TV § TH FT IE HI TS qATAE FL |
affw ®15 A AT ), ¥R 9g T
g1, wwE &, e &, dome g, g
=ifed {5 g9 @Wii & € =71 TgHE WY,
AT T TFAE § IAR WEAH wY,
IAFT AfeFaT #1 2 W wC g A
qm @ fear @1 gwra aga wfem
gr | F 9T AT arEl §7 awen
F1 qwEEl g W AT w1 g fF
A & I W W Feww qqr
o A AqEiAE & | Wi Feaw
W it Sefo &1 gH S G
ZAT ATfEd, 98§ SNET A4gE &A1
wifed w1 G|y £ 78 g w@ifed
Fae s 1 & 8w v BT &+
AT ¥ | §T5a A4S0 §HE WTET § |
g &1 #19 &1 7= & fow 1 3@ F
I R MR | IT A FWOF
9 w7 eiE e AT g &0 7
ar gueaT g fF wadl @ = U e
o & TS dnfaw 1 @ gf &

. g% =1fed fF 2w ;i weTst §1 g

g | Ffww ser q% Ifem 1 9w g,
I=a 44 At 24 faus @A1 W §,
ag gure fawmit & e & 1 38 I
§ w1 90 § fF ag Sevdaew dvus
21 7z 9% g | S g maw gt i
#F1 QX TOFT ¥ FEwE AT AT
grT WX IFF FAA HAA FT AYET
AT grm | 99 g g1 & feme
Fnafaa #1 9 g wA G 4 E,
AT oft SRR | OE )

Szl a% Wafes w1 e g,
T A% Ia®1 g0 T TAAHEH T THT
X ofer 39 5 7 fgw g & v )
g %1 99 AS @A ¥ I A AW
HE | 9 G I A F ar4 o vy
TrEfas 2, wTg gEM | FWE amel
F &t grew £ Al 3w A ¥ S
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HAHE @ 2, AR wrEATm
F= 7@ fem s wifgd 0
AT 1 d2T F1 gH w1 Wl
so Sfqed St FAT FAT 77 §, TN
FT AT TTE H qAT AL FieeA H
W wo wfoma femr &7 ar =@ &1
HIT IA91 794 57 § F1E 7% afew
MM A F A awa 1 T @
R g WA St 7 e efiEar G
g I AT Fa1 § fF 9 5w oA #
TET TG T FF F |

16.14 hrs

RE: CALLING ATTENTION TO
MATTER OF URGENT PUBLIC IM-
PORTANCE

Mr, Speaker: I am interrupting the
proceedings just at this moment. This
morning, we had a calling-attention-
notice and the hon. Members here felt

" very much agitated about that cartoon
that was there, and the hon. Minis-
ter of Home Affairs had to make a
statement.

Since then, 1 have received a letter
from Shri H. N. Mukefjee that this
whole thing has created, according
to him, some misunderstanding in
the minds of the hon. Members, znd
that that cartoon and that pictorial
representation have not been rightly
understood.

So, I shall give him an opporiunity
just to say a few words about that,
so that the Members might have their
view and Shri H. N. Mukerjee's view
as well about that statement, before
it goes to the press.

Shri Tyagi (Dehra Dun): Is it on
behalf of the Party that he is speak-
ing?

Shri Bhagwat Jha Azad (Bhagal-
pur): 1Is he responsible for that?
How is he giving the explanation on
behalf of that newspaper? Is he the
manager or some office-bearer of that
newspaper?

to Matter of 8
Urgent Public .
Importance

Mr. Speaker: Because the whole in-
dictment was against the Commmunist
Party, as the leader of the party, he
is giving the explanation.

Shri Sham La) Saraf (Jammu and
Kashmir): That newspaper also be-
longs to his Party.

Shri H, N. Mukerjee (Calcutta Cen-
tral): I am gratefu] to you for the
opportunity you have given me of
correcting what [ consider to be a
serious misunderstanding which arose:
after the calling-attention-notice was
raised this morning.

I was very much astonished to hear
the statement made by my hon, friend,
the Home Minister, but I did not in-
tervene at that point of time because
I had not seen the paper in question
and the cartoon which was mentioned.
As soon afterwards as possible, I con-
tacted our office here, and I got also
a copy of the paper which I have
forwarded to you, Sir, and I could
say that it was a complete misunder-
standing which led to the calling-
attention-notice being raised, in the
first place, and to my hon. friend the
Home Minister giving the sort of reply,
which he did, in the second place.

I have not got the paper with me at
the moment. It is somewhere on the
Table of the House, I think,

Mr, Speaker: The paper is being
given to the hon. Member just now.

Shri H. N. Mukerjee: To any Bengali
reader of this paper, who looks at this
pictorial representation, there will
not happen even the slightest impres-
sion that this has any treasonable con-
tent; he will not even imagine for a
moment that it has any reference to
the border or the border dispute. He
will find two sets of people, peasants
on the one side, and industrial
workers on the other side, the pea-
sants having put on a thing which in
Bengal we call the Toka, which is
something like a mat which is put on
during the period of heavy rains, to-
protect them from the downpour; and
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the peasants have put on this Toka
and they are putting out their hands
from one side with some sheaves of
corn, and the working people, or
the industrial] workers, on the other
hand, are having their hammer as
representing their section of the work-
ing people, while the peasants have
the sickle. The peasants have the
sickle, and the industrial workers
have the hammer. and they are com-
ing together., And their coming toge-
ther leads to, according to this car-
toon, the elimination of big money
interests who are exploiting them.
And there are three figures; one refers
obviously to foreign capital, another
figure has a turban associated with
Marwari millionaires, and the third
represents the other sections of the
industria] magnates, who according
to them. rightly or wrongly, are
today the exploiting class.

There is no reference to the border
at all. There are flags, of course, and
these flags are the flags of the inter-
national working class movement, the
flag with the hammer and the sickle
inscribed on it. On both sides, it is
the same flag. On both sides, it is
the same type of people represented.
Their faces are the same. They are
‘bare-bodied, and they are bare-
footed, and they are moving towards
a unified kind of activity. This is what
is sought to be represented.

I quite wunderstand that perhaps
some misunderstanding has been caus-
ed by this head-gear. This Toka,
which in Bengal is generally used
during the heavy rains, may not be
familiar to other parts of the country,
and perhaps some kind of a remote
similarity with the head-gear used by
some Chinese at some point of time
might have caused this misunderstand-
ing. Otherwise, this is a graphic re-
presentation and has no reference at
all to the border.

If the picture is seen in its proper
perspective, there is no question even
of any hilly territory in this. Because

to Matter of 3550
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the flags are there—it is a black and
white drawing—in order to get the
flags to be seep by the reader of the
paper, a black background has to be
given, and that is all that is put here.
There are no hilly territories at all.
Ome set of people is just rushing om
to meet another set of people, the
working people or the industrial
workers on the one side, and the
peasants on the other.

Besides, this cartoon, or whatever
you call it, has no caption, but it is
put exactly over an article which is
a translation of an article in English
on nationa] integration by the Secre-
tary of the Communist Party of India,
Shri E. M. S. Namboodiripad.

So, there is no reference at all to
anything like a border question.
There is no suggestion in this picture,
as far as I could understand it, of
Indians and Chinese coming together;
there is nothing of that sort at all.

On the contrary, here is a paper
which was published on the Inde-
pendence Day with a special supple-
ment. And West Bengal, at any rate,
is politically so conscious that if im
the Communist Party’s daily, some-
thing which was treasonable and trai-
torous to the country had been printed,
at once, the public opinion of West
Bengal would have asserted itself. At
once, the Congress Party or the PSP,
anyhow—between us, there is no love
lost—would have organised Jemons-
trations. At once, people would have
gone in a procession to the office of
this paper and burnt copies of this
newspaper. This kind of thing would
have happened. But seven days have
passed, and nothing has happened.
Nobody in Bengal has taken any no-
tice of that. No newspaper in Bengal
has made any comment one way or
the other about it. Nobody has noticed
it. There is no need to notice it either.
I had not even seen it. Some of our
Members have not also seen it. One
or two had seen the paper, but had
never thought another thing about it.
Dut somehow or other a misunder-
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standing has been created and atten-
tion called in this manner.

Shri Tyagi: Are they meeting in a
hill area or on a plain?

Shri H N. Mukerjee: As I said, it is
a plain. There is no suggestion of
the hills at all.

Mr, Speaker: That is all,

Shri H N. Mukerjee: If you look
-at the picture, it becomes clear.

Mr. Speaker: He has made the point,
“That is all

1622 hrs.

MOTION RE: REPORTS OF COM-
MISSIONER FOR LINGUISTIC
MINORITIES—contd.

= go o HWT @ WHN HEEA,
for afrar oz AT fom g7 @ om
ArgAlEr daw sfaem a1 §, a8 7@
s &, Afew FfoaE S A ¥ g
T 397 & Themmeze & aere § s
gizE A WAam T & fF 57 w0
o =z § 3 & frmaim &
AT H1AT 2 A1 &2 F 72 &1, A afemw
afraT &7 & 7 SzieEs o @y §
it ST 7R & s W S gae
CUNGEREECIEUE S E SR IR b o4
F7 A7 FifAsw qY | IFW Fa1 7
oY Ofl das & &1 R agae T8 )
3 Arz frar wid, 37 91 ge frar sma
W@ AT @I feame st T
F AT WET §, HFEA F I AT A
2w w2 g fF 3&iR A grer arnge
Farx & war 2 fF aw o wfaawr
e & g faw oy, ww wfe S
AR | ITH WA g Al fF A
/A9 I @ F i JRT AT § )
ga d Froamer o R o 2
% fam wmr @t S\ g 9w W
e @ ot FE LY Am wEAEr
1575 (Ai) LSD—8.
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g1 af s Ry i faw
FFen & fF amaEw gfe st T &,
371 gz T =1feq | g7 I AEAE
qTET AT T A T TgT TIo6r HeAT
. ¥ durer T & 1 ol A ¥ ST
# ot & 1| ot g o7 91 |0 A
weqT w9 Afuw @, FfEF & a7 ag
Fgm f& argnfEw d@w  afemw
T w1 gH e 3 9 e aaATm
7z fregw 3o & 1 O a9 =fra-
U &Y © AT & a1 Rew § 94
¥ faers s fFar omr &)

TET 9T AgT § AWAE  #EEd A
Aifzart wTar #1 G 39 g 99
Tt waT 3o S 3 F Ak WA o
# IR AHETG F FTY FIAT qTEAT
g ¥ 37 77 w2e7 ®, W@t 97 mfarr
i ofuw d=m § wY E Sufms,
IEAT, W W2E, Wi GEWS B2
# 39 &7 WMT 99 9C WHA S AT
IS P AZT AT AE | A fEETC A
FaTE € siEr 9% 5 ww i Afs, waiq
35 arg wifEdr @y & 1 =rardy
¥ w3 &1 gurl o 41 o) aT
T2 TraaT™ {1 o mar an, e st
¥ ATT AT T IH T FT FI F FIOA
F* AT Ei &1
Shri Bhagwat Jha Azad: Question.

st go Fo ®IW @ Autw T A
St otz #Ew & YRRl 9
& Frdr Fa FT fad w1 & o0 A}
aaerrT JrEaT g fF gm & fasdr
F1 0gAT 913 & Fifw ag T W 2,
W T & WM A@ G & e
f& 2 gardr WO #1 9 # AfER
¥ @ w f dfewm ® ag faan am
g

% fafafes srenfdts  sfaaw
#r Fodte 3ear # a1 9F &1 a9 g
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T & fF foie Ao 3 99 00
¥ ¥FT Ree aF oF ot =l &
am feg 10 & f7 # so @ 2o 9THT
av wifeafaat ¥ 75 § 1 fErw
TEHE F ow oAa| w1 fom R g fF
T AT @ W @, I a9
#  ammar e & 0 & ad T
g fadzw wom W@ § 7 oag wrh
e nm@ 2 1zmast faedr o
@ # ¥ witea Wt @ owm
AT wfEATET wmeT € fresETr e
g 4 fFar T FfF T 39
qr & weEr AW srfEE
99 FT AR Al Bl g ¢ 94 Bl
st 2a 7 oft v w3
W gars et @ 1 & A =
g 5 & v wadft s 937, feef
gall W #1924 & Ay ew 9w @R
T2 == Wi

@ I IEE F RAAI4 §aeg
I w0 3FE war 5 wefranfa
£ war # A1 AT JaEr 1o,
3fFT 37 ¥1 vF gfqemy feme adt
ot Iifer | F A E R T FifTn
Ao By 57 o 7 afawifadt wE A
gy & & W g fF fasd mfz
T WTGTE & I AN TR E1 /T ITHT
s g1 A 33 AFr €1 3 av i
fedt F1 UAOT S 21 3T HAAT
e 1 F ¢ Fogr oawR
AT, A leNe w1 O
Fra W1 @7 T Ay Sfgar wmr &
TTETT T AT T & | T TeAter qara
TaT & & |2 71 18Ys W FTT T
o gw@ar @y ¥ faEe adee
&1 WA ST 4T A1 K aqera S
g f =t iz & & g1 7 a1 famre
fauma a1 ¥, 3T # 77 T3 wAET
A T T P T ATGS
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BT JAH &1 47 | IFeqT AT F AW 9T
AT LT A T T W SArar o gy
AT | FE AT AT TET A 4T 0 W@
|IF A &1 HlE gy i ST 1§
a1 73t 79 fadorT o7 @vEr sy
qiae ag #ET § @ Sfeur wmew
¥ g FTH FT AT AT AT el
AL WA | g g F A6 TZ TAE
TEr & AL T | gER diiAaT el
AT FEANT TEF AT AEA £ gF (oA
dza F FeF @ FvA § AR
Fa AET g 5 fefy ot e &
gIHAT ®WT ATEEAT K SEET
# @t faangi @mar =@rfgd 1 GEr W6
AT Fi AT q Fz @ § AT 97 GieA
A AFAET § F | F5 97 fAA AN
E3T W THG FA 6o, ac TET
AW mifzare; Wi dWy & 9 g
giFAlragas FT AT & W
fag @gr i & 2 O 9 & AR
e W S ) a7 wET g iw O
WA, Fi &M ar qifaa? wrET E I
gT AT M T L T OF AT Lime
FEAF TAE 4 IT @A FLIAT INEA
FiF a7 Flhezzgea & fmars ar
TE O aE | @er feEA gier
& MR, @na M7 IEET &0 WK
g wr g, fad mifzaw F@t &
My & F FC | WNLATTA4T H0 T
aFAE qRE 46 §, TANH gAT AT
qGr & AT #T9F FEAT 8, g
farmit=s wfaa7 sz & f5 a9 <A
FISTAT TET &1 HAFIT AT =Tigd |
o EW FT K HIAC ATET FT HAHIC
; gEdidamma g raw § amdy
BIFE AN AT AT AT E | W 56 TG
q i AT A7 ATLATHT T WA WIST
#1931 AT IA% woar g € mar y
zafda § 5z <157 g fv o7 9 22a
& mrigamET €, Sar aFz faad s
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wd @ & wAF faowom g1 o
gfz 99 AWi &1 AT AT 9@
w1 wiaw § fear a0

OF AT A F 37 G § FAl
T E I I A TR
2 & GTAT CAT F7 AL AT 902
TEER & A famerd a3
et =1fzd 1 g Fad & ¥ fagre a==-
WE &7 9% GTgT 3qT WA A qeT &
ST FST T (297 o1 @2 | F37 6%
F faem & o< fage w2 ¢
To FT AN FL @I § T AT
feat Y AT #7 g 7 g fas
{ AT To @H FAT | F GHAA E F
T3 METATH § | 98 @ § AR TF
ITMETN TAAT T E | AT A7 A e
fF 59 9T #1 20 9T &7 A9 @
£, =9 7T wivs == g arfed | afEA
guret fazTe waduE gH § Feer 7L TE
& | EWTO QT SR & A 9T 48
¢ FLiS o FT FEANH FL @I &, ATHA
srfean Wt ¥ (o fas 33 @0
FETA FI TEN £

T oF S F o ATAAT AR
g | gasi dfaawm H @z mfasw
fear mar ¢ {5 %3¢ Faw  IEr w\lE-
AT FTRTAT ZAT ATET, FIFEA qeTT
¥ o7 w7 g AR § 7o {7 70 Ad
g W&\ a7 agT T g wfed |
g7 2ad £ fF wa orfwee amr qefea
H AT & &1 w27 7 AT T AT &7 AL
FH TATFGHT &1 AT 2 AT 3 X
Ffears 2T & 1 g A7 4 TfEd fE
e ¥ 3T 3ATH KT AAT H FTH Al
|ATET | F R AAT ST F Al wee
FEM F 2T AT A &t Hoarw
grr arfzd ol ew fama & wem @
FTL. 1 AT T @ 8 G784 FaT q0
ff Foae 90T & AW 9X ZET
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AT &7 984 FT HGHIC M1 TR |
@ar 7 g1 7w dfawrT & §g w77 @
g WL AT & ;O W ewe dfEs-
7z fedom a1 7 §OET
@ grr 1 ozw far & 7z faEea
fm &0

Shri T. Abdul Wahid (Vellore): By
peculiarity of circumstances, my
mother tongue happens to be Urdu.

Shri Raghunath Singh (Varanasi):
Why not speak in Urdu?

Shri T. Abdul ‘Wahid: But I shall
tell you the disadvantages which I am
suffering from. That is why I am
speaking here.

My mother tongue happens to be
Urdu, but as you know, the State
language of my State happens to be
Tamil, and you can realise whay dis-
advantagez I suffer from.

Of course, I follow Tamil, I can
speak and read Tamil, and my busi=
ness is being carried on in Tamil, but
still I cannot speak with that fluency
with which my brother Tamilians can.
1 cannot address public meetings in
such fluent Tamil as my brothers can.
I found this when I was addressing
election meetings. Even after the
elections, I realise this difficulty. I
want that every Muslim brother whose
mother tongue is Urdu should not be
at such a disadvantage.

I am managing two high schools
one in Madras and one ir o ' om
town of Ambur, I have oo’
Urdu as the second janguage iwre,
but the medium of instruction is com-
pulsorily Tamil. I find from the re-
sults of the examinations that the
boys whose mother tongue was Urdu,
and who were claiming that they
would learn nothing but Urdu,
have done much better than boys in
other high schools in my own town
like the Hindu High School and the
Mission High School where the mother
tongue of the boys happens to be
Tamil.
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[Shri T. Abdul Wahid]

What I want to say is this, that this
prejudice against the State language
is only just a prejudice. I wanted to
be practical, to see that boys whose
mother tongue happens to be Urdu
should not be at a disadvantage after-
wards.

Today we go on asserting that be-
cause our mother tongue is Urdu, we
should learp on]y Urdu, we wil] speak
only Urdu, the medium of instruction
should be only Urdu ete., but our
children will be at a disadvantage.
We have to be practical. We are in
a State where the language of the
majority is going to be the State lan-
guage. My mother tongue may be
Urdu. I do not have to leave it. What
I have done for that is this. I have
made Urdu a secondary language,
while the medium of instruction is
Tamil. The boys are getting on very
well, and I think they are going to fit
in in the State very well

I am no less an enthusiast of Urdu
than my Muslim brethren who insist
very much on Urdu, but I want to
point out to them that though my
mother tongue happens to be Urdu and
all my family members speak it, at
the same time I want to be practical,
I do not want Muslims to become
second-rate citizens and discriminat-
ed against in the services.

If there is discrimination in the
services, it is not because one happens
to be a Muslim or one happens to
know Urdu, but because the language
of the State happens to be Tamil or
Kannada or Telugu, and naturally the
State would prefer veop’e who know
the State language. There has been
a lot of complaint heve that linguistic
minorities are beinr discriminated
against, that they airc not being re-
cruited to the services. It may be
true, but the difficulty of the State
Government should be appreciated.
They want to be practical, they want
to take in people who can administer
the State in the State language. What
is the meaning of their recruiting peo-
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ple who do not know the State lan-
guage? Then the administration will
suffer, and the candidate will be at a
disadvantage, he will not be able to
administer the State.

So. 1 would say it is better to be
practical. The linguistic minorities
in the States should learn the State
language as compulsorily as they
have been learning English hitherto.
Why this particular prejudice against
the State language? Let them learn
their own mother tongue as a secon-
dary language.

There has been some kind of pre-
judice against Urdu also. Some
speakers said it should not be given
importance and all that. 1 do not
want discrimination against Urdu or
Tamil or any other language. I want
to be practical.

Let us study the tendency of the
children, 1 tried to sec that Tamil
was introduced in the elementary
stage itself. I wanted to make Tamil
the medium of instruction for Urdu-
speaking children even in the elemen-
tary school, but I found they were
not able to make progress. 1 started
with my own family, and I put my
daughter in the Tamil school, but I
foung that she was not able to pick
up. Then I realised that because her
mother tongue was Urdu, in the ele-
mentary stages it was better to have
the mother tongue as the medium of
instruction. So, I changed it to Urdu
and I found she was getting on well.

So, up to the elementary standard
we should allow the ehildren of the
linguistic minorities to study in their
mother tongue, but after that the
medium of instruction should be made
compulsorily the State language. Then
only can they fit in into the State. I
am not saying this in the interests
of the State itself or in the interests
of the majority of the people who live
in the State, but in the interests of
the linguistic minorities themselves;
if they want to reap the full advan-
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tage, they should be practical and fit
themselves in the State.

Of course, the same applies in re-
gard to the all-India question also.
If we want to be real citizens, to reap
the ful]l benefit of the administration
and everything here, we have to
learn the national language which
happens to be Hindi, We need not
have any prejudice. We can still
learn our mother tongue along with
the national language. Just as we
have to learn the State language in
order to have a share in the State ad-
ministration and to fit in with the
State, similarly Hindi should be stu-
died compulsorily as otherwise we
would be discriminated against in the
national sphere, I want to be frank.
The Hindi-speaking people from Bihar
and U.P. wil] go ahead of us, ang will
capture the entire administration of
the Central Gowernment if we do not
learn Hindi. We do not want that.
We should be practical, we should
learn Hindi, so that we will retain a
share of the administration of the
country.

Mr, Speaker: Shri M. L. Jadhav.
He will very kindly be very brief.

Shri M. L. Jadhav (Malcgaon): I
rise to make certain observations on
the reports that are before the House.

In the first place, I am of opinion
that in India where there are a num-
ber of communities, religions anq lan-
guages, it is necessary for the unity
of the country, for the integration of
the country and for the well being
of the country, that the national lan-
guage, Hindi, should develop as a
language. But for all higher commis-
sions and higher posts we find that
English is essentially the language in
which one has to be proficient; other-
wise, one does not get admission for
a commission or for a higher post.

Naturally, mother-tongue is neces-
sary for the primary stage. And, at
the primary stage, education in the
mother-tongue is essential.  People
find it difficult to send their children
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for secondary or higher eduecation. It
is very essentia] that their children
should be taught through the medium
of the mother-tongue,

‘There are border areas, where there
are linguistic minorities; for instance,
in Madhya Pradesh or the border of
Mysore. There are also. areas as in
the Dangs. For instance, Dangs is
an area where there are tribals, I
have nothing to say about Dangs be-
ing in Gujarat. I on]y want to stress
this, that the language of the Dangs
is Marathi. But, we find that in that
area there are a number of schools
where the medium of instruction is
Gujarati, Day by day, Marathi
schools are being abolished. In such
cases, it is the duty of the Commis-
sioner for Linguistic Minorities to
attend to them. The schools where
the medium of instruction is the
mother-tongue should not be neglect=
ed; they should be given proper pro-
tection.

In Mysore, we find that people have
represented that at least in courts,
where law is administered, it should
be in the loecal language, The State
has answered that the matter is with
the High Court. The State is not in
a position to know whether the judge
or the magistrate in a particular area
is Marathi-knowing or not. I am
sorry that when there are about 12 or
15 judicia] magistrates, they find it
difficult ‘o ascertain whether the
magistrates know Marathi or not. The
High Court can be requested to see
that the magistrates in that area are
people who know the local language,
so that the evidence recorded and
justice administered is understood by
the people for whom they are meant.

I submit that it is very necessary
that in these areas, protection should
be given to the minority language.

ot 9o o ATEIR (T
oM WEIEd, § ™ oA ¥ waw
# g9 foaw fgw A G wfE
Tga ¥ AW A WE AR F Far @
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[t 7o ATo aTET]

T agat #1 afr f Fgw g Shea
# faaga Ard dYX 9K FF AT EAT
g emimAar T T
s FT g9 @A fgAww 7 g
sRmymar afga & & &
gEHE Y wAam Tz @ g fF
aa'aﬁ’mié’sr:rwﬁraﬁtﬁﬁr
gq 7% gwra 3w fadiw oy @
FL{ T

o Wl &1 g oA @ fomd
fF art § F191 wIEr a9 @
gi @ =ifed f afaw o s
F e ®1 &4 fraerar a1 gwa 27
5q @ § # w9 ag gee
@A AEW g owme oS
ArgATg FAErd fafe ¥ wrem §
qere W dt ag AT 9gd g7 9%
frz aFaT & | I TAHM WIS &
qzrg & fau = o 33vrh =i
&1 Wreaw &7 fAgr wE ar § auwa
g fr Tm # wwar ¥ WiEAT ST
T W OFT g AAEd g
W sfaym % osWex grdy
a@I A ST ag WA & & T gEre
Za #1 Togwmr fg= gnft gEEr i
aw fasm |

§ A § fF W oamw ¥
gz gAT fa «wr oF & oifr fags
go =i ¥ W § 0 fedt amr g
et 7 oy @ Bfww et W
=it g 8 w9 9%a § | w9 9w
Tz afearde § gE 1 SeErar @
7 fqe fage o=l & AW a1 "6
& ferdzaiis # @F § AR AR S
§9 FHAE SN & IR AHEN F
FEAE A & | 96 T HIA TEY I
safuadEgamaa i ad
a9 AR AR g9 S AT ¥ "
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T E N T (AR F FFT AT AT
#F T 9% gl 9 q9 FT AW |
7 ¥ gata & Far o fe g
oY efra Ffeareat § svw § @R A
@ Wt wdEw Tur wew AWO&t
THAT AT E WA I q@l A0
feard # @ q@ 1 & AR
X F AuY &9 &7 oA i @
mgﬂteaﬁ:ﬁﬁumwmﬁ
wafs agf 9T JAm FEawEr fZerHE
ﬁ%ﬁaaﬁmmaﬂ =TT
& gz 3 £ w3 o & R WA A
T & 99 T SfFa w54r 97 7 7R
ST & 9fq Arg wT o g qWOF
fomr & & 1

4 M F AT FHF T ORI
sfzarer o zfeaq o a=y £
@@ wft oft frgz o 2 afFa wa
Fgm g fF om 7 wAEr 3w oad
Ffao oo g sz o &
aFw ¥ awmr fag  gom o owuife
o FUAT &1 AT W WA FGTET STEm
I 0T qF T I 7 FAST Fowft AT
a9 arag g = faes sfTar
g o2 &N W WA A1 wEr
faaeft 3% &1 AdrT 92 2 aren g
fF o7 g9 a0 7 sfoat +1 forEa
3 F7 AiY wrafyy sy e € a8 A
farg grft st ForEa =t wafs w1 o
T T FITT T | WAL WT FHL
fau foocdsm @& @& |t wTw &
T ¥ FAR AT A% & arEt |
AT o vy =Ry & 6 ag gfeaa
& fau foraem & &1 a1 Aan
ST 1 WA FEATE | AT HFAT &7
T #ifr R F ww N dsTee
I AR qEEEE W#tﬁt%
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femmm femmn Imam E o w1
a¥ ferdm @& afge 1+ g
A ¥ W A oz ow St omA
FTLO & 927 77 FTAT T T AT FATT
A FET AR E A EAT T |
HIAT FT AT T Aog fAwrfed 1

¥ gzl @ A F qemm &
T FL AT § 1N AAFET FEAT
AFAT § 1 ZW 3A AT ¥ ¥ &0
F w7 Az T T TR £ SfFa
|37 F1 WX HWAT HEA FT A WA
g wifze f& 3 e wifzarfaat
T AT VAEEE g | A gRfrE
AEEAT ¥ 797 9 A7 3 7 0F ww
g 8fFd arcfim dftgm ¥ zaFr w9
am qar T fAFar g A A =
e & w2 waerdr v 1
AT § | AT T3 T U AR
& gt m wee g & A e & a
iz A g afer va% swfos A 2 )
sl § =g ¢ fE wndfes ot
FAfg &t wrr 39% few 91 aufaa
sTaEaT 1 W AR A= # fET aEr
FZ FT AW AW w@w FEA F
<y fag #r aFTam R R ew AW
AT F7 dem § Aeg  gEMT
o 27T &1 90 %9 § 39 )] 9T
dzEr am A fF o=y wEAr &
qEA R | FT A TT T ARl 5 "I
= AR g W FEw wEifw
mf aga ¥ W@ F T W AR
T AT T T S T 8

it forg Arew (a) ¢ s
g, § W9 T A3 W 5
A A T T foog aT Ao & 59T
s fFar ) sz ds w1 faug @ fF
= A @ ¥ R R ¥ fres w1
& AT e @ E | K oF e
Ay sifa AT IOORT ¥ agh "Wt
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7§ mae W WTaTH #1 W@
F7A1 § A TR § 5 9w T )
# agemar amea g fF gl awd
AT A WITHT WA F OF SF
T s &1 TEgA 99 AT ATOHT
# ¥ g | wwd W §ET i &
TAATAH A g I ST wifg & g1
T OF AT 9T HEA €1 W9 W &
felt Y 9 § I ST AT Tw@I
wegd #1 ¥z foAft | e 7R F9
afeer g g fefr s e a7 €
e & IAHT amen A ¢
Fferoly e F weEml ¥ oA
1 IAT I3ET 471 | A TEETE ®
14 w3 & oft g 1 ag g ey
g1 |1 18Ye ¥ A ¥ AT FAT
W E | og g fasgw e 2 fE
WG Hegfa & AT gETD g
wEr ¥ g | IR T Awg fAwe
£

TS T AL AT FAAE | S
aF TOEl qrE E, IO WeE &)
T A TR & e A F wraaa_
faar & fF =% *1 g waT &, TEET
qa 7t it 71 gfrar §9 1 95 G
& ofr 97rd oTh & W ZER A

gy & &/ am fg= T =S
| gwd AR wgeg e
& 9 aga WAt ¢ | Wed § weEr
3 AWM AT EN FWEAR F
FAr 9E g F €, wrd & o
STAT § AT 35 H A5 BT w@aArg |
& AT IE A1 OF AT GAAT AT
E—

7w fo @ A ERE Ew

a9 9= & @aE § g

3¢ A v W mARr A A

EHedadi ) oW W AN H [AA
& afer & W W W Aamfw
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[ farr sprerawr]

STOF ATAT & wwar 2, fgeer A
AHAT &, qeF A1 qRaT &, HUSAT AT
aF@ &, 3€ a7 gwar g, fagmr
I /AT § 1 3 F uwar o F fAu
W A uF gA F araw F fquogw
A F G WA FI FAN FLAT TIfEA
TF UG H S e ot 3 |G
auq T2 faar @ arey § 19 76 790
& W07 FAT AEAT £ F a7 om =z
o 7 ot fedr faeft, 3 34 ey,
HEFA, AT, T Wi @ gt
& == F0 AIW Far 747 § 1 IFT AY
+f arfgea famr fisoger wmon # femr
faw w1 g2 wrad), =% a2 = F1 ar
AL PTC A e L P o A i
oL gz 41fr & o f2=r @ram
g ot 9z A & AV wAw gFAT 2 )
F ot 9dt axw W ¥ @ @ E
Faast sme 7ma g57 &1 F frogw
Faerer £ = fgmgeamt & siwd 71+ @7
g1 WX Tfedt " WA w1
ara §3 gr & =@z off fd
=1 2 | AET St T ag ow I
Tz 1z @ fF & Wt fo7f S awarg
IR aEEET A T 7g ot 741 fF
R ot e wET o, aweE e
g1, wfFT oeseT 4@ 7 a1y 2
Fifzed A /19T F1 WA, § 7l
g FeTIME | H AT g X
oW E 1 T T TEI AT
sram @ 1 IR 3 o oEeRE
¥ AR fFAT 2 1 wa 67+t
AT, I T FA=gIL WG FT
FHAET 2T WEH F AU amm 4@
21 =Af I & amE A 2
fagm =T dfen & ofemr & o= g2
A AT E1 AHA AT & ) %§
2 ¥ gy fvow Rt a1, o
fegeart F27 & 9o &G E
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T AERT |, § fEm &1 A
FENARGAE | WA IE §  J0H
Hqreft wraT @Y | H6Fd @7 A9 FEE
A% qTT ATET ATE S 9t W &
2 et s qefrow e
¥ A%, qEE AT FIE WY HIC
wy e fedr wd | TR wew
TAEET 4 | T oA § WA
el BT aEr § Ry arf ek ww
fedt o 59 wr 2 1 fEr owmar
wifagt & oft & a0 AmEar §, A
At F FAT TR 2 fF 7@ T wmar A
gopa-fae T a9 W oEr wer a
Fa1g fAas1 Arg At quy T 5 )
gz wifged &7 959 B 1 FWAT TEET
HAT 9 A am =ifEr s ady
ofefeafd  qz1 a8t &+ =fed faad
w33 @, W zmw  femafadr
471 31 1

T T FFA I A £ o
ok faw &1 g o fFar o awar ,
ZHRT  FHIAT AT | WAAT d AT
q & ATHN B ZHET gH A
g A 3 =fgw,  feaaer
fearsr7gr 21 IMETUH A A
araw F fau, o #@ifea, oF &
AT OF WTAT g | WT I T SAT
IZT E AT IAERT UF AT, U AT
M ox  §ifgw  gem aifen wik
T Igsr faarmr @ ar IER
ifeer & fgar €1 W & fed
F fou oifig &, 4 7 qgr fFar av
Ty a9 g1 feo, a4 §=7 R
T gwal fergeard ¥ wsET STRY
=T m{ﬁﬁ =gl o9, "l
FFY fgd | W TET IF A9 I
2 fw m@ﬁaﬁﬁﬁaqzl
LG U S )
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arr
oqd T F aifged 1, =wow
gegfa & e ¥ fog oo sreroo 1
T F O AT A I &
FATE U, WA HWEE F WA gO
TE I¢ 9941 gA0 | T AfW™
wAg ot wErenT gewt aw S F
formr 8, famet grT AT a7 wmow
¥ fomr 8, T 0F SERIT H AGEH
qAA T@AT WRATE | SRR OF
o 97 famr &

arg T fag sem ogaErd
| Y G5 T AFL |

feraret Fereoer Wit & Si g9 %7 foe
femr & 1 ofedfams s=wtr fFaw
F¥ W 97T AT mHRa £ 1 fEEw
ST B e € ag I oA T
¥ arg w@r g 1 dfed woEr & oanar

el Wgwd : WY WIS FI HF
it # fem & 7

oft forg om0 # aY, e
wgre, fegeama & uF anpEr fEET
F1 awar § AT Ao fg=r Arear
g i wmfeg st dmm 97 Aleer
g TEEH A FET @A Al A
Fifer waT g Wi WA g fE S
9 & ag @ @ HIT W IAT I8 |
gafay & a9t g &€ 9% &l F
F FT E | gwIe THT ST ARl
fFgREFumARTIAGT T ...

WEq WEIET : AT GAH 1 WG
qa @ 2

st forg Aromer ¢ F oft F9 &
T i oAg g1 A R & Aw@ar
g for Foraeft oft W €, o= &, wewa
£ wtT r foadt W §, 9 aF &t
ST femr =nfed
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WIS g ey FT AT F ST F
oY ¥ HEEls & § 9 9 e 9@t
Bl MO I AT AT A & 1§ 5w
F1 ger 9 faviw ot aff FwaT 0 F
di g8 ° (@ § F w9 &
Ty &4 | fedt gaty w7 #|
o 0 FE g Y, A ET 21 EW R
R o%ad & T4 e T q2AT 8,
fF2dil # 9T 99T &, W Ao § Hg
ATz § ST 9307 &, %91¢ g7 oo
TET WA G 96 §W O AT I GAH
TET /R, TR S & &1 AgT
FT @i, 92 gW 1 AET HHF v,
g% 99 ®i AEl TWE AT | ZIem
FTAAT ST S€AT S | AIEA T SR
e &1 fg=r %0, 0 7 T wmor g,
FAT 0T | TH WA &S A O 7H
51 & FATHT A W T AF (6 THATAT-
S ST & A7 (5T # Tieww & &Y
arT &1 = T g W FEr A fa
fet A wrar geit 1 ga A ot
TETATT &, T W9 7L T AT HT AT
(st wramd £, wF Sw & A9 5T
T oS AMT a2 =92 R A e W
& FTT TF A3 AT Ag ArmET ¥ o
TH Fi K AT TERA AL FX FEAT |
HiFA T T Tz A" AT T g F oA
T WIS 19 WIGTT £, STF7 g7 74T a7
aifed | & 5T K GH | 50 a1 T IET
g f& T w1 geeE fry 9T g
FT FAT BT |

ot ggem afge (Frermiss)
FE BT aTed, & T o g e
AT AT FT AW &1 GWE | FEH
faraa @agadr #iT f&d 0 a9 &
ar wee ¥ fafafes A
# fermed & faq @1 5 ST g,
a7 GHiT AT g SEEIR WEA § 1
wie A a7 2 T teiafes e
fdm fgwaa & S AT A T FE AR
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[t we= arfe]
a1 % ¥ EEA W wed A g
M W 9L YA FA F A
gET R mATE AT B F I F
Fgm 5 e@ grew # a F7A q A
ot T E, 9T FF A9 IF 9L AHSA
TF% | A9 A g fafaedt & 99 A w71
gaven fam @ wAw g R S=E
oF IF A 9 & ak ¥ 3m e
qr AR FER ® AT A4 R A
o &1 FE AT 91 | T K g
TN g 5 A W A A1 FE A
g1 w1 Z Far Ry 22 7 99 T A9
frar & A1 ST wwA fRar A Az
g 5 39 a0% 7 I A wma G
&1 SOTC AT 3 B AT TG ALK THGA
¢ {5 g5 39 # st afew gd
g afEw & v ¥ Ay w2 g 0F
ot a1 a2 oY I F FET A &S
fer 2| W & AW &A1 & F HeX
s @w & f@aega awET At g 3
UF AL ¥ A@ & gAA AR
£

ZATC OF A6 A S TR AMF T qA
% T 5 e A AT § qma §
Fdi Wr 3 AT AL AT g W ]
T2 CRET A9 &1 AT TE E 1 AA.
aga AEATT & A4 FEA T3 E 0
39 1 4z 4T faegw TAq & | veE
FOATIATR =T FTFaT F7 (X9 F7 AT
3E, 35 | AT AT (oA g A @ O g
& 9 fgeq #1901 {7 @ # faar ma g
it w7 fFaans a1 ofwr & 9w oo
9§ T T § W Fz T 6
wifza % 97 v F (99 WiEemas
st 97 9 A, FE A(OA I )
FfFa wrer WY &% e § IE AW AT
FTE S ALY 2 1 &7 7 A1 AW GF
afer et o f Faaa dmow @
g # o W AT AT FE T
T 7 & 50 € # g, @ -
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WAIHA 2, % 39 #1 0Fger T foar ard |
IA T KIS FGF FAT 4041 31 TR
B AG R A% A1 g 9 TwA *
art § FAYAT F7 O F 97 Far w@v
2% 3 w0 AT AarA FAT AEg,
AT Y A7 I8 & OF Fe AT AT
99 AME FAT §, IA B AT [T FAT
g ST®I A 41 %7 7F § A 97
ITHAA T F A7 I A g1 £

ZAIL T A2 TATT FoATR
A GO E | S A FE R R feAE-
fe=% o090 1 oATe B AT FE7 AT
& #IT &t @A I (Har WA 2, 92
fags @3 & 39 T madr 3haT
AT F AT qF FEAT 9T 2 E
9371 UF WEF A4l § war  fAqat=w
AEANET &1 J9T & | WY ThEr
H 99 o, (FAqs § 77 a7, (Feat-
AT H a9 9,37 T T & A
& fem Gat 2 a2 o 747 FaA wiE-
G 2, FTHT TFTT AEL F | A2T 0T AAH
ST HIEATENT &, T &0 s AqefAT 3,
T 1 WIS Faua F e fea
TAT

Tgi 9T Al H 23 33 W A%
Wifrar o i irz g v A H
§ Fger |z g 5 w7 A qAviEer
ST, IAT 24 @ TSR TAL B
ez TF9 F1, A1 AT FAFAT 1T 0
arss 7z iF A A3 THT qWT Y
Frdr § fa & @rw A & a3 Gar
stran & 55 rm 70w & fog o qoaemmt
¥ A% g1 AT AR g AT |
&z qFA § A @R 1§ AATT AT
g

17 hrs.

T WA qee : AT FA AT
Ly
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off mgewz afge: G oam @
W EH A9 4T F, AT O qqTE |

1 ®o i‘[ofa‘mﬂ:(qq@) 0T
§aT A4 | T qgi T B a1 wifad
forr & 77 9ar 97 75 |

=t fma armm o it zard
1% fafreee § AT waw § ofeeast
wATI faar & i 35 &1 idew fean
AET |

ot qgeme arfge : gidFa A aw
ar ag %7 €, afea #we #w e
IF 2@ q1 &0 g fr o frew Faaw
gl & g # fod o £ fam & &)
ageAEl W fergHi B oA 4F )
e A7 oEY g A(ET ...

TR FELT * rder, order ¥FT
TG §1 g7 91 AM(ed | W1 A9
ZAT M H ATX { IA K LA G

1 Qo o ATEWT : WS AZIEH,
fargem  maR 3@ w0 Lt arr
qg FET (% giewn & AHewEl & Ard
WMAE I AAAET TS |

Seae FEIE ¢ AT F a7 § A
X THT | AT AT 4 7T FAL AW AL
4T

TF WA T 1 {qE A g
Famarg fFma@E ¥ g

=t Agwe ATfEe : A FeEx g,
FfeT o ofieT AEa 99T T a7
§ 99 framat &1 0 o2f ¥ T gm
famr & om0 foew &7 a foar T §

st &F : 3T FgAT A% § foF A RS
™ TE T TRA I Hifag fora §
¢v Iw ¥ fog ok q@ewEi§ 9
araTé T 7 A W A E G
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ot g afgy @ & Fwem
WX HH a7 faur o ar § e
qed & AT I foamEl &1 9T
FL M o & om feww &1 6@ .
ITETT faT ST & 1 g T AT 8,
gar 7@ g Tfad |

WA LA : § HY HvaT AR @
Fgm fF gg T g4t & foaw &1 9gr
g9 arEl 9 AT HIT ST g g
I 9T W T #GT grm | W fag
9 qF AL qET F W W FT QA
HIT 7T &, g1 3z A9 A 2 75 5 7€ feara
2, 7 7% &7 ¥ TATHIAT 417 T w2
2 | foeft ot e g #1104 T A=Y
FaAr w1fzd forw & ford ag @ forsdarer
¥ g99 7T T | W AT F7 35T G
TF o AT 315 AL § a4if0 g AT AW
AR 9T T 9ET AW ag W wegr
TE EPT W w=T arer AeAT argd S
g AT 9% ATON &1 W@ £ |

off ggeng wifge 0 & @@ @1 "
R g1 § | WX qA I AT ar
& faamd «ft o #7 v g |

WU WA : T ot fpera &
foed 7 ‘7" &1 wqw 7 far e aAfET
& fr foredt & et g1 g @1

=t gz arfg? mg Er R )
O A1 AT A WA FAT A2 G qE
HATEZHZA & G1¢ & 2 | gAI¢ I
FRE AT g fF sgia  (AfafEs
A #7 fgwem & 4 <1 a
TIATE §, AT TF A1 AT TR F AR
fufaeex #t fomifaas aqemr g w12
T fefige 73w w fefigee dfoeaw
X foreaare sgemT & : & 94 & agm
e e o et wmeT £ f fefafes
At &t fgwreg g & "
Teezn & (9% = jfafeed § Fx
wHaRnIge 1 wafrsr &
TR gET w5 @ fF oag @ awi w1
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[+ ez ]

3G | F7 ¥ F9 IT F 979 A0 0F FAA
aar §ifed | fom § fofafes qreafe
A & &1 91T Jr=T g, W F Ay
@ fF W TR & waEEmi
g & W ¥ @ fafww
% fFm aw ¥ At &
A4 FTETHN AT AT @Y F | a6
fafree o9 % 215 & foem o 990
A1 FZAfHAT F1 3T FT g% £ 0

T e & W fefgee 439 o
& ®@wg fefgaz  dfwsden
¥ WA UF TH FHET g7 ifwd fow &
fafafees weafem & @m &,
Iy AM-ATEI g & 2 difed,
g4 ¥ aiferriiz & weag g, afore-
=9 & W g | 99 91 fefese dfomz
F g @ dfad wfs g 3™ &
foemEmT TaTsTHTs | g alw g fafia-
feer mrafds & gax & fewea
g 2 A A | w W dE
T T FTAATAT g1 AFAT § | ATHA 7L
gro fas % fafed o fefese
Afaege & I &g & a1 # g anear
g fo s fafreed o2z ad & F19 T
w3 ¥, fefigae Afmgen T3 a¥ & &m
F2 B & | #a TRl 4 MEATES
fEEISTa F17 W< a7 GAT I a7 a5
AT 7 A fegem & v dar A
gt 7 A wdf Fgen fr ag @z g7 i
¥ | =g ¥ fefegw afvsm & ™
ZaAT SATEr FI9 W g fF ag g oA
af awq & VO AT FG A0 R 99
& &g fren iferd, 39 & arg oe afd,
At & gheT  IH @ Wi aqAnd
F3r wE AEANET F A9 SR
1 ST & 1 AW 3§ I AR FAfAq |
ST ST OFT TV A1 I BT BT HT
T WA EY TCh AETT HI TG T T
SgrA & |
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[al seme 3]

OBy Kt ks & Al
Ukwué"us"-‘dgll‘su"di
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s o b da gp eyl e
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L S & * e dakils Sy
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EqE ARG ATET, HIET HFAT
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e wgrey, fgegeam § s awr
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alle same 2] i
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4 a7 AN ALALICEEFLE T 1 AT
HF O Aq@ § A TEA ST O AT
faa arfs saam dam & am

v

s uro:mo faart az A2 @

=t 7% faadt aF a1 15 § 97
3¢ ¥ grag # /A7 9 A7 AW q
%qﬁqﬁﬂwmaﬁﬁ*ﬁ%
a1t § 727 & A1 foedt F7 gewt & Ay
% Fg1 £ & wAT Eqwe a9 §, W uAy
frad 2, faaq gaaami & 9f= s5a
Gadr & IR T graeq § F wEAr wEan
g f& mlt 7% 27 Awil 7 £ oA
fedy #1 27 g0 | At T F4Y
T AR oo WY F27 F s #rd
AT |37 I9 239 ¥ UAT q1 w0
g @ A% ag7 @09 WAL AR qr
AT & AT A7 AAAT LEFTT I AT 2
IaFi AT AZT FIZET qFRT AMAT |
TET AE, Fi FFET FAAAA AT AR,
fa=s g7 wreAif=t & 77 F27 2 397
[ A FET TEIE giAT & TA A%
T qE@T { TT 9T AT qgT ATT FAT
qgaT & ST A WA q freg gEAnE
AT g wifadl F geey F va 7o
TgT AFF AT § zafaw W faaaw
2w AL A A aA 2 A B
sa%; faam gu faar sq @1 foelw
fr@ gm s T ®1 A9 AEAT ATEq
F1 AgT FAT Afed @ AR 70 qTi
HI AT GATH ¢, Fis Qal FFTE A&
| d1X ¥ 2T T T NI T
= F! s AT At
2, 8T 9% 9T I9 FT 90w gidr , a7
TR a7 THE I90 O &7 ot E
F o a1 &idY & 1 w7 Fif oY T
fFe 23z % # gt & &0 a7 feam
qT & #1 FTE | gHiAd a8 wE F



3583 Motion re: SRAVANA 31, 1884 (SAKA) Reports of 358

59 @ I f5rd &, & awerm g B aam

g

ZAL § ATTHT AT g7 aT6 HIpee
FIAT AW g 5 9w 3 vF e
AT wEET ¥ w21 2 0F o & fawre
SET FT L (geaT 97 T 2, sEm
# FUT TS KT AR FT AW Y Y
A< a3 g9 & oTT §, SAr a@d
&Y 2idT | §7 & FEe ¥ @ fege 1
givE THAT & 99 ¥ IF 2% 9T AV
TS ¥3 § & 97 9@ ATRAE ¢

“This report. as has alreadv
been stated, is for the period end-
ing 31st July 1959. No complaints
were received from the Oriva
linguistic minorities bv this office
and even when the Commissioner
or the Assistant Commissioner
visited Bihar no allegation was
made that educational facilities
provided to Oriya speaking mino-
rities in the Dhalbhum sub-divi-
sion and in Saraikela and Khara-
sawan were not adequate. The
State Government have, however.,
supplied facts and figures regard-
ing number of Hindi, Oriya and
Bengali Schools in the Seraikela
and Kharasawan areas of the dis-
trict of Singhbhum. These figures
are given in Appendix O".

ww ¥ faenfud’ #1 g€ 8 3t 1 99
¥ gt & 2 § go, AWTET FT 7 AIX
fear ¥ v | 4T ag T gvwar § -
faat #r @& & 399 1 & oy &
T{ATF & o, FIET ¥ R AR W F
Y 1 ag e gt fed gu €

“From the figures given it will
appear that before the merger there
was one High School, five Middle
Schools and 53 Primary Schools
in this area in which there was
provision for teaching through the
Oriya medium, As against these
figures there are at present 2 such
High Schools, 9 Middle Schools
and 49 Primary Schools, The

Commissioner for
Linguistic Minorities
reduction in the number of Pri-
mary Schools is explained by the
upgrading of four Primary Schools
to Middle standard. As against
one Middle Schoo] and 14 Pri-
mary Schools with Bengali medi-
um before merger there are
at present six Middle Schools and

42 Primary Schools.”

FAL AT WY gE oF AT 7 ag
F2r 5 95 & fyeda 7@ faeman s
TTE FT FATAT AT & | EHTT @ATT Ty
g 7 T siver sarar & W d W
G § T 7 Fife T oA 1w
R # fge ¥ e ¥ fomr 2 -

“A summary of the points rais-
ed in the various representations
were supplied to the State Gov-
ernment. The reply of the Bihar
Government along with the state-
ment in a tabular form is given in
Appendix F.”

§ HYATAT §E@ T F 5 WASIH U

Hqg ) g Taar 3 -

1

“It will be clear from the said
statement that Urdu is being
taught i all the colleges men-
tioned in the representation made
by the Bihar Students Urdu Con-
gress except the Sahibganj Col-
lege.”

HIT AT Fal §

“As regards teaching of Urdu
at the Post-graduate stage, pro-
visions exist for teaching of Urdu
in the Patna University, and the
State Government fee] that it is
not necessary to introduce Urdu
at the Post-graduate stage in the
Bihar University. The number of
Urdu teachers in schools and col-
leges was not disproportionate to
the Urdu knowing people in the
State. It will thus, be seen that
the facilities provided to the Urdu
speaking minority in the State are
not unsatisfactory.”
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[ Fo 7o frrard]
ot gt g ¥ WY gier AT &Y
TTH g 9T § Fa FF I7r 96T FTHR
= g fagT oTar | gEE At # 3§
foR Fmemmmisa @ W
& 1 zud fomam g
“The languages to be accepted
as mother-tongue for the purposes
of this resolution will be Hindi,
Bengali, Oriya, Urdu, Maithili,
Santhali, Oraon, He, Mundari and
for Anglo-Indian pupils, English.”
a1 30 @ ¥ 399 e & fog
3H WHL FT 19 Fg &7 AT 8 W TR
foie # 78 o A7 v 7@ e
T TF THIL W A AT § IEHET &
TS F TR g1 AT s 9l &
FRT 81 g 3T € | 39 IFIL &Y a1 g
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TR SO A | G T g A
TEd e aa o I & o



3587  Motion re:

W & &t 9 oF qevEn fam 4 w9
fasiy & @y faen fear s @ o) ot
AR X IG O 9w @ weAfw #
g # w9 & oot € ) geRm
fadiy & @ IEHRT T FT Y AW
a7 91 F¥ ST g

# wew WU & Wiwe fauw €7 &
™ e & A = g fe e A
gfte ¥ ToT 3 A =y @i % A
e grwam fasw # g=n #faw adl
¢ foms a7 sft adt gfawd & o
Wt 1 18 g weAem & Afe w1 &
qfom & e @wt & ST & gl
@ rmfoR s &
T P8UY-RE 7 7 W § 9@ &
ar> faanfaal # &7 15,555 €Y 6K
g% fod &t WWEl FT HEW
feraT AT | 2EYE~Y0 } TG TE A
farenforat $7 qear 05,338 f WX I
AT S WENTHT FT qEEdT A1 T |
@l SR AT (eNe-Ys | 37 TeT A
faenfugi &1 &=r {800y A foma
fag ©¥o HeATTRT FY AT F WY

&t THIC WY @ ot IO NRW H
G¥F wemEl &7 e g ¥ qger
%) SeTowRm H oA peuu-us # 9
a7 1% faamdt v3ee¥ & fams fad
3,800 AT FT FEEAT F T |
§ 1RUG-HO W, ,0¥Y wemEl A
sraegT # T

at ag F2 ¢ fF ¥ s@ER #
T ¥ o §H Al ST qE A A
# I St ¥ g R s
FE T O 9 WTAY T TG
% 59 &= ¥ uF e g7 fawr W
T & | W dar A @ R TR
# T8 afes g 78 39 a9
fgar seher gram & 1

SRAVANA 31, 1884 (SAKA)

Reports of 3588

Commissioner jor
Linguistic Minorities

O 9@ | OF T ¥ g ®
w7 A @ ¥ T
IR ¥ ¥ 0F @ g qgry A
? ey fog R weemmEl & @i
¥ wmom ¥ dwwe # arg <€ O
ot & | #T a1 48 =ifew a1, S| fE
= w1oe Ha foa, R oy ST
F X qF AT G 99 TR
A 41 39 e AW fa@ T 9|
ofFr & gwe w3w &1 Aafifaa =
qeT § FXAT § TECAT A9AT AEES F
AR 9x 78 faeErd & am e
A e g o forr gea &Y w=i =g
W F ITTEE F wAE F IAC
NI A oF gey faae ARy ag
FET AT G770 TR $F TETH e
Tt § Faed qEt & oW T SO giaT g
W1 I8 T GET ® EE a9 fauw
F = g1 9 | I WIw ¥ favww A
T 99 gy | et aerd oft & 4t
AT # TH A9 T FHH FE q0EA
fe IO BT TR A U AwE A
sragTierar # fromeray & & Fm T
ferar afews €rm ¥ »ff s @@ < qfee-
FOT FT FW F41 | 99 gEF F AW
‘gradt sFm” ar eEdr Tfaer”
g | 9O «F S AWl 9T 39 G6L &
SH H1a § f qeadt 7 Qo Y &
g ? 3w gvee fasie oY w1 ¥ faer-
aq &1 W fF @R T W o= A
T o3, a IO R F faew wedt &
I wrEArE far 5 o o g
TS HEO G a1 IHH 57 SH A
A1E =gr fear @ fF S9 aorm faEy
Frawai & 39 9g4 F o7 fagm 7 fFan
Eicl

dagwam g 5 o9 o9 g =W
W A oFA F AAE F @ FEA
e & a1 g @ Sfva T8 4 fe o
T F1 Al TIrav avar | afew Qv
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i eankisdizill

dt ag =rfew 5 TR @R aRE &
ahgrd & are ¥ fgmg =3 aaardy g1
FEAT 91G a1 S9! IF1 A gz & ST
<fer s &t T TR gEt wRE
F 7 fog @A & at ¥ 69 o
@y oFn Fe T fF owwar 2
i 38 F drg 91 wIaT § 98 39 AR
21 SE ¥ o X F §ré a4y
qMETE

W fowma & maw #§ 5 s
59 AR R a@wR ¥ s e
A N § I AR ®T G
fean s, 9 T S o fadew wo
8 | T% 990 O q@ IW 9T ¥ 99 F
UF B ¥ WA & SfafAfaE s
ST ST AT 4T | 9g S e
TRy e foTascd i sm
feafgse & 99 ova mawww a@gd
T FEAT | F | IE GAF FHI AT
mazT oF fem fF o 9 9o A
gfeem € =0 | &1 doT wRF F faar
T 9= @1 gven fv f 9w fa #
A geREE & a==i # ger fea
&, o ol 95 & 9o 5T 9 g
F@wG 1 uan fdmawe t fF
S S S ¥ NN @IC oy § §
-F-m‘rwﬁq'tmq‘rfmaﬂa.l

AUGUST 22, 1962

Reports of 3590
Commissioner for
Linguistic Minorities

T TFR "W W fF FreiT #,
T SR # gl FEl 3 9¢ F 959 e
FY glaami #1 7HT KT oW & g
Iqeed F1 T | yafad § a8 THargET
frdeT o s § f& @h ==ie
A% F T AY S I T THC AT
Taly Fa9 T §&T #r AT
I gEL AW oW agEe § AR g
2t & SAEr a2 99T FX yefEa fEar
T g | fow §1 a9 s ol &
AT qEE 1% a1q 79 0g ¥ e
at 9 W W F wnhiaE 9 9T
W FT AW TEAT AMed WL Ia1 TE
Tt W W9 gIRA TEAT 9ied 6§ @
gl ¥ WIS 1 €97 ¥ "6 98 F7
frmr 1T gfawme &t o1 o § 1 W
AT AT ATH IS FT FAA T AT

=fgd |

Mr, Speaker: Now, the debate is
concluded. The hon. Minister will
reply on the next day.

17.21 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, August
24 1962/Bhadra 2, 1884 (Saka).
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CoLumns CoLUMNS
ORAL ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS. 3327—72 QUESTIONS—contd.
5.Q. Subject 5.Q. Subject
No. No.
518 Situation in Nagaland . 3326—30 541 Land Revenue 3380
519 Barter deal for sugar . 3330-31 542 Rubber cultivation . 3380-81
520 Export promotions . . 3332—135 543 Licence holders for in-
521 Mica Mines Welfare fund .  3335-36 dustries . 3381
522 Implementation of Textile 544 Joint Mnnagcmcn'( Ccn.m
Wage Board Recom- cils 3381-82
mendations . . 3336—38 545 Acmdemm Dlghwnmh C-ol-
523 International Commission liery, Dhanbad . 3383-84
for Supervision and Con- 546 Out-of-turn  allotment uf
trol in Vietnam . . 3338—41 quarters. . . 3384
524 Indo-Japanese Proto-type U,SLQ.
Production-cum-Train-
ng 9‘“"" Howrah - 334144 1427 Total productios of oopp:r,
525 Premium on purchase of zinc, ete. . 3384-85
. v“‘;'p:: : Cc;d f D'sl 3344745 1428 External Publicity 3385 -86
526 Voluntary e ob s 1430 Visas for representatives
cipline . . . 3345—49 of Indian firms proceeding
527 Raid by Nepali border to Ceylon 3386
petrol police . . - 3349—53 1431 Loans to mdusmal Co-
528 P.M.’s tour abroad . 3353—56 operatives . 3386-87
529 Issue of industrial licences 3357-63 1432 Future of gocds mﬂic in
530 Gratuity for working jour- India 3387
nalists . . . . 3363—65 1433 Hotels in Goa . 3387-88
531 Foreign technicians in India 3365—67 1434 Exportof iron ore . 3388
SN.Q. 1435 Slum clearance in Kanpur 3389
No. 1436 Uranium deposits in Kan-
gra district of Punjab 3389-90
5 Newsprint 3367—72 1437 Travancore Minerals Ltd. . 3390
WRITTEN ANSWERS TO 1438 Export of potatoes 3390-91
QUESTIONS 3372—3436 1439 Export of tea 3391-92
. 1440 Registration and L1censmg
5.Q. of Industrial Undcrukl.ngs
No. Rules . 3392-93
. 1441 Mica Mines Labou: Wcl-
517 Export of raw jute 3372-73 fare Organization . 3393
532 Trespass by Pakistani for- 1442 Inspectorate of mines 339394
ces in Karimaganj area 3373-74 1443 Construction of Foreign
533 Eamnings of agricultural ce building . . 3394
workers d v - 3374775 1444 Use of metric weight and
534 Production of terramycin . 3375-76 measures in rural areas 3394-95
535 Pension for employees in 1445 Metric measures for measur-
public undertakings 3376 ing length 3395-96
536 Rajghat Samadhi . 337677 1446 Marketing Office of the
537 ExportstoFrance . . 3377 Coffee Board. . 3396
538 lnd.na.ns in Portusucsc 1447 Raid on Indo-Nepal horder 3396-97
. 3377-78 1448 Rubber plantations . 3397-98
539 Mxnnc Products E:port 1449 Explosion in Glass Fmory,
Promotion Council 3378~79 Talegaon . 3398-99
540 Water supply in Asanaol 1450 Unemployment in Mwa
Coal Field . . - 337980 mining area . 3399-3400
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WRITTEN ANSWERS TO

QUESTIONS—contd.

U.S.Q. Subject CoLuMNs
No.
1451 Mica Export Council 3400
1452 Barter deals . . 3400=01
1453 Bxpenditure on Central

Projects in  Rajasthan 3401
1454 Tibetan wives of the Indian

employees in Tibet 3401-02
1455 Rebate on handlooms in

Kerala . . . . 3402
1456 Bharat Krishak Samaj 3402-03
1457 Bharat Sewak Samaj 3403
1458 Standing Advisory Com-

mittee for Government

colonies 3404
1459 Manufacture ot’sui.pur 340405
1460 Investigation of impact of

Employees’ State Insur-

ance Scheme 3405
1461 Export of dry prawns to

Burma 3405-06
1462 Leather industries in Tn-

pura 3406
1463 Calendering maclnne in

Tripura g 3406-07
1464 Rehabilitation Induslnes

Corporation . 3407
1465 Village mdustncs in Tﬂ-

pura - 340708

1466 Rescue stations in cualﬁ.clds 3408-09

1467 Board of Trade 3409-10
1468 Development of Goa. 3410-11
1469 Division in Mn:nipur

P.W.D. v . 3411

1470 Assets left in leet by
Indian traders 3411-12

1471 Cotton Textiles Export
Promotion Scheme. . 3412

1472 Sale of evacuee land to
Punijab . . . 3412-13

1473 Community Dl:-ve].opmem
Blocks in Goa . . 341314
1474 Indian Patent Act. . 3414
1475 Unemployed in Bibar . 3414

1476 Training Schools for

Masons. . 3414-15
1477 Public Undcrtnkmss 3415
1478 Dandakaranya Project 3415-16

1 Debt against  Sholapur

al Spinning and Weaving
Mills . " . 3416-17
1480 Tanning :ndusu'y 3417

1481 Cooperative Tea Fmoryin
Kangra - 3417—19

148; Serving of Indmn 'G:n in
Receptions . ' 3419

[Dacy Digest]

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.8.Q. Subject
No.

1483 Invention Promotion Board
1484 Violation of agreement

by Contractors . -
1485 Pensions forM.Ps .

1486 Apartheild in South West
Africa .

1487 Removal fo badcwardncss
of Chotanagpur in Bihar

1488 Atomic miperals in Madhya

Pradesh .
1489 Foreign exchange on
inportofliquar )
1490 Artificial diamonds
industry

1491 Foreign exchange for im-
portof luxumy goods

1492 E uiry of death of D.I.G.
olice in Nagaland . .

1493 Nmonal Small Indusm:s
Corporation . N

1494 Allotment of quotas of co-
per to States .

1495 Mozambique .
1496 Bxport of precious stones .

1497 Abolition of Zammdnn in
Daman

1498 Tripura Khadiand V:lhge
Industries Board

1499 Powerloom
Tripura

1501 AllIndia Handu:u.fts Bolrd

1502 Khadi and Village Indus-
tries Commission . ;

1503 Export of cashew nuts.

1505 Non-utilization of Full ca-
pacity of certain industries

1507 Unpaid bills of contractors
in NEFA . . §

mdustry in

1508 Mlmmum Wages for
workern in Tripura

1509 Confirmation of Labour
Inspectors (Central)

1510 Fixation of pay of Labour
Inspectors (Central)

CALLING ATTENTION TO
MATTERS OF URGENT
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3419-20

3420-21
3421

3421-22

3422
3422-23
3423-24
3424-25
3425-26
3426-27
3427-28
342829
3429-30
3430-31

3431

3431-32

3432
3432-33

3433
3433

3434

3434-35

3435
3435
3436

PUBLIC IMPORTANCE . 3436—42

(#) Shri Hem Barua called t.he
attention of the Minister
of Home Affairs to the
publication of a picture in
the Swadhinata, a Calcutta
Daily, in its issue of 1sth
August, 1962. .
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CAL NG ATTENTION TO
TTERS OF URGENT

MA
PUBLIC IMPORTANCE—Con:d.

The Minister of Home Affairs
(Shri Lal Bahadur Shastri)
made a statement in regard
thereto,

(#) Shri S.M. Banerjee call-
ed the attention of the
Minister of Health to the
reported outbreak of dip-
theria in epidemic form
in Delhi.

The Deputy Minister in the
Ministry of Health (Dr. D.S.
Raju) made a statement in
regard thereto,

PAPERS LAID ON THE
TABLE . f ;

(1) A copy of the certified
accounts of the Coir Board,
Emakulam for the  year
8958-50 under sub-section
(4) of section 17 of the Coir
Industry Act, 1953

(2) A copy of the main con-
‘clusions of the 2oth Session
of the Indian Labour Con-
Conference held at New
Delhi form the 7th to gth
August, 1962.

(3) A copy cach of the fol-
lowing papers under sub-
section (2) of section 16 of
the Tariff Commission Act,
1951 -

(i)*Report (1961) of the
Tariff Commission on the
revision of price-linking
formula for  sharing
sugar price between sugar
factories and cane growers

(i) Government ~ Reso-
lution No. 8-63/61-SEXP,
dated the 22nd August,
1962,

(ifi) Statement explaining
the reasons why a copy
each of the documents
at (1) and (if) above could
not be laid on the Table
within the period prescri-
bed in the said sub-sec-
tion,

(4) A statement on‘The Third
Plan Review of Progress
in 1961-62"

[Damwy Digest]

MESSAGES FROM RAJYA
SABHA . . .

Secretary repone;l the ﬁ:ﬁ[:w-
ing messages form j
Sabha:- ol

() That Rajya Sahba had
agreed without any am-
endment to the National
Cooperative Develop-
ment Corporation _ Bill,
passed by Lok Sabha

(#) That Rajya Sabha had
concurred in the recom-
mendation of Lok Sabha
to joint in the Joint Com-
Committee of the Houses
;r;u the Specific Relief

ANNOUNCEMENT RE :
RESULT OF DIVISION

The Speaker made an announ-
cement regarding a cor-
rection in the figures of the
dicision on an amendment
for reference of the Atomic
Energy Bill, 1962 to a Select
Committee, held on the
20 th August, 1962,

3596

CoLumms

3445-46

3446

STATEMENT BY MINISTER 3446-47

The Minister of Labour in
the Ministry of  Labour
and Employment (Shri
Hathi) made a state-
ment correcting the replies
given on the 6th June, 1962
to supplementaries on’ Starred
Question 1318 regarding
workers” participation in
management.

STATEMENT RE: INDIA'S
NON-ATTENDANCE AT
SAN FRANCISCO PEACE

CONFERENCE 3447-48, 346 3—65

Shri P.K. Deo made a state-
ment regarding an inccuracy
in the Prime Minister’s
speech on India-China bor-
der situation. made on the
the 14th August, 1962
regarding India’s non-atten-
dance at San Francisco
Peace Conference.

The Prime Minister (Shri
Jawaharlal Nehru) made a
statement in reply thereto.
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CoLUMNS CoLumns
MOTION RE: REPORTS OF 3448—62, AGENDA FOR FRIDAY
COMMISSIONER FOR 3465—3547, AUGUST 24, SQEJIBHabkﬁ
LINGUISTIC MINORITIES3s51—g0 2,1884 (SAKA).

The Minister of State in the

Ministry of Home Affairs
(Shri Dratar) moved that
the House take note of the
Second and Third Reports
of the Commissioner for
Linguistic Minorities The
discu;lsion was not con-

Further discussion on the
Motion re: Reports of Com-
missioner for Linguistic
Minorities.  Consideration
and passing, of Advocates
(Third Amendment) Bill
Private Member's Resolu-
tions.
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